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LOK SABHA

Thursday, March 28, 1968|Chaitra 8,
1890 (Saka)

The Lok Sabha met at Eleven of
the Clock.

(MR. SPEAKER in the Chair).
ORAIL ANSWERS TO QUESTIONS
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SHRI ANNASAHIB SHINDE: with
due respect to the Swamiji.

ot mRt  wgrR : foed arge,
fedr & atfqs o

ot wew fagrt arwddy Wy A7
fet = a8d § ) ey wqifad

it wwy wnfga frs ot femr &
SEft /Y 9% § agA Teriaat g

MR. SPEAKER: You can speak in
English,

SHRI ANNASAHIB SHINDE: With
due respect to the Swamiji, I submit
that the representatives of the Sgrva-
daliyae Go Rakshak Mahabhiyan Com-
mittee are represented on the com-
mittee and Justice Sarkar, an eminent
jurist, is the Charman., Government
wanted the report to be submitted
within six months, but the committee
took sometime to finalise the list of
witnesses. The witnesses then want-
ed some time to submit their memo-
randum. The committee, therefore,
requested for extension of time. The
committee has so far held 8 or 9 meet-
ings and they are very seriously con-
sidering the matter. I do not think we
should in any way doubt the bona
fides of the committee as such.

ot wew fagrdt aTad
FT Y,
T

Al
TIAHT T FETRIZST T(FE

ot wmE agEeE o qa [wT AR

sev g fr mdAdr w1 ogsd s

O g WIT AT G EAT E )

SHRI ANNASAHIB SHINDE: Gov-
ernment desires that the committee
should submit its report at least with-
in the time which has been extended.
Government would give highest con-
sideration to the recommendations of
the compnittee.
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| wew fagrd aodqt © ssaw
AT, 7AW {0 gwA
@t KA qerfmsmagas ¢ fr
AT T AF F AT fadga o <@
§ 98 w1 ddraafgar xR g fw
faa & oa1 s § & gEx
TS AT F® A FTT gAY
WHEG aFFIE § 7

SHRI ANNASAHIB SHINDE: Ve
cannot restrict anybody from expres-
sing his opinions freely. In fact, the
very terms of reference say that all
the aspects of cow protection have to
be examined. When experts come, can
Government give directions to them
to spefak in a particular way? We are
not sending any representative on
behalf of the Government, They are
doing it in their own individual capa-
city.

Y SR T ST AT HE T
# ag straAt =g g B gw sl A
faafss & maw oo owwlr @0 T
FETT q 7z (qaifeA fzm 2 o

g AT TAT ET FIGIT TAIFIL
EONE CICT - I L E 1)
grar T g gaEr famm F@e?

g% XA AR W ST WLEIL
T g 7

SHRI ANNASAHIB SHINDE: The
terms of reference are very cleer,
viz.!

“The committee will go into the
question of cow protection in the
light of all proposals of the Sar-
vadaliyae Go Rakshak Mahabhiyan
Samiti and others on the subject,
including one for a total ban on
the slaughter of the cow and its
progeny, and having considered



299  Oral Answers

the matter in all its aspects—cons-

titutional, lega’, economic and
other relevant aspects—recom-
mend to Government....” etc.
Wt N & v EEtrica]
¥ H gz 997w g f¥ sav-
NI F AT ge wdr Al
a7 f4g g aEl ¥ uwT fagwa
TH, ag W1 oA4T Wl oA g

g GIESH ﬁsTm AL IMFEET G 7

SHRI ANNASAHIB SHINDI: In
fact, even when he was Chief Minis-
ter he expressed his deisre that he
should be representeq not by himself
but through somebody else. e actu-
ally nominated Shri Vikal on his be-
half and we said, we have 0 objec-
tion. Now the situation has changed,
because there ijs no Government in
UP. The original basis was that two
States where there is a complele ban
on cow slaughter should be represent-
ed on this committee and two States
where there is no ban also should be
represented on this committee. Gove-
rnment will be prepared to accept
either any suggestion of the committee
in this regarq or to accept anybody
from that State. We have no objec-
tion.

SHRI A. B. VAJPAYEE: Let Mr.
Vikal continue.

SHRI ANNASAHIB SHINDE: We
have no objection if the State Govern-
ment agrees.

ot Tadfic fag e T T
WU TE T a7 qET | AT AL 7

SO AR
R FT |

cfaxw # a3

SHRI ANNASAHIB SHINDE: I did
not say that. Because former UP
has d to exist, now

utmally there is nobody attending
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9 ¥ qwga, IF F IO H =T
€77 TTASTH @A W FTFEAT
Foawa A oma g o1 g e
t fom & agr T AR T
SATET ¥ SARI AW E wRT g1 A%
afe ww A4 w0 TE T qu i fE
nE 3TE F AW oulaT 3 A
F1 o vareT g el faw oF e
7T AW A AR FY SR N 9%
#wv owA A oags W geA @),
ofr A Ew Tz bty #7

SHR] ANNASAHIB SHINDE: I do

not think thig arises out of this ques-
tion.

MR. SPEAKER: Next question,

AN HON. MEMBER: Only 5 minu-
tes for the cow?

MR. SPEAKER: You want protec-
tion for the cow, not time.

Rehabilitation of Repatriates from
Ceylon and Burma
+

*899. SHRI NANJA GOWDER:
SHRI R. BARUA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact the Mad-
ras Government have submitted a
scheme costing Rs. 3.75 crores and
spread over a period of 15 years for
the rehabilitation of the repatriates
from Ceylon and Burma;

(b) whether it is also a fact that
1,500 hectares of land in Nilgiri, 1o
be brought under tea plamtation, has
been allotted for the purpose;
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(c) if so, the reaction of Govern-
ment thereto and

(d) whether any other State Gove-
rnment has also offered to provide
facilities in their State to settle Indiun
migrants from abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to
(e). A proposal for raising tea
plantations on 1509 hectares in Nil-
giris over a period of 15 years at a
cost of Rs. 3.75 crores approximately
has been received from Government
of Madras. The scheme is intended for
rehabilitation of repatriates from Cey-
lon and is being processed.

(d) Yes, Sir.

SHRI R. BARUA: What js the total
number of repatriates who will be
coming from Ceylon to India under
the Indo-Ceylon Agreement of 1964?
Is it a fact that 3 large percentage of
the repatriates are p antation
workers?

SHRI D. R. CHAVAN: Yes, &ir;
about 90 per cent of them are planta-
tion workers. Regarding the totul
number of persons who are likely to
come, the tota] number of perscns 0f
Indian origin is 95 lakhs. 3 lekhs
will be granted Indian citizenship un-
der the agreement. 5.25 lakhs are
likely to come {o this country over
a period of 15 years.

SHRI R. BARUA: May I know whe-
ther the Government of India is Ire-
pared to give concessions in the mat-
ter of customs duty snd other import
restrictions so that tiese people may
be enabled to bring with them their
valuables from Ceylon to India?

SHRI D. R. CHAVAN: Yes, Sir.

SHRI S. KANDAPPAN: Our past
experience in the matter of settlcment
of repatriates has given us some les-
sons. For instance, when the Fast
Pakistan refugees were settled in Mad-
res and some other Southern States
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they founq the conditions there not
conducive to their social life and they
left those places. Therefore, I would
like to know whether, in the settle-
ment of repatriates from Burma und
Ceylon the Government would take
into account the socia] life of the
people and see to it that they are set-
tled in a very satisfactory mannet.
Secondly, apart from the proposal gent
by the State Government, there is a
proposal to settle these repatriates in
Andamans by developing rubber and
tea Plantations there. I would like to
know from the Minister whether it is
being pursued. Then the hon. Minister
stateq that 3 1akhs of people are going
to be given Indian citizenship where-
as the total number is 5 lakhs and
odd. What about the rest of 2 lakhs
and odd? Are they going to be state-
less or Indian citizens?

SHRI D. R. CHAVAN: The three
taki peorsons. referred o by the hon.
Member, are to be granted Cey-
lonese citizenship. In regard to the
latter parti of the question, I may say
that the fate of the balance of 1,50,000
persons will be decided some time
later on by discussion between the
Prime Ministers of India and Ceylon.
As regards the reference made by the
hon. Member concerning the rubber
p'antations in Kachtel island; that
project is being processed. That pro-
ject{ is sanctioned. Nearly 6,000 acres
of land will be plantegd with rubber
and some families will be resettled
there. As regards the latter part of
the question whether these persons
will be satisfactori'’y settled, T may
inform the hon. Member that a num-
ber of schemes are under the con-
sideration of the Government and the
best effort will be made by the Gov-
ernment to settle all these persons
very satisfactorily.

SHRI S. KANDAPPAN: There is
one very pertinent point in my ques-
tion which has not been answered.
There is a proposal to resettle some of
these people in Mysore, Andhra and
some other States. Most of them speek
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Tami] and if they are settled in iso-
lated pockets then they may not feel
very happy. That is why I mentioned
it.

SHRI CHINTAMANI PANIGRAHI:
May I know whether the hon. Minis-
ter can let us know as to whether
any assessment has been made with
regard to the occupational pattern of
the Ceylonese repatriates who are go-
ing to be resettled in India and, if so,
what are the details and are they
going to be absorbed in those occupa-
tions where they were employeC
earlier? Then, part (d) of the question
has not been answered.

SHR D. R. CHAVAN: Concerning
the occupational pattern we have col-
lecteq the information and an analy-
sis has been made by our High Com-
mission in Ceylon. 90 per cent of them
are plantation workers. Concerning
the rest 10 per cent I can give the
break-down: agricultural labour 0.5
per cent, mercantile employees and
salesmen 1.4 per cent, domestic ser-
vants 0.4 per cent, drivers 3 per cent
and so on.

SHR] SEZHIYAN: Is this
for Cey'on or Burma?

SHRI D. R. CHAVAN: Ceylon.

figure

SHRI CHINTAMANI PANIGRAHI:
Then, part (d) of the question has not
been answered.

SHRI HATHI: We have. It is “Yes,
Sir.”

SHRI N. K. SOMANI: Morc than a
million people at least from Burma,
Ceylon and now Kenya will have to
be, in the course of the next 10 or 15
years, speedi'y rehabilitated in this
country as a result of their displace-
ment from the existing countries
where they had lived all these years. I
would like to know whether the Gov-
ernment of ‘India would evolve a cons-
tructive and helpful policy in respect
of land, finance and industry and
would show equal concern for rehabi-
litating these unfortunate Indians as
they have shown to rehabilitate de-
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feated Congress Ministers like Shri
K. D. Malaviya, Shri Alagesan—we
now hear that Shri Manubhai Shah
hag become the Chairman of the Board
of Rehabilitation. So, I would like to
know whether there will be a cons-
tructive policy to rehabilitate the un-
fortunate Indians who have come
over to India.

SHRI HATHI: We are discussing a
serious question and a serious pro-
blem of resettling our brothers from
abroad, about 5,25,000 from Ceylon
alone. It is not a question of rehabili-
tating ex-Minister or ex-Congressmen.
1 think we should in all  seriousness
evolve a scheme. In fact, we had a
meeling of all the Chief Ministers of
the Southern States, Andhra, Mysore,
Keraly and Madras and we have tried
to find out various schemes; for exa-
mple, plantations of rubber, tea of
coffee and small-scale industries where
persons can be self-employed. Since
90 per cent of them are plantation
workers, most of them will have to be
absorbed in plantations. So far as
others are concerned, we are trying to
set up industries where they can be
absorbed.

SHRI KRISHNA KUMAR CHAT-
TERJEE: The rehabilitation of a vast
multitude of refugees from Ceylon
and Burma is a colossal problem both
from the point of view of finance and
implementation. Would the hon. Mi-
nister enlighten this House whether
the feasibility and desirability of
diverting a considerable portion of
these people to the State of Kerala for
rubber plantation work has been con-
sidered? Secondly, is there any in-
tegrated plan by the Government of
India so that the uprooted huge
manpower may be utilised for our
national good?

SHRI D. R. CHAVAN: So far as the
State of Kerala is concerned, the Plan-
tation Corporation of Kerala has ug-
reed to take about 100 persons in the
plantations in the first vear and as
and when these persons would he
coming they would consider absorbing
more and more persons. All the sche-
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mes that have been evolved are in-
segrated schemes and every ffort ir
being made to settle these persons
very satisfactorily.

N <fa T : weAw wgEw, WAl
aEeT A agEr f&oant ¥ FOT o
T fggeam figem Faw
¥ qenT aIgar g 6 5§ @ feaw
g W v am yareA ¥
gty | & fad qar smaear Sy gy ?
o W Al - WA AR (7 2w
¢ fo @ am S 9t ;0 gHIE -
wETE A, A IR F
Wl ¥ W foberd 3 g et
waw far g wae e wT @I
g 2w oWt F1 AW fmm &
fom g«aTC qa1 siaRAT FY T R 7
¥ g7 Geay 7 ITT -F17 F AW
WA sla ST gh & aix gl &, ar
agaar g ?

SHRI D. R. CHAVAN: For resett-
ling the repatriates coming from
Burma, which my hon. friend has re-
ferred to it, it is about 1.59 lakhs per-
sons. We have got an approved scheme
under which all assistance is given to
these repatriates for settling them-
selves. The approved pattern is that
trade loans would be given to them.
Then, money will be given for the
construction of houses and other
things. Then, relaxation in age (imits
is made so far as employment is con-
cerned and so many other concessions
are given, That i{s the approved pat-
tern. So far eg the State of Orissa is
concerned, the number of families
which have come back is very small;
it is 1,855 families. So far as the assis-
tance rendered is concermed, trade
loans have been sanctioned to near:y
40,950 persong and loans have been
given to 85,693 persons i.e. loans ac-
tually disbursed is to 35,683. Emp-
loyment given to repatriates is 11,399.
There are some land colonisation
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schemes under which 1,083 persons
have been settled. The total aumber
comes to 51522 persons.

SHRI K. RAMANI: The question of
repatriation and rehabilitation has be-
come a serious problem in view of the
fact that a huge number of workers
are coming to India from Ceylon and
Burma,

Whenever they say about it, they
just mention about plantation employ-
ment. Their number will be a very
huge numer. No doubt, they have
been employed only in rubbcr and tea
plantations, but c¢an the Government
not employ some thousands of them in
some Government projects, like dams,
factories and other things in the
State sector, and give them gainful
employment?

SHRI D. R. CHAVAN: We have
written to all the State Governments
to provide employment to those per-
sons who fare willng to go to various
projects. It is not that only in planta-
tions these persons will be employed.
The Government of Madras is having
under their consideration three sche-
mes for the establishment of indus-
trial townships nearabout lhe three
towns of Trichy, Madurai and Gum-

midipoondi where these persons also
will be employed.
Y rarce FaL s f&

o W Y X g RS AW
ywTc A gonfet @ ove & W,
& metm qrate wefy AW AT
agm  fr fage & wwriE AT
WET ¥ o awt ¥ womdt sy § IWY
firfy g A weg W wf E v W7
afs &, ot e awhe v & 7

SHRI D. R. CHAVAN: I may make
it clear that the implementing agen-
cies are the State Governmens. There
is an approved pattern of assisance
and for the purpose of getting trade
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loans and other things these persons
have to approach the respective State
Government and get it. In regard to
the particular case to which the hon.
ember has made a reference, if he
points out certain specific cases, those
cases can be taken up with the Siate
Government and considered.

SHRI HEM BARUA: The hocn. Mi-
nister has just now said that he pro-
poses to rehabilitate a percentage of
the repatriates from Ceylon in rubber
plantations. May I draw his attention
to what Dr. Sukarno, onetime Prers:-
derit of Indonesia, said, namely, that
a rubber tree is like 2 woman which
is useless after thirty. Dr. Sukarnn
said that; I am not responsible for it.
1 am quoting only Dr. Sukarno and
he was one-time President of Jndone-
sia. It ig because of that that :unc
of our rubber plantations are facing
the process of dec'ine. It is saia that
rubber plantations are exteded in cer-
tain areas of our country, particularly
in the State of Kerala, but there is the
problem of unemployment so far as
the local youth in Kerala are cencern-
ed. In that context may I know how
Government proposes to rehabilitate
a percentage of the repatriates from
Ceylon in rubber plantations?

MR. SPEAKER: You need not ans-
wer the point about women being use-
less after thirty, but the other position
can be answered.

SHRI D. R. CHAVAN: It is pot only
in the Kerala rubber plantations that
they will be employed; that is a small
number, but there are a number of
other things also which are being un-
dertaken. for example, in the State of
Mysore about 8,000 acres of land will
be brought under ruber plantation. In
addition to that, he Mysore Govern-
ment has located another 25,000 acres
of Jand which gradually will be taken
over because all these persons, whe
are likely to come, will be coming
over a period of 15 years.

SHRI SEZHIYAN: For those persons,
who have been or are going ‘o be re-
patrinted from Ceylon, through nego-
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tiations it has been settled that they
can bring a certain minimum amount
of their savings when they come back
to India. I want to know whether:
similar negotiations have been con-
ducteq with the Burmese Government
for those who have been or are going
to be repatriated from Burma that
they can be allowed to bring a cer-
tain amount with them; if so, how-
much and if not, what our Govern-
ment is doing to see that at least a
minimum amount of their hardearned
savings these people from Burma
may be a'lowed to bring with them,

SHRI D. R. CHAVAN: So far as the
Burmese repatriates are concerned,
they are not allowed to bring any-
thing. So far as the Ceylonese repat-
ris.es are concerned, it is under an
international agreement that they are
coming. The entire matter concerning
their assets and other things jg being
negotiated by the External Affairs
Ministry with the Govarnment of
Burma.

SHRI KARTIK ORAON: We have
got a very glorious tradition of wel-
coming foreigners and allowing them
to settle in India.

SHRI SEZHIYAN: These persons
are not foreigners.

SHRI KARTIK ORAON: I am rc-
ferring to foreigners. Now, instead
of solving this problem, because we
have created a precedent by allowing
all Indians outside to come and be
rehabilitated, my question is whether
the Government of India have got the
figure of the population of all Indians
in the world so that if and when the
time arises they will be in a position
to rehabilitate them; if so, what is the
total population of Indians outside?

SHRI D. R. CHAVAN: So far as
the population of Indians outside in
the whole world is concerned, that
figure is not availeble.
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«Chief Ministers’ Conference on Food
Situation
+
*800, SHRI BENI SHANKER
SHARMA:
SHRI1 CHENGALRAYA
NAIDU:

SHRI O. P. TYAGI:

SHRI ANBUCHEZHIAN:

SHR] DEIVEEKAN:

SHRI K. N. PANDEY:

SHRI V. NARASIMHA RAO:

SHRI K. P. SINGH DEO:

SHRI HEM RAJ:

SHRI S. R. DAMANT:

SHRI HEM BARUA:

SHRI KANWAR
GUPTA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether a Conference of the
Chief Ministers of States was called
this month to discuss the food situa-
tion and to have their views on pro-
curement;

(b) if so, the decision taken at the
Conference; and

LAL

(c) the steps taken or proposed 1o
be taken to implement them?

THE MINISTER OF STATE :©
THE MINISTRY OF FOOD, AGRI-
‘CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
A cnoference of the Chief Ministers of
rabj States wag called on 16th March,
1968, to discuss rabi procurement
prices and other aspects of food policy
for the coming rabi scason.

(b) and (c). Statements I and 11
are laid on the Table of ‘he Sabha.

Statement—I

The Conference made the following
recommendations:—

(i) The recommendation of the
Agricultural Prices Com-
mission to fix the procure-
ment target of wheat in the
1968-69 season at 2 million
tonnes was accented, It was
felt that the Stae-wise t:eak
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up of the target proposed by
the Agricultural Prices Com-
mission was reasonable and
that attempt will be made to
achieve the same.

(ii) The movement of gram and
barley should be free .hrough-
out the country.

(iii) Movement restrictions in res-
pect of maize, bajra and jowar
be lifted from the States of
Punjab, Haryan and Rajas-
than,

(iv) Punjab, Haryana, Jammu and
Kashmir and Himacha! Pra-
desh should constitute a
single zone for movement of
foodgrains. There was a diffe-
rence of opinion about the in-
clusion of Delhi in this zone.

(v) The recomrmendations
of the Agricultural Prices
Commission on piocurement
prices of wheat were dis-
cussed. Even though it was
generally felt that the im-
pact of procurement prices
on prices on prices of food-
grains, cost of living and the
general price level shetud not
be ignored the prices re-
commended by the Agricul-
tural Prices Commission were
considereqd inadequatc to pro-
vide necessary incentive to
ithe farmer to produce more
foodgrains especially in view
of the rising costs of pxoduc-
tion, There was a difference
of opinion regarding he levei
of procurement prices. The
conference decided to leave
to Minister (Food and Agri-
culture) to discuss the matter
further with the Chief Minis-
ters and to recommend to
Government the level of pro-
curement prices in the light
of the discussions.

Statement—II

The Government of India have.
taken the following decisions on the
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recommendations of the Chief Mini-
sters’ Conference: —

(1) The procurement target of
‘wheat in the 1968-69 season is fixed
-at 2 million tonnes. A vigorous drive
will be conducted in the States con-
<erned to maximise procurement espe-
cially with a view to build an ade-
quate buffer stock.

(2) The movement of gram and
barley will be free throughout the
«country.

(3) Movement restrictions in res-
pect of maize, hajra and jwar will be
lifted from the Sta‘es of Punjab, Har-
yana and Rajasthan.

(4) Punjab, Haryana, Himachal
Pradesh, Jammu and Kashmir and
Delhi will constitute a single zone for
movement of all foodgrains,

(5) 1t has been decided to fix the
procurement prices of wheat for the
1968-69 season ag follows:—

per quintal
Common White/Mexican Rs. 76
Superior Rs, 81

st AWM AR wAt : Howy AP,
mafy 4 Swar g f& war @
g @df # gAfE ud @ et
fageq &1 w7 &, AT @ S
1 favm 1z & 9T &Y q@ FeA
2 AR A @& & gee wfE
1 I 79 ol & &9 ¥ 79 AW
Ty, fRC W Fm Tz o130 oA
qeeqT FT WHKA § F @ F @
amg T A AT %A g & FI
IR Gy GgET B GET FIA AN
=t wex wferll F w¥ e & 47 4 ?
afz g, @t fer T wer dfadl aar
afifafedt ¥ @ da # g
IR fear a1 7 frr feR ¥ gaer
fooy oo 7
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oft witer W I TR
o & 9fed fE @l aF @dw
;T 8, AT F TS & FeA W
9q g WIAT § S99 999 998
way # faa wT gfee dar ¢
wifF fi T R F79F Suata
75 fowme wf & fF oo g o
§ e faer X sofall & ge §
T I FFT Aw favig fear oo ar
O & gV7Y § .7 I 57 e gy,
F41 99 o< frgawr e fear oA, ag
I g fawr@ 1 ww grm o
gafan S Aede wer wiaat &1 gm
a1 39 ¥ IO g@ & ge wfem w
qoATaT AT v g i A haw gl
g a0 Ay A g v fak
T & g F faa fFan wan o gen
Afat & e ¥ SR T & &Y
AN gfeewor J@r SN F T A
¥ fraggor & fgar femFTr ¥

st Fof 5 WAt : W WERA,
SET OF @E AT agAr AT S §
1g g framl 9w ow @ # ul-
fram o &, @ #w wfafea #T
Y #7 TFT § 9@ AR A & g
T I AHY THI F FA FT AV GEAT
qEAT &, @@T I HIAT ;TTH AT
W § 7 1 9 @ F1 39 & fog
qeq wTAT FRFT aH Sfaa g 7 oW
w5y S v s w1 wwar g fe oA
framl 71 qraTe I gET O} A tag
q fF S &l &Y fraar & 7

it ATAGT TR 2 MANT -
Fargm  fam R, sad fasger wm
M FaZ @ gwm g feamt &
[T WY IS I | AW @A
PRSI LA ANC R TP
wfuw @ AN T A g 4g AT
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& fF A AF Ao @ 36y
RIAT @AM T IW 2 fr feal
W A F, WA a8 AT ALY &Y
Leai

UF AAAG qIeq : o |7 9T
g?

=Y AT T c F Ay A aE
FTIRE T EAT AT oA &
T 0 F Wi @ fed § afz s )
wRA A @iy at g¥ ey 2 fram
Y =X Fiw ) AWAG 7T T AL gA-
RYCHE WA & IAT A AT RTE
¥ AT BIA qZT SART FE F
@, /S AT FAAL FT A 7R
f& s& waer samT gg A Em AzA
AYfic T, AT g4 IH A
gatafe zad s R & am
g IW F Tr wAAG AAZ A7
FET N7 I F Ay A e

st wto Fo @ : WA WERT,
qWY A & T FAT F al aw fawe
FQ § AR AT wEET A W w
e F gwomw Fawad fred
g AvzaFTad wmrgg € fF -
¥z Mada wgIE AW § g« @y
tImao ¥} 7

gaa gw & T oA ST g
fir gumaTal & gE ar ws S ag
¥ ot Aarata fgumee g3w, 9@ A
swfic wTaAr & I O feeefr
wfew fear S @ Ad A
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Fhvg 2 A1 ferst w7 W U oAw
wfkw Fvasmwedorey 7

Wt FSER W ;. § wRAT
azeq A1 FEar fe S oaamEr wed
TRE AT F TAXISZIE A | AN &g
FZ AW FT T ST RIGT AT |

SHRI K. N. PANDEY: In view of
the fact that we cannot depend on
{'oreign imports of food in the country
and, moreover, we are not certain
that we will have the same amount of
production in the country next year, is
the Ministry thinking of creating a
buffer-stock in all the places of pro-
duction in our country?

SHRI ANNASAHIB SHINDE:. Our
policy is well-known. We intend to
have a buffer-stock of 3 million tonnes
by exerting ourselves with the coope-
ration of State Governments to pro-
cure the maximum quantity.

SHRI V. NARASIMHA RAO: May
I know whether any decision has been
taken in the Chief Ministers’ Confer-
ence to remove the restriction on rabi
crops of jowar, ragi and bajra from
State to State?

SHRI ANNASAHIB SHINDE: I am
sorry the hon, Member does not
appear to have looked in the state-
ment which has been laid on the Table
of the House. All these things are
mentioned there.

SHRI K. P. SINGH DEO: Since
most of the recommendations of the
Chief Ministers’ Conference depend onr
the Report of the Agricultural Prices
Commission, may I know the factors
leading to the resignation of Dr. K. N.
Raj who headed the Agricultural Pri-
ces Commission and also other mem-
bers who followed him and the consti-
tution of the new Agricultural Prices
Commission and, secondly, when the
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Government wishes to have a buffer-
:stock of 3 million tonnes, whether
‘they have adequate warehousing faci-
lities and, if not, what are the steps
they are taking in the matter?

SHRI ANNASAHIB SHINDE: As
‘far as the first part of the question is
concerned, nobody has resigned. Dr.
‘Mitra continues to head the Agricul-
‘tural Prices Commission. Though
here and there, there are difficulties
in regard to the storage by and large,
the storage facility is there and for the
present there should not be any diffi-
«culty.

Y RS : AATE A ST HTET
args A HgT fEar & oSw T wRe
TTE FF T EET 7 AL IARAATA
grgia whom T F$mT g3 a9y
THF GTAAT AT AAW €2LH T 3T
ST FNA H OANT LT 66-57 F
AT AT AT F AT ST A @reTT
F wEF TFLT FN L IFY 4T AT
RIS Al WA IT F o|®aA
TRETSTINT P g uTg E g 6
VE W ST - Tee g f srgh stgp At
FFIETIAF 7 IS hyfad @ aEl
2 AR ETE &; FE AT T
fwr2?

SHRI ANNASAHIB SHINDE: The
prices which were recommended by
the Agricultyral JPrices Commission
ranged betwcen Rs. 66 to Rs. 73 a
quinta! inn the case of wheat but the
prices which have been fixed as men-
tioned in the statement range from
Rs. 76 to Rs. 81 a quintal. About the
storage facilities, I have already rep-
lied to that.

SHRI HEM RAJ: When will jt be
implemented?

SHRI ANNASAHIB SHINDE: The
policy has been announced.

CHAITRA 8, 1890 (SAKA)

Oral Answers 316

SHRI HEM BARUA: The hon. Mini-
ster has just now spoken about a
buffer-stock. May I know whether
the attention of the Government has
been drawn to the disparity in the
figures given about the rice supplied
to Kerala? The Chief Minister says it
is 64,527 tones and the Food Minister
says it is only 36,431 tonnes that they
have received during the month of
January. When this was pointed out
to the Chief Minister, the Chief Mini-
ster said that he wants to create a
buffer stock out of the stock supplied
in January. In that context, may I
know whether this was, particularly,
discussed formally or informally, im
the Chief Ministers’ Conference that
the States will be allowed to create
buffer-stocks out of the supply given
to them for consumption by the Cen-
tral Government?

SHRI ANNASAHIB SHINDE: As
far as the first part of the questiom
is concerned, that does not arise out
of this Question. About the second
part, the Centre desires to have a
buffer-stock under the Central and
State pool.

SHRI HEM BARUA: My question
was very specific. There is a wide
disparity between the figures given by
the Chief Minisier of Kerala and the
Food Minister of Kerala go far as the
rice supplied by the Central Govern-
ment to the State during the month
of January is concerned. The Chief
Minister says it is 64,527 tonnes and
the Food Minister says it is only 36,481
tonnes. There is a wide disparity.
When this was pointed out on the floor
of the House by a Congress Member,
of course, the Chief Minister said that
with the balance, he wants to create
a buffer-stock. May I know whether
you allow the States to create buffer-
stocks like that?

SHRI, JAGJIVAN RAM: This 3
million tonnes of buffer-stock will be
both in the Central and in the States’
sphere. If Kerala feels—I am
happy—that with the stock that we
have supplied to them, they are in a
pogition to put by for the lean periods,
I wil] says, that is @ welcome action.
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ot Waeee e : Weww wE)E,
feeft saR A, o R R,
ghamon a@wr I A9 @ g6 78Ry
3 gg famfar M & f feeelt wr o
N & aq e s waly dae
o< gfamn & @ faen fear sw
¥gw w9 el gRe Wy A
w¥y vt s § fert foeoet Fay §
WAl 2 R @ o o oy
fFmd | wF g T %73 el F
®AGT Jar F o TEw /A wEey
BN 2 fo el w39 F A
o & fear A1 SHE T JonEe
R IAHT FEET AT IH wTAT  fHRS0AT
W fou feeslt &1 =1 37 F
¥ wT T | " feedr w1 o
IT F Y AS T W A AR G-

few fefemfamme grm 1 s =i
grlEa At A g T F AT

for faeat ot 99 % 7o 747 w8 et
g @fs  ge AR gfen &
LR R - el e (5
a0 ST WY W TH FT BET ZM7
wr faeelt @ SHaAT TR F AE T
faenar ag oifafree efwfrim =5
g ? TR T ar & fR oS
oA §F 47 atev aavE A e #
feftos fonr 2 op vz =a
™ Paanr ?

st greiEw U Ty wEE,
WA ST aga §4 A9 57 ® G
fag w7 wam femr vy ¥ Efe
LR i o GO T i S D O
ag i gafan e=i faen o7 g A
w7 foqr 1 R TEET ATEar
fy faeelt wim & fael f@m AW
T a7 yaew Ay frr Pt
™ g g o fv fae W
W9 G FH Faw fawg | 99-
g7 Fi@e #fee am qr am,
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I EY I¥ AR A AR W
gaaw Jgig Aafem & wmaw fee
¥ggm dmamam § f5 aw &
AT ¥ N B B G § ag AL HAA
N & g faeell  womew F A gev
FWEI T A Ad FFEd ¥
foaf ) K gAYy wwg wEAr
fe a8 99 379sd FNUGEH |

A WA T QR A GEE AR
fer & s # ey frewn za wET
3 .

To.

“Punjab, Haryana, Jammu &
Kashmir and Himachal Pradesh
should constitute a single zone for
the movement of all foodgrains.
There was a difference of opinion
about the inclusion of Delhi in this
zone....”

ot FHTT TR ¢ ITA A AT ATHAT
wZIiiz iy |

¥y FEA
ez i O
HIEH, TIT HE A4

ol SR AA
frm arfE =
AR E IO
ffey

st e oW : 8w iR
gETT  AFTey % AT | WM T
T FT FFF o & fag I

SHRI CHENGALRAYA NAIDU: Is
it m fact that in the Chief Ministers’
Conference they have taken a decision
about the movement of maize and
bajra within the country? Secondly,
is it a fact that in the Agricultural
Prices Commission there are only con-
sumers and the so-called economists
represented, but there is no producer
in that. It is just like putting a but-
cher in charge of sheep instead of
having a shephered. Will the Gov-
ernment, therefore, consider including
an agriculturist at least a producer, in
the Commission?
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Thirdly, in the Chief Ministers’ Con-
ference have they agreed to fix the
prices for at least the rabi crop so
that people may invest more money
according to the new prices and pro-
duce more?

SHR] ANNASAHIB SHINDE: $o
far as the first part is concerned, this
question does not cover that.

About the prices, whether they are
incentive, my submission is that they
are incentive prices and the interests
of the farmers have been taken into
consideration.

SHRI LOBO PRABHU: Since the
Minister has now decided that the in-
terests of the producers are as impor-
tant as those of consumers in respect
of procurement and control, I would
like him to extend his interest in the
producers a little further. There are
varying prices for the same grains
between surplus and deficit States. Is
it fair to the surplus States that their
prices should be only a fraction of
those prices in other areas? Would
not the Minister concede that, having
allowed maize, bzjra and gram to be
freely available throughout the coun-
try, the same rule should apply to rice
and wheat?

SHRI JAGJIVAN RAM: 1 have al-
ready answered this question,

MR. SPEAKER: We have already
spent 20 minutes on this question, and
names of another 20 members are
there. So, it will not be possible for
me to call them. We now go to the
mext question.

SHRI S. KUNDU: My Question,
namely, Question 905 could also be
taken up with this Question.

MR. SPEAKER: We are coming to
that later. Now we are taking up
Question 801. Mr. Jyotirmoy Basu.

CHAITRA 8, 1880 (SAKA)

Oral Answers 320

Universal Press Service (Germany)

*901. SHRI JYOTIRMOY BASU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Universal Press:
Service, a public relations organisa-
tion controlled by West Germany, has
been provided with several leased tele-
printer circuits on concessional press
rates; and

(b)whether the Posts and Tele-
graphs Department has monitored the
circuit to assess the extent of non-
press and commercial messages trans-
mitted over the Delhi-Madras-Cudda-
lore circuit of the Universal Press Ser-
vice?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K.
GUJRAL): (a) Only two teleprinter
circuits have becn provided to Uni-
versal Press Service viz.

(1) New Delhi-Madras and
(2) Madras—Cuddalore.

These circuits have been given at
the usua] press rates.

(b) Yes, Sir.

SHRI JYOT!RMOY BASU: It is
almost an establishcd fact that these
foreign agencies, namcly, USIS and
German Press Service, have made it
a regular feature to misuse the tele-
printer scrvice for purposes other than
Press. Under thesc cirernstances,
may I know what machinery the Gov-
ernment have to check these malprac-
tices and whether any misuse has s0
far been delected?

SHRI 1. K. GUJRAL: The hon.
Member has preambled his question
with ‘it is well established’. I have
no such information that it is well
established.
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The main point is that we have
machinery and we monitor from time
to time and our monitoring is to see
that those people who have taken the
circuits on the Press rates do not use
it for commercial purposes, and for
this particular agency, we have been
monitoring and we have not come
.across any misuse so far.

SHRI JYOTIRMOY BASU: Have

.any cases of misuse been detected so
far?

SHRI 1. K. GUJRAL: There have
‘been some cases of misuse in the case
.of six such lessees, byt the nature of
misuse was so minor that, on their
apologiz.ng, we did not proceed fur-
ther.

SHRI JYOTIRMOY BASU: To how
many foreign institutions has this tele-
printer service been given? I want to
know their names and also the names
of those six parties who had misused
this,

SHRI 1. K. GUJRAL: So far as
foreign services ure concerned, we do
not keep any foreign news agency;
foreign news agencies are linked up
‘with Indian news agencies; for inst-
ance, Reuter is linked up with PTI
.and so on and so forth. Even in those
.cases. ...

SHRI JYOTIRMOY BASU: I said,
“foreign institutions’; I did not use the
word ‘foreign agencies’. This includes
USIS also. ‘Institution’ means any
.organisation.

SHRI 1. K. GUJRAL: The point is
that we have made a large number
of circuits available to all types of
people. Press is one of the sectors vof
users to whom the circuits are given.
If you ask me to lay a list on the
“Table of the House, it will run into
hundreds, where people have been
given circuits for normal commercial
service,

SHRI JYOTIRMOY BASU: I want
10 know the names of those customers

MARCH 28, 1968

Oral Answers 322

of the Posta] Department who were
detected misusing the teleprinter ser-
vice, and also the nature of misuse.

SHRI 1. K. GUJRAL: The Indiar
Express, Bombay, the Press Trust of
India, Bombay; The Daily Thantki.
Madras; Nava India, Madras; ‘Aaj’,
Varanasi; and Tribune, Ambala.. (In-
terruptions)

ot wR AW AN F AT
w1gan g f5 e A glqader da afaa &1
faat agfaad v & #n gariy wfadw
T ot qfmw SR § w9d) Y 7afamd
faet &? gadr am ag & wifs-
T S F TR 39 Al  gAN faah
gre gvg ® S owiater faar g,
FT IA & IAT THT ATT FT €qTH 74T

$7?

W go Fo AWNA 1 Ffqadd ga
gfaq wwa «fqw " g, U8
fergram F1avqar & fowr w1 ate®
SET ®91 g &, wgl f§ T Tg mad@
aw @it 7 SEiIwIE AT g
fo sg 7 aan srriter  faa,
ag garr (wfaedi #Y Ag & amwex &
ug uaeeAd whad i) § W
g

Enrolment of Advocates in High

Courts

*902. SHR] SITARAM KESRI: Will
the Minister of LAW be pleased to
state:

(a) whether it is a fact that diffe-
rent States have different rules and
procedures for the enrolment of advo-
cates in the respective High Courts;

(b) whether it is also a fact that
such differences have led to the migra-
tion of Law Graduates from the State
to the other for enrolment with a
view to avoid the examinations; and
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(c) if so, whether Government pro-
pose to prescribe uniform qualifica-
tions and procedures in this respect
for all the States?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) Under the
Advocates Act, 1961 Advocates are
not enrolled by their respective State
High Courts but by the State Bar
Councils. State Bar Councils which
are autonomous statutory bodies have
been authorised by the Act to frame
and have framed rules regarding
training, examination and enrolment
of Advocates. These rules are subs-
tantially the same in most of the
States.

(b) Government s not gware of any
any such migration.

(c) Does not arise. |‘

=t dyarem dY ¢ & HAT AgRy
§ smar wgm & 9fe faeelt &
1% gra grrfaamw foar smar &
i srag g9 g fo foodt &
A F arg saraT wax fear  Sar
g affeag amgR & = A § A
& ?

ft Jo gAm ww : felr e
F garfaAe § F wF T & |
X FIfger #T qF  F I ARA & F
FAT AT E, I A AGT gL T W
weqTe g fF a8 Huw wow I W}
| THIHT AR ag TRE
qTE

ft sarem e g I F AT
¥ gl #Y gear aga wET 9§
t T avg ¥ ag7 yaww o
s A e g oW
& andw ¥ qut ¥l
¥Ry mwagw s
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ft sy wrag awd ?
W g § A @ 9 fret SIR ¥
Sfeaed &t dwmr s ¥aw 2

ot Ho gAW WM :EW AW
TWH I A g &

SHRI S. KUNDU; May I know whe-
ther hon. Minister is aware that under
the different rules framed by the Bar
Councils, many private candidates—
those who graduated in law—are not
allowed to practise in different courts,
and if so, whether the Minister 1s go-
ing to see that such rules are changed?

Secondly, May I know whether the
Minister is aware that there is a great
resentment among the law graduates
throughout the country on this and
they want that the procedure of going
through another Bar Council examina-
tion should be done away with be-
cause it is a question of merit and
this enterprise is a question of com-
petition? Even this Bar Council exa-
mination is a hurdle which checks
many of these boys from having a fair
competition, Will the hon, Minister
kindly give some thought to this?

SHRI M. YUNUS SALEEM: The
rules provide for the training of the
advocates who have obtained law
degrees. The Bar Councils of the
States have been authorised to frame
rules in the light of the model rules
framed by the Bar Council of India.
These rules have been framed in
different States and Power to enrol
the advocates has been given to the
Bar Councils. We have recently is-
sued a notification whereby certain
categories of law degree holders have
been exempted from these examina-
tions; for example, such law graduates
as have obtained master’s degree, as
are Barristers or as have completed
three years’ law course have been
exempted from such training. The
Bar Councils in the States are statu-
tory bodies and they are autonomous
bodies and they are at liberty to frame
rules according to their circumstances.
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SHRI S. KUNDU: He has not ans-
wered my question. It is a very big
point and let him kindly realise {his.
Those who have passed the law exa-
mination privately have been prohibi-
ted by the Bar Council from taking
up the legal profession....

SHRI SURENDRANATH DWI-
VEDY: Those who have passed the
examination privately, although they
have completed three years’ course,
are not being permitted. That is the
main point.

SHRI M. YUNUS SALEEM: So far
as the provisions of the Advocates Act
are concerned, there is no such distinc-
tion between the law graduates who
have obtained the degrees after com-
pleting their study course and those
who have passed privately.

SHRI S. KUNDU: He has not un-
derstood my question.

MR. SPEAKER: Why should the
hon. Member trouble himself?

Now, Shri Tenmeti Viswanatham.

SHRI TENNETI VISWANATHAM:
I only wanted to protest against the
insinuation made by an hon. Member
a little while ago that briefless lawyers
were making mischief in this world or
something like that. There was no
particular question that I wanted to
ask.

SHRI N. K. P. SALVE: Ca a point
of order. Truth may be his biggest
defence.

MR. SPEAKER: Now, Shri Sheo
Narain. He is a law student now.

oft firwr wrevw @ S gfEed &
Wﬁmmmﬁia’rﬁ:@mﬁ
g AE & | SR G ATFAT
Wt & Ao wmear § O fw
¥ fawdar A F ¥ A A WT A
&1 AT gl & oy
w A AT FE AR IR G-
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T A @ el a @ QY
TRARAEA e ged 2o
e g & fafeex e afaww
FAGT FI |

ot o gAw wofm AT fF &Y
o frar &, e Fefaw  sRWEE
TN § AR F Al ¥ qeq @
I mA T § 2w for
At A e felt A R s
Ifrw F7 & AamEw ¥ TR
G IR | AR ATeF  TEAHE ¥
& &

=it fora aremer : e FET
TwWgE T

MR. SPEAKER: Before he passes
the examination and gets his LL.B.
I am sure the hon. Minister will try
to amend it.

SHRI M. YUNUs SALEEM:
will be done,

‘That

Price of Sugarcane

*903. SHRI MADHU LIMAYE: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have
made a study of the prices actually
paid to the cane-growers, region-wise,
by the sugar manufacturers during the
last three months;

(b) the broad details of the conclu-
sions reached;

(c) whether Government have made
any study of the cost ol the sugar
produced as a result of the new prices
paid to cane growers; and

(d) the results of this study?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
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TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI AN-
NASAHIB SHINDE): (a): Yes, Sir.

(b) The prices of sugarcane being
paid by sugar manufacturers are gene-
rally much higher than the minimum
price of sugarcane fixed by the Gov-
ernment.

(c) and (d). Such a study will be
possible after the season is over and
the working results obtained by sugar
factories in the various zones beccme
available.

st Ay famd : W AER B W
Frg wToar g fF g saTowdw
& g & Jar 5 g wewe ar
fr 6 v9% 79 oF T fear S,
o ogwm aft & AR fas WX
T Foamaw W far mr §
QEY AT H T TH  q9 B AGGH
afl *Efe = F T aww ST
& 97 T F Frewr Y § e wifast
w g W sl g €7

16 W&, 1967 &1 qg Y dfq
Y g AdY wEeg J fer
qT qqT WAl AZT  FEH AT HY
JAFTQ & 5 Fouwwr A gowr T4 i
g @ o At srEv g g
& fs A At fuife =@
fag Y & faw arfasi & graawag
gfawfei—a# qar 78 97 & Har
Far af & wwr fomw @@
fH o ft 1+ X W oW § fw
AT IEH TEFR F FE AT A
g & orew w1 el T A
AN /@ g AfeT wTEw TR
Y g AEA A § AR g qar
Ty Y wiferw w1 ¢ fe osww Afa
fuif@ sQ@amm waw sk
wfa samw fearmarar ?

SHRI ANNASAHIB SHINDE: I
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strongly repudiate the insinuation
made by the hon. Member., Repeated-
ly it has been explained here why the
‘policy of partial decontrol was adopt-
ed. As a result of partial decontrol
the sugarcane growers are getting a
much higher price than the minimum
price announced by the Government
of India.

ot 7y fomd AT AE WA A
qr | frem ST Fm oA @ Ak
ferqm daT < aret w) fear Smar €,
WH AW aFy § | T o7
N F T § AT oy derwE qy
framl & 1 qr fa@r omaT & sEd
FAL FT WeAWT WA §T WV
TET R qATHT W ¥ faw-
e T owT @ § sk
q® #r dAifs N g & wyArE
99 & fa¥r 7 du1 Hiw@ I @
W T feara

‘SHRI ANNASAHIB SHINDE: 1
‘have already said that I strongly re-
pudiate the insinuation made by the
‘hon, Member.

oft wy fomdr ;. gfeqQe W
Haa oMY §? g8 @r a1 gy
Faxwgm g o fou s adi o<

w g

SHRI K. N. TIWARY: The hon.
‘Member is making an unauthorised
statement without any facts to subs-
tantinte it. The hon. Member must
substantiate it here. Supposing I say
that the hon. Member has taken Rs. 5
crores would he accept it?

it wy fo ¢ A A f g,
g ger § | Twaw ¥ fag famr
# W qE@ g § 1 faegw

g% qd & !
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THE MINISTER OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
JAGJIVAN RAM): As my colleague
has already said, any insinuation or
allegation to that effect is baseless,
mischievious and malicious. It has
been explained in this House why this
sugar policy was adopted. As my col-
league has stated, the most important
beneficiary of this supar policy has
been the sugarcane growers.

ot wy forerd : faew =@ T
gr¥iraa ST aT M@ @ &
f& ga ¥ sy feaml w1 wEEr
g &1 faw wrfast &1 9a ¥ #fes
TR

SHRI JAGJIVAN RAM: I shall not
argue with him. The sugarcane grow-
ers have been the benmeficiaries, Any-
body who has to do anything with
the cane growers has come to realise
that this year the cane growers have
got the best price which they had
never got in the history of the sugar
industry. That is a fact. Therefore,
I am saying that why this policy was
decided has been explained in this
House on more than one occasion.
This policy has been adopted with a
view to see that in the context of the
shortage of sugarcane, the sugar pro-
duction might increase, and it has in-
creased.

st W fomd o & F T A draTT
Far ¥ gg gwrER = frar ¢ fr
T 9w 21 AT® T HWr &
darare AN & | THHT AqAT
g oot f5 Siw o guraTar
% ag fert s @t 9w @
o FT gEey g, SHOTHE fra
et e ad wgogw
8 9T 40 X T {A T A
aN oot 1§ T Sgan
o oHD  mgRT w@r

!ﬁ?‘

MARCH 28, 1968

Oral Answers 330

Yy EfFr wamd 8 fae-
ol ®Y ot fred o qAer
EHT 4T, WEN gAT 97 99 ¥ AT,
sfafer, fFaar ymer gw s o
40 gATT 29 MY 9T @Y el
g ? At A ¥, ST A
aF foew ad, @@ a1, ¥
fFamT  sarar a@rAl g3y fadeor ger
P F FTW, 8T, 40FIX e
qT grm ?

SHRI ANNASAHIB SHINDE: As I
have already said in my reply, any
assessment of the probable profits that
would be made, by the factories would
depend upon the production made by
the factories, the recovery of sugar
and the prices that would be paid to
the cane growers. Any assessment of
that nature can possibly be made
only after the crushing season is over.

As is well known in the sugar indus-
try, recoveries differ from place to
place; the sugarcane price also differs
from place to place because in the fac-
tories they pay the sugarcane price
considering the extent of the keen
competition offered by the manufac-
ture of jaggery. There is some dis-
parity from region to region.

Ay fawd : weger wERE, &
TITFY  HIT AGAT E 1 FF oA
s Hger R fe gw a3 AW
fantardi g S@EF F v
g ferar ® & 1 SET F owaT
mn g fe i aF S F aEr
F v 8 ST EvEw A weraA far
T § W AR F59 fead frr g
& fyew wata F@ra § «ff SfEe
7 AGWT-9eT T OF faaer e
qr, fog ¥ a9 @7 T ¥ =AW
TR gF AT F1 & we-
wor faedi & A § o @
ww @ g WeT Nt wwrows
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qrg I A STy HiET A fad,
IEF IR Fo I warar faar oy
T wiws, femt g ¥ are
g

BHRI JAGJIVAN RAM: I would
like to explain this. 'The cost of pro-
duction depends on three important
factors: the price of sugarcame paid,
- the recovery that is made from the
cane and the period of the crushing
season. So far as the price is concern-
ed, that is known, but so far as the
recovery and the crushing period are
concerned, they are not known as yet.
Hon., Members know that at present
the price of sugar various between
Rs. 350 and Rs. 385—390 per quintal.
These are the quotations ruling. 60
per cent ¢f the production has to be
given to Government as levy at con-
trolled price and 40 per cent is free.
What profit they have been able to
make will depend upon the cost of
production of the entire sugar based
on recovery and period of crushing.
After that calculation is made, every-
thing will be clear as to what profit
or loss sugar factories have made.

SHORT NOTICE QUESTION

Disconnection of Telephones In Delhi

+
S.N.Q.13. SHRI KAMESHWAR

SINGH:

SHRI KANWAR LAL
GUPTA:

SHRI D. N. PATODIA:

SHRI M. L. SONDHI:

SHRI LOBO PRABHU:

Will the Minister of COMMUNICA-
‘TIONS be pleased to state:

(a) whether it is a fact that 2500
telephones have been disconnected in
Delhi recently;

(b) if so, the reasons for not infor-
ming the subscribers before the dis-
connections were effected;
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(c) whether it is also a fact that
Government subscribers have also de-
faulted payment; and

(d) if so, the reasons therefor?

HOT-AT AW Wi WAt (we
w g fag) : (F) 20 w@Ew,
1968 WX 19 @, 1968 ¥ &
XA T FIA F FTLOT FAWT 2575
TATERT & FAgqT FE T |

(&) FAFaT 127 & 0@F qWY

ARAT HEART 9T 99 gEAT 7 &
T

() o &

() sTh-a faremr Y T & FTO
GGG

=t s fag : A wERm
¥ gg T W R Far shfraEme-
o AR frew wwr gfew 2o &
EAEE Wt fermaae w3 Ry ™ 9,
afg g, @ ¥ 3@ ¥ AT A AN

g argtfa g€

o Tw g fag ¢ TEE F
feaFaaam & S9S giWTT FA AT
dmi o gl o @ & afew
wgl 4 & wEE &1 gar g &,
agr QaT fFar ST )

it wrdsare fog : ¥ ST AGRT B
W A #r aeera ¢ f& fawri
qTfrETd gréEe wAl F fawmedw ¥
i FT A% HT gEL /W ® ATH
¥ e 2 & NN B wT A
s § fmy i N T faw
faex &; afz &f, @ o fawri qar-
fawrdr Tg AR A Wt ) arfaw g,
w7 3% faArs FAgr HY oA ?
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- wto T gwn fag: o &F | WX
oY sfaar faarft, @t sdag) W
AR )

off ®aT W™ q@ ;I 2500 F
FOG-FOT  SAHN F12 77 ¥, 79
¥ ¥ FH IA®E TAd R
FE T § 1 R Y e R e
TN D, 6 sawT SR FT
farmr | dardt gmd Fas
faor @ & omq ogw W@, @ AT
faor wga mr ) SEd WY A w1
fearmr | fmg AT AT g fF
A 2500 F w07 QG F1E W
g 7y fFw Tw AR WAR
™ § AR FER g efwAr w1
FZTE, IT% faaTs Fa1 #4181 F) T
g | It AT A £ fr oA
¥ I GAU F AR FE
o

o T gua fag : AT MO
Aifen afedr #ifs sem-aem dar
FATT FEAT G271 I H ST 2575
Y demr & W &, IEH qETQ 9
& SATRIT ATY F FOF g1 GHT & of6T
FEAem e fog fawmr & & o9
fog  atfew =i | s@raF ey
FIE § & gLt Far A gav
F Ffag da= g

SHRI M. L. SONDHI: Are the
methods followed by his department
not such as to reflect a rather out-of-
date
should not more modern methods in-
clude providing for facilities of even
extending credit to subscribers so that
there is uninterrupted use of these
facilities?

DR. RAM SUBHAG SINGH: We are
prepared to be guided by the hon.
Member’s suggestion. But he should
also seer that. hig. constituents pay in
time.
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MR. SPEAKER: He wants
also.

loans

DR. RAM SUBHAG SINGH: We-
are prepared to be guided by his sug-
gestion and consider its feasibility,

but he should see that his constituents-
do not default in payment.

SHRI M. L. SONDHI: I am willing
to offer my co-operation provided the
big stick is not there.

SHRI LOBO PRABHU: I would like
to refer the Minister to two reported
facts which have not been denied.
The first is that some telephones have
been cut off for failure to pay the
arrears of 1957, though subsequent
arrears have been paid. The second is
that there is an amount of Rs. 15 lakhs
in suspense account due to the failure
of the staff to relate these payments to
those who had made them. If the
Ministry had pursued the suspense
account and taken note of those who
paid from 1957, is it not possible that
those who had cleared the arrears
would not have figured in this? Why
did the Ministry fail t» take action
against the defaulters 1o pay since
1957?

Secondly, is the Ministry aware that
there is a limitation for recovery of
arrears even in civil courts to three
years? 1Is there any provision by
which it could ignore this limitation
in a civil court and adopt a method
which is worse, riamely, cutting off a-
person’s telephone? The same limi-
tation as applies in-a civil court should
apply here also.

DR. RAM SUBHAG SINGH: We do-
not propose to ignore any rule, either
the court rule or the suspense account.
rule or any other rule. But} here
no telephione connection has been cut:
off due to the fact that they did not
pay their old arrears; this is being
done in the case of those persons who:
have defaulted in paying their cur-
rent bills. But re-connection is given
when they clear their entire arréars.
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SHRI LOBO PRABHU: I expect the

Minister to give a reply which is re-
lated to my question.

DR. RAM SUBHAG SINGH: That is
what I said,

“SHRI P. VENKATASUBBAIAH:
This abnormal method adopted of cut-
ting off of the telephone connection
has been due to the fact that there
is a lot of inefficiency which is having
a very paralysing effect on the subs-
cribers, sending wrong bills, sending to
the wrong persons etc. Will Govern-
ment seriously and deeply look into
this matter because neaily half of the
connections involved are in govern-
ment offices, and see that the whole
system is reorganised on an efficient
basis? In this morning’s newspapers
an interesting item has appeared that
if you dial 100, the police number, you
hear the programmes of AIR! That
is also there. There is a lot of ineffi-
ciency. I want to know whether he
will go deeply into this matter so that
the entire system is reorganised.

DR, RAM SUBHAG SINGH: I am
sorry that the hon. Member has gene-
ralised this question and says that on
dialling 100, for the police, he heard
the All India Radio programmes. He
himself did not go deeply into this
matter. Had he known that an am-
ount of Rs. 10 crores is due from the
subscribers, he would not have put
this question in this form. We have
already gone into the matter deeply
and it is on that basis we are discon-
necting the telephones; either they
should pay or go without the tele-
phone.

SHRI P. VENKATASUBBAIAH:
The hon. Minister has missed my
question. My question was in two
parts. He himself says that about
fifty per cent of them are Government
subscribers. There should have been
proper co-ordination between one
Government department and another.
His Ministry is also part of the same
Government. 1 was only quoting a
news-item to reiterate what the au-
thorities have themselves said, name-
ly, there is g mix-up in the line with
the result they are getting AIR pro-
grammes on 100.
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DR. RAM SUBHAG SINGH: The
hon. questioner has atleast three tele-
phones—one in the Congress Party
office, another as Chairman of the
Estimates Committee and the third
as a subscriber. Can he give an ins-
tance of his own telephone being
mixed up with the AIR or police?
About 50 per cent belong to the Gov-
ernment; that is what I said. But
there is no difference for us, whether
it is Government or private. The
same rules prevail for all subscribers.
We want everybody to pay the
arrears,

Y AT ST : STATRE FATATT
@A o & gg S wAeET
T Aafaal & a2 § ) A & wey
wged & ST AreAn § 6 aar afaay
i frog wmg ov 3 A A T
g faeet @ foww 4% 7 f am
g7 wE @ wan HR e
fram & Am F@ wfrafraar @@
g ? smemavgH wftafaaar wfaai
FN AR T FTGT AT Y EaraTaE §
5 AR @@t A ARy A geirg
gafag & dat it & Sy AR g R
g F-AE HAY § W wbi SR
aag a7 faer agf qamar ?

Mo T gun fag : w9« A Wit
T q8T T IEY  TE A9 € gY
gt g fr A g TReE
faY oY Tge F1 8 IuS gl faw Sman
g AR o A q g fF faa
TR T o g A SAH FE
JTEFY § | gEw foee 9w @
aug AEY § HWifF 25759 § 1

SHRIMATI SUCHETA KRIPALANI:
Is the Minister aware that there were
several cases where The subscribers
were given wrong bills and while they
were getting their bills corrected,
through your department, their phones
were disconnected? And for re-con-
nections they have to pay a penalty of
Rs. 28,
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DR. RAM SUBHAG SINGH: I shall
myself try to get this information but
if any instance is brought to my
notice, I shall see that the re-connec-
tion charge of 25 is refunded imme-
diately.

ot T =T ¢ SRR aamEn
o fegwaane fra 3feg ) @
g Hgud aog e § % gwe
& g fewaen § | taSE 1 ARANT
@ AN A FEALAE 50 T
a% &w few AT A 50 Ty
¥ IR Az JF qSAEAT AT ] |
9fF 97 Teowede § wrovfeswm g
T wWfRT FT THEZ &1 R
THE g FT ag ¥ IART 99T AEY
e Tt fr 3z g & ar AE g 3
ZafIT a8 F999 FZ 91 § | TF Te-
SEHE To Flo ¥ aET g@TE AR
T ¥ wifsT ¥ 3% adf g gafvm
qqT AGF AAAT | T AAT AUk
¥ feggase 7 23 1 A IASE
T ag WA v 7 T ag g
& wgt T g § A {AhaEm 7w
9% | gEd & aamn g A s
Ao F1 fazdr 2 ¥ frar @ g
TF THo Tlo &I ITT BIZ T AR
o fagdt s qee & faat

o T Gowr fag : TT A
F AR I H AR AN FG IF
gz FaRA | A qgA gAE
2 agas gmAMi A AORE &1 w
T I A GAE IR qG  Faerar
Argw SR aA & fagda &
wgr % Faest &1 gata § e fagdt ovdy
A fed Bl Qo ar SE AWK
Fra a1 faey § O AR $TIF q<@TT
s ¥ A gafe wg wwmar
R 4§ 9T /AN § qT HZ\T
fraTd o BRIV I FOT W R |
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SHRI D. C. SHARMA: The hon.
Minister of Communicationg hag very
up-to-date knowledge of his portfolio.
May I ask him why he could not have
some system whereby a  subscriber
knows the number of calls he has
made from his telephone? Unless that
is done, complications wil] arise as bills
that are prepared in the office are not
very correct, because whether we are
here or mot, the bill always comes to
Rs. 100 a month. May I know whe-
ther he will install a machine in order
to tell us how many calls each tele-
phone-subscriber has made from his
telephone?

DR. RAM SUBHAG SINGH: T shall
get this suggestion examined. We are

also proposing to have a check meter
system and it is being manufactured

by ITI.

SHRI NAMBIAR: In case the Mem-
bers are paying regularly, if their
phones are tapped, will thcy get any
reduction or concession because if
telephones are tapped, their purpose
is not served? Therefore those calls
which are tapped should not be charg-

ed.

DR. RAM SUBHAG SINGH: It is
an interesting que tion. Phones
are tapped under the Posts and
Telegraphs Act, both by the Central
and the State Governments. 1 do not
think we come into the picture in pla-
ces where the hon. Member is having
his party government or non-Congress
Governments.

st Qo HATo  qT&IH : gy
TR, WA A wEred W e &
Ry aF afys § AR T
geer 3 &1 wff & OF SEEW
e gIeE @ FWH
2HIHT qT | IERT 1400 AT 1800
wy e faw wmr & 1 & s
faedr foely &1 ag FHEAT | TA
14 Tay g79y va% e



339 Oral Answers

afer  faw 14 @Y e KT TETan)
g faw @ % Y @ wwwr fomer
qT | HfiF T 2B ST W aw
aft frar | gdr O Feag gF ARl
£ | A X X 26 g 1 e
fog g 1 & AW R
TUX & T g A B ag S
FE W § AaRfRE & 30w
AT 1 Twag ¥ A e FT
F & fraw ety gl v &)
areT oy fag w1 sfaa sgaenr
w3t ?

o T g fag: arewr S {
S 1Y AT IR FEY & SR IR A I8
BAR A qATAT | FAFT AFAL FT
FAFAA I qg A2 G WS & A B
IETE | SEH @@ HF FT AT
oq Sa1 5 a9g g ww & & faer o1
TIIEEHT 74T § AT ZHH FAFoT
A FE I@E D E IgH FQ
gar o

3 TFRER A : TS qF dqg
qoa @ & fF 15 ¥ & Awe Bt
¥ us #edl gy TAEN F 9T F
gFar g It g faat & 97T Farag
q WgE AEAFS a4 giAAT AW
Y 2 fs o g dAem fremar ot
qf9 sFg W § fae o
T AEaT g R WA & oqar
fret @ A e & az AmT T= s
g2?

o W gom Fag: W A gfie
Aaf & afsw wx w1 ey 2
q IX GERA A [ w7 oA

st g7 fag : T 9w gfF g
ey ERW & faewr ®1 w6 gor
T @ fag gg o gmlamEA v
T 3—aT Helt WA WA Fraga
- sl W gAgEl § 2AwE

CHAITRA 8, 1880 (SAKA)

Oral Answers 340

TRRT & el & e faw
TE T ¥ AT ok Wy
qram &1 o fear gar &
TETF T 9T FEW Feq AT
§ o feqrdiic * SawT w1 Wil
T dar?

oo tmgm g T: 7w &% §
wafarfee & frowr i «f
thwm w2 T &0 g fafd
W T A WA

ot graaTe FAW : A AR,
ag T TR J9T g—Feeht ¥ 2500
AR AT feeet & AT o sramaT-
W JTE, TG FFHFEH A IO
farmrd a® faege  wwsiwomw
g Tar AR ard fr A e R
feafs ft ot a8 & &1 ag
2500 IAHT  FAFATT  FEA A
feafy #& dar g —ar qew Aw
¢ e o fredt w4t F a1 frarer
T TF I @A TEE gqar IO,
s faraar &7 g —3ew
faesr darc w37 A oY sqaeqr & AN
s afada w3 faar mar § og| o
w¢ faeew 91, 99 N A FTw
A ¥ a7 foar @, & awy wex
N Tttt A & 9w T S
T A ETRA FTHE adw YL,
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qTAT feaeT awmar &, fee fem fawr
JT, ®F qF Iq F1 AT FEOT
8 ET @9 Il F Seo@ gET F
R A Fgh w1 At feqfy wy
G, @ A9 IEH aOFE w9
faat weear aqas € & § fre—
Faagt &1 o7 amt # F ww we@
g & ST arl # T@q wEar §
ug gL AIEHT & TF AT FS
& mr &, feaar a=man &, feaar faw
fow faq smam, o oF ameEr &)
TEAH & A faw 9w # ol
" F AT 11 TG KT AT 21
qIE WY ST WT Iq KT GHE
I FT 30 ¥ TEAFT AT AMGT WX
g FA A IW FT ETAE S,
feT NaTw TAHT ST, 9 Y saTEr
T a1 fFar o1 wwaT #0

™ 1 ofwmw ag gar & fF
FALT 30 AT TWY T HIAT UF
T ¥ oW 7oAy W #
10 U3 TET (9. 89 FAS
TaT) FFmET g, feedr § 2072 w0
TqaT FEAT 491 W Ay & @ o+
IS FRAAT § |

T &, g fay e ¥ wdewr
g i@ ™ &\ ;= 39 Tav W
W gwar g, foad a & fawmr &
e @ e g fF5 @
e wety weted & qar faaar
& A=Y § quT I T wOE
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SHRI S. M. BANERJEE: When we-
members of Parliament use the tele.
phone in our Delhj residence, whether
it is trunk call or local call, the char-
ges are deducted from our salaries,
But we have a great difficulty in ciea-
ring our dues on the telephones in
our constituency, because unfortu-
nately they are not deducted from
our salary. The information is sent to
our children or somebody else in ihe
house there and they forget to inform
us, and we get notices of disconnec-
tion. May I know whether the minis-
ter will evolve a method by which
the changes for using the telephones
in our constituency are also deduct-
ed from our salaries?

DR. RAM SUBHAG SINGH: I will
examine that suggestion.

SHRI TENNETI VISHWANATHAM:
One day as soon as I removed the
receiver I heard a voice, “I had al-
ready sent the file to the External
Affairs Ministry, why do you WOrry
me? Will I pe charged of that call?

DR. RAM SUBHAG SINGH: How
can he be charged when without dial-
ling he got the answer?

SHRI CHINTAMANI PANIGRAHI:
May I know whether the minister is
going to introduce the new billing
system throughout the country imme-
diately?

DR. RAM SUBHAG SINGH: That
will be our attempt.

«—

SHRI HEM BARUA: Disconneclion
of the telephones of defaulters is a
laudable thing, because some Indians,
including officers, need a kick on
their pants so that they 'may be brougt
to their senses and made conscious of
their responsibility. At the same time
the fact remaing that there are certain
anomalies in sending the bills and
keeping the accounts also. May I
know whether Government will en-
quire into those anomalies before dis-
connecting the lines?
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DR, RAM SUBHAG SINGH: If they
are brought to our notice, we will go
into them and take suitable action.

SHRI S. KANDAPPAN: Out of the
2500 telephones disconnected, half be-
long to Government subscribers. I am
curious to know whether his ministry
also is included in that, because re-
cently it has been found that in Mad-
ras, the P & T Department has not
paid its dues for quite some time to
the Corporation of Madras. In view
of this performance of his ministry,
may I know if his ministry also is
included in this?

DR. RAM SUBHAG SINGH: We
will be too happy if the Corporation
applies similar rules l’ke us,

= WER A S@r . FAAee
& zrew ¥ faee1 § gorei awE faa
™ 4,99 I LAY AT AW 9T
¥ 42 a0 HT SA% TATRN FAFAT
arqq e fax | & SrAAr =wEgdr g
f& 37 & FqUAT TYGT FHEAT 2, 93
ferw aee & 7w fwar o w1 AR
frgar wgar aFm@T )

Mo T g fag ¢ T FawT A
oo & fenifve faar et & 5
I ¥ ag faw fenfoe & § geowe
FT fear smar 20

SHRI S. KUNDU: The minister
saig that about Rs. 10 crores are pend-
ing from the subscribers. Is he aware
that out of this, about Rs. 8 crorcs
are pending from the Government de-
partments throughout India and out
of this large sums of money are due
from Raj Bhavans? Will he enquire
into it? If he ig short of information,
I can supply him. What is he going
to do to realise this money? Once you
disconnect, you are not absolved of
all the responsibility. Sometimes these
people who do not pay the dues es-
cape, because you cannot go to a couri
of law and institute a suit, as you are

barred after 3 years from filing a
suit. Thus, a huge amount of mobey
is lost by disconnection, W:ll be give
some thought to this?

DR. RAM SUBHAG SINGH: Yes,
Sir.

WRITTEN ANSWERS TO
QUESTIONS

ITx Wik A fawm W gé ofe

*904. =it TaIT Fag et : wT
qaR A g AT X B F91 FG7

(%) =T =% MY qAL T IT
gfafe § o@ a=afo sfarew & o7
Fg & s ot are fawmr & @R
ar gf7 & fag qeg &1 & fawaia

frawt & wad= & fafaem gawend §;

(@) 7 sfaras 9 ¢F wraei &7
ot Feerg a1 r @ fos gpariaay
wifafear s 1 afagfa sz awanf
TIF ®TH ITH §WE F4 AW
g7 & g 2 A}

(7) =fegl, @Y awwrT i §F 9T
Fq7 wfafwar @ ?

¥ qom wd (st vo go quwen) ¢
(%) o7
(=) #frgh

(7) svTT T werr & sfy @
A & INTEF § WK oA ¥ qF I
TR gt AHEl W grd TR
I wrdank &t oy § 4
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Firocurement of Foodgrains

*005. SHRI S. KUNDU: Will the
- Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the quantity of foodgraing so
far procured by Government for this
-season; and

) (b) whether Government will be
in a position to reach the target fixed
.in this regard?

THE MINISTER OF STATE IN THE
"MINISTRY OF FOOD, AGRICUL-
‘'TURE, COMMUNITY DEVEUOP-

MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Up to or
-about the middle of March, 1968, about
2.7 million tonnes of Kharif cereals
had been procured during the current
crop year.

(b) The target of 7 million ionnes
recommended by the Agricultural
Prices Commission is not likely to be
reached.

Joint Management Counci)
Programme

*908, SHRI SHLVA CHANDRA
JHA: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether the Joint Management
Council Programme has been a fai-
lure;

(b) if so, the reasons therefor; and

(c) if not, the industries in which
it has been applied and the successes
achieved so far?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) to '(c). A statement is laid on
the Table of the House.

Statement

The Scheme of Joint Management
«Councils has not been a failure, though
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the progress has been somewhat slow,
The main reasons for the unsatisfac-
tory pace of progress are:—

(i) Most progressive employers
follow 5 system of jnformal
consultation with the Unions
or the representativegs of
Workers and very often the
employers, and sometimes the
unions also, feel that a for-
mal Joint Management Coun-
cil would be redundant.

(ii) Inter and intra-union rivalries
in industrial establishments
often create an unfavourable
climate for the implementa-
tion of the Scheme.

(iii) Most managements are averse
to thaving a multiplicity of
Joint Bodies such as Works
Committees, Production Com-
mittees, Safety Committees,
Joint Management Councils
ete.

The Government are awaiting the
recommendations of the National
Commission on Labour in this regard.

The Scheme is at present func-
tioning in 70 establishments in manu-
facturing industries (13 in the Tex-
tiles. 23 in Eng'meering, 4 in Chemi-
cals and 30 in others), 48 in Mining,
7 in plantations, 1 in Banking and
6 in miscellaneous industries. Wher-
ever the Scheme is in operation it
has generally resulted in better in-
dustrial relations.

Provident Fund Dues Outstanding
From Kanpur Textile Mills

*907. SHRI S. M. BANERJEE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the Kanpur Textile
Mill-owners have paid the arrears of
Provident Fund dues;

(b) if not, the arrears as on the 1st
December, 1867;
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(c) the steps taken to realise the
same; and

(d)  whether prosecutions have
been lanuched against the mill ow-
ners and if so, in how many cases?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HATHI):
(a) Five Mills are in arrears,

(b) The total arrears amount to Rs.
79.66 lakhs; in the case of one mill
the dues from 22nd October 1967 on-
wards are being determined.

(c) and (d). Action ’s being taken
under the Employees’ Provident
Funds Act, 1952, to recover the dues
as arrears of land revenue, Prosecu-
tions have also been launched in two
cases,

Panchayati Raj Programme

*908. SHRI BABURAO PATEL:
Will the Minister of FOOD AND AG-
RICULTURE be pleaseq to state:

(a) whether in a statement made in
Hyderabad on the 3rd February, 1968,
he has stated that “Panchayati Raj
has created some unhealthy trend in
our rural life”;

(b) if so, the precise nature of these
unhealthy trends; and

(c) the steps taken by Government
to remove these unhealthy trends?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (c). In the course of an address
at the National Institute of Commu-
nity Development, Hyderabad, on
February 3, 1968, Minister, Food and
Agriculture, while acknowledging the
desirability of Panchayati Raj, had
stated that, although aware of some
undesirable aspects, such as, accentu-
ation of factionalism and lack of
objectivity in approach, which had
crept into the functioning of Pan-
chayati Raj in the initial stages, he
knew that these would disappear in
course of time,
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Review of the working of Pancha-
;j&tj Raj institutions and of the emerg-
ng trends and problems is a continu-
ing process. A number of Stuly
Teamg set up both by the Centre and
the Sates, as also the Annual Con-
ferences on Community Developmer:t
and Panchayati Raj, have gone into:
different aspects of Panchayti Raj
from time to time and recommended
measures to make the system more-
viab'e and effective. It is up to the
State Governments to take necessary
action. This is regularly followed up
with them. Further steps to streng-
then the functioning of Panchaysti
Raj bodies are to be considered at
the projected Conference of Chief Mi-
nisters tand State Ministers in charge
of Community Development and Pan-
chayati Raj.

Per Capita Availability of Foodgrains

*909. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether despite the large in-
crease in imports, per capita avail-
ability of foodgrains appeared to have
declined by 15 per cent in 1966 and
even lower in 1967,

(b) if so, whether the reasons for
the decline have been probed; and

(c) the steps which Government
have taken to remedy he situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGFI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The per capita availability of food-
grains in 1966 declined by 15.3 per
cent over 1965; in 1967 it remained at
the same level as in 1966,

(b) The decline in availability was
due to a heavy shortfall jn domestic
production of foodgrains which could:
not be fully made up by imports.
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(‘?) Measures are being taken to step
up internal production of foodgrains
which would result in improvement
.of per capita availability,

Movement of Foodgrains

*910. SHRI S. S. KOTHARI: Will
‘the Minister of FOOD AND AQRI-
CULTURE be pleased to state:

(a) whether it is a fact that owing
to a bumper food crop, great difficulty
is likely to be experienced in handling
the movement of such crop; and

(b) if so, the steps which, Govern-
ment propose to take to augment the
transport capacity?

THE MINISTER OF STATE IN
"'THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and
(b). The anticipated bumper rabj crop,
particularly in the Punjab 1s expect-
-ed to require movement of fyodgrains
-on an unprecedented scale. Necessarty
arrangements for this moveinen: by
Rail wagong are already in hand and
no serious difficulty s apprehended.
Steps are also, however, being taken
to supplement this arrangement, if
necessary, with movements by road
-over short distances. The transit sto-
rage capacity in Punjab and Haryana
and at nearby consuming centres like
Delhi is also being augmented to ccpe
-with the heavy rush of movement in
#the peak period.
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Long-term Agricultural Loans

*912. SHRI HIMATSINGKA: Will
“the Minister of FOOD AND AGRI-
CULTURE be pleased to staie:

(a) whether long-term @gricultural
loans worth over Rupees Forty-two
«crores had been advanceg to farmers
by the cooperative sector thioughout
the country and if so, the amount ad-
vanced so far State-wise;

(b) the total amount of such loans
‘proposed to be advanced to farmers
-during he year 1968-69;

(c) the precise terms on which the
ioans are advanced; and

(d) the items of agricultural pro-
:duction which are to be encouraged
through these long-term loans and
‘how the loans already advanced are
divided between commercial and
non-commercial crops?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) Data
have been compiled upto 30th June
1987 and a detailed statement is plac-
ed on the Table of the House. [Plac-
.ed in Library. See No. LT-642/68].

(b) Long-term loaning programine
«of the order of about Rs. 104 crores is
«contemplated,

(¢) The precise terms differ from
Bank to Bank. Loans are generally
advanced to the farmers for 10—15
yearg with reference to the purpose
for which loan has been asked and
the repaying cepacity of the appli-
cant. Security in the from of first
‘mortgage on immovable pruerty is
required. The average rate of interest
is gbout 9 per cent.
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(d) It is proper to encourage loans
for private minor-irrigation works
(construction and renovation of wells
instaliation of pumping sets! pur-
chase of tractors and agricultural ma-
chinery and land development. Long-
term loans are not advanced crop-
wise and hence information on loans
for commercial and non-commercial
crops separately is not available,

Raymon Engineering Works, Howrah

*913. DR. RANEN SEN: Wil the
Minister of LABOUR AND PEHABI-
LITATION be pleased to state:

(a) whether it is a fact that the
authorities of Raymon Engineering
Works, Howrah, West Bengal have
not paid the wages for Novemrber and
December, 1967 to the workars despite
the recommendations of the Deputy
Labour Commissioner, West Bengal;

(b) whether it is also a fart that
300 workers have been laid off with-
out any payment of lay-off Lenefit;
and

(c) if so, the steps taken by
ernment in the matter?

Gov-

THE MINISTER OF LARCUE &
REHABILITATION (SHRI HATHI):
(a) According to the information
received from the State Government
clerical staff have not been paid wages
for the period from December, 1967
to February, 1968, Durwans for Feb-
ruary, 1968 and other workmen for
January and Februarly, 1968.

(c) Efforts for settlement through
gard to the alleged lay-off has yet been
raised before the State Labour Diree-
torate.

(c¢) Efforts for settlemen: through
conciliation have failed. The question
of prosecuting the manageracnt fOT
violation of the Industrial Disputes
Act is under consideration of State
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Government, The State Chiet Inspec-
tor of Factories is considering steps
for realization of the dues of the work-
men.

Agricultural Commission

*914. SHRI BEDABRATA BARUA:

SHRI S. R. DAMANI;

SHRI P. VENKATASUB-
BAIAH:

SHRI KANWAR LAL GUPTA:

SHRI CHENGALRAYA
NAIDU:

SHRI BHOGENDRA JHA:

SHRI ANBUCHEZHIAN:

SHRI RABI RAY:

SHRI DEIVEEKAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact tnat the
question of setting up an Agricultural
Commission is under the examination
of Government;

(b) if so, when the final decision
is likely to be taken in the matter;
and

(¢) what would be its terms of re-
ference?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
Yes, Sir. The proposal to set up an
Agricultural Commission for the pur-
pose of examining the various aspects
of agriculture wviz., cropping patterns,
land tenure, inputs, water use, credit,
research and extension, man-power,
ete. is under active consideration -of
the Government.

Corporation for Seed Farms

*915. SHRI D. N. PATODIA.:
SHRI S. R. DAMANI:
SHRI BENI SHANKER

SHARMA:
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SHRI D C. SHARMA:
SHRI K. P. SINGH DEO:

Will tne Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that a pro-
posal has been mooted to set up a
Corporation to start and operate Cen-
trally-owned seed farms in the coun-
try;

(b) the amount of investment which
will be required for setting up the
Corporation; and

(c) when a final decision is likely
to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
Tnere js a proposal to set up a Cor-
poration under the Company Law to
run Central State Farms. The details
about the investment to be made in
the proposed Corporation have not yet
been worked out. A fina] decision is
expected to be taken within a couple
of months.

Participation of Civilian Government
Employees in Politics

*916. SHRI YAJNA DATT
SHARMA: Will the Minister of LAW
be pleased to state:

(a) whether the need to permit
civilian Government employees, har-
ring some categories, to take part in
politics was Stressed at the Confer-
ence on personnel management and’
administration neld in New Delhi in:
March, 1968; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW (SHRI'
GOVINDA MENON): (a) Perhaps the
Member is referring to the delibera-
tions of the Conference on Personnel
Administration held in New Delhi
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from 6th to 9th March, 1968 under
the guspices of the Indian Institute of
Public Administration. A formal re-
port on the conference js to be trans-
mitted by the Indian Institute of Pub-
lic Administration to the Administra-
tive Reforms Commission, Govern-
ment have not yet received any re-
commendations as a result of the de-
liberations of the Conference.

(b) Does not arise.
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Fertilizer Credit Guarantee
Corporation

*918. SHRI R. BARUA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) wether the setting up of a
Fertilizer Credit Guarantee Corpora-
tion to ensure adequate institutional
credit facilities for distribution of
fertilizers has been planned;

(b) it so, the functions of the Cor-
poration; and
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(c) when a final decision is likely to
be taken in this regard?
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THE MINISTER OF STATE IN THEgE
MINISTRY OF FOOD, AG=gICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
No decision on setting up a fertiliser
Credit Guarantee Corporation has yet
been taken. The Fertiliser Credit
Commitee, which was set up by the
Fertiliser Association of India has
recommended the setting up of a
Fertiliser Credit Guarantee Corpora-
tion in their Report released recent-
ly. The recommendations of the Com-
mittee will be considered by Govern-
ment in due course.

Damage to Crops in Maharashtra by
Hailstorm

*919. SHRI D. S. PATIL: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have as-
certained from the Maharashtra State
about tne damage of rabi crop, cash
crop, fruit gardens and number of
houses collapsed and 10ss of lives, if
any due to the hailstorm havoc in
several districts of Maharashtra State
in March, 1968;

(b) the estimateq gamage of crops
and loss of property in the affected
areas; and

(c) the relief measures adopted by
the State Government and the Cen-
tral aid given for the affected culti-
vators and the persons in the affected
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Gov-
ernment of Maharashtra have reported
extensive gamage to Kharif and Rabi
crops and orchards due to the untime-
ly rains, hailstorms and cold-wave
since December, 1967. A large num-
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ber of cattle -deaths has also oc-
curred. Loss of human lives and
damage to houses and buildings have,
however, not been appreciable,

(b) The estimated damage to crops,
orchards, etc. is of the order of
Rs. 679 lakhs.

(c) Relief measures adopted by the
State Government comprise of sus-
pension of Government Jues, suspen-
sion of compulsory procurement of
foodgrains and liberal grant of tagai
loans in affected areas. No Central
assistance has been zsked for so far
on this account.

Mid-term Elections in West Bengal

*920. SHRI BENI SHANKAR
SHARMA:
SHRI K. M. MADHUKAR:
SHR] DEIVEEKAN:
SHR! ANBUCHEZHIAN:
SHRi SHRI CHAND GOEL:
SHRI D. C. SHARMA:

Will tne Minister of LAW be pleas-
ed to state:

(a) whether the midterm elections
in West Bengal are proposed to be
held in November, 1968; and

(b) if so, the steps taken or propos-
ed to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) Yes, Sir.

(b) The Election Commission has
already issued directions for the revi-
sion of the electora] rolls of all the
assembly constituencies in the State
with reference to 1st January, 1968
as the qualifying date. This work is
expected to be completed in August,
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L]
1968. The remaining steps for holding
the mid-term General Election will be
taken after the electoral rolls are
finally published.

Relief Measures in Contai in West
Bengal

*921. SHRI MADHU LIMAYE: will
the Minister of LABOUR AND RE-
HABILITATION be pleased to stale:

(a) whether Government’s gttention
has been drawn to the plight of tne
flood and famine-stricken people of
Contai and other areag of West
Bengal;

(b) if so, the extent of the affected
area angd the number of affected peo-
ple; and '

(c) the relief measures undertagen
already and those that are :ontem-
plated?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to fc).
The State Government have reported
that there were no famine conditions
anywhere in the State. As regards
the recent floods in Contai and other
areas, as statement showing the details
of the area and population affected
and the relief measures is laid on the
Table of the House.

Statement

A total area of 1546 square miles
and a population of 15.89 lakhs were
affected by the floods of September,
1967, Tne State Government have un-
dertaken necessary relief measures in
the form of distribution of gratuitous
relief (in"cash and in kind), execution
of relief works, opening of kitchens and
cheap canteens, distribution of clothes,
seeds, fertilizer loans, agriculturists
loans and house-building grants and
loans.
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Wage Board for Journalists and Non-
Journalists

*922. SHRI RABI RAY: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether tne Chief Labour
Commissioner, was present at the
talks on the implementation of the
recommendation of the Wage Boards
for Journalists and non-Journalists
held recently at Bombay;

(b) if so, the outcome thereof; and

(¢) when the recommendations of
the Wage Board are likely to be
implemented?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes, Sir.

(b) No agreement could be reached.

(c) No specific date can be indicat-
ed. The State Governments have
been advised to take action under the
Working Journalists (conditions of
service) and Miscellaneous Provisicns
Act, to secure enforcement of the re-
commendations of the Wage Board for
Working Journalists which was consti-
tuted under the said Act. The recom-
mendations of the Wage Board for
non-journalists have no statu-
tory force and efforts are being
made to secure their implementation
through persuasion and advice.

Theft of Overhead Telephone and
Copper Wires

*923. SHRI S. S. KOTHARI: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that due to
frequent thefts of overhead telephone
and electric copper wires, telephone
services connecting District cities in
U.P. are disrupted frequently;
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(b) if so, the steps which Govern-
ment have taken in this regard; and

(c) whether Government propose to
amend the law to provide for deter-
rent punishment to the offenders?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (2)
Yes, Sir.

(b) and (c). (i) Departmental
officers have been directed to intensify
liaison with the concerned Police
authorities.

(ii) The Chief Minister of the State
has been addressed to direct the I.G.
Police to take steps to prevent copper
thefts.

(iii) The telegraph wires (Unlaw-
ful Possession) Act 1950 is proposed to
be amended to provide more severe
punishment to the ulprits.

(iv) At places, copper wire ig being
replaced by copper-coated steel wire.

Supply of Sugar to States

*924 SHRI HIMATSINGKA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the demand for sugar from the
centre by the different States during
January and February, 1968 and the
quantity of sugar allotted to each
State;

(b) the reasons for the shortage of
sugar in the country and whether
sugar production during the current
season has so far been lower than in
the corresponding periog last year;
and

(c) if not, what is the comparative
Increase in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
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ANNASAHIB SHINDE): (a) A state-
ment giving the required information
is placed on the Table of the Sabha.
[Placed in Library. See No. LT-643/
68].

(b) The shortage of sugar in the
country js due to fall in production
of sugar during 1966-67 and 1967-68
as compared with 1965-66. The pro-
duction of sugar during the current
season up to 15th March, 1968 has
been 1943 lakh tonnes ag against
18.78 lakh tonnes up to the corres-
pronding date last year.

(c). About 65,000 tonnes.
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Price Support in Raw Jute

*9268. SHRI D. N. PATODIA: will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is 5 fact that the
Agricultura] Prices Commission for
1968-69 nhas suggested creation of
permanent official machinery for price
support operation in raw jute;

(b) whether the Commission has
also suggested that both the Central
and State Governments should jointly
share the responsibility for improving
the quality and yield per acre of raw
jute as well as the grading, baling
and marketing of fibre;

(c) whether the above recommenda-
tions of the Commission have been
considered; and

(d) if go, the steps taken in this
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
Yes, Sir.

(c) andg (d). The matter is under
consideration.
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TR § Qo ggEnT 3wt wow
HIEETEAT 7 g 2 4 & W)
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5477. St 6N WX wEEW :
4T WA HeAY T T FY FAT K&
E

(F) 7977, 1967 ¥ "G &
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qrifea fir 7 a4 Ay gear qaiy aver
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[qereTe & ver figt mat ) Hfwd e
LT—é644/68]



365 Written Answers

(&) s fafa & e srar
T AT F1 AHF AT a7 & FHFLT 17
#Y fewm # fawwr g aga 7 goa
feanaa § fawm g fra v 07 3%
qaET #1 gty arer oF frrvwex
AT IA GII@TAIZIZ | [ LEawTAd
% vw facy aav | ey qear LT—
644/68]

Central Warehousing Corporation

5478. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are con-
sidering the merging of the All.India
Central Warehousing Corporation
with the Food Corporation of India;

(b) if so, since when and the reasons
therefor;

(¢) the number of warehouses clos-
ed down during the last two years,
state-wise, and the reasons therefor;

(d) the loss to the AICWC on this
account; and

(e) the number of warehouses wait-
ing to be closed in 1968?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The question whether, in view of the
losses incurred by the Central Ware-
housing Corporation in the past, it
should continue as at present or whe-
ther its functions, in full or in part,
should be transferred to any other or-
ganisation has been under the con-
sideration of the Government since
August, 1966.

(¢c) Andhra Pradesh—2 Warehouses
were in hired premises which were
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closed down when the Corporation
constructed its own warehouses at
nearby centres.

Kerala—1 Due to their un-econo-
mic working without showing an
signs of further development of
business.

Mysore—2 Due to their un-econo-
mic working without showing any
signs of further development of
business.

U.P.—1 Due to their un-ecopomic
working without showing any signs
of further development of business.

West Bengal—1 Due to requisi-
tioning by the Army Authorities,

(d) There has been no loss to the
C.W.C. because of their clasure. In
fact, the Corporation incurred gpera-
tional losses during the pericd these
warehouses functioned,

(e) Two for the present. The posi-
tion is, however, reviewed from time
to time and decisions taken in the
light thereof.

Supply of Wheat to Andhra Pradesh

5479. SHRI G. S. REDDI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the supply of wheat to
Andhra Pradesh for consumption and
for conversion into wheat oproducts
has been changing from month to
month in 1967, whereas the actual
needs of the State are 18,000 tonnes
per month; and

(b) whether Government propose
to supply the full quantity of wheat
required?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
quantity of wheat supplied did change
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from month to month. Supplies de-
pended upon the availability of food-
grains with the Centre and the rela-
tive needs of the different States each
month.

(b) The position will continue to
be the same though attempt will be
‘made to supply as much wheat to
Andhra Pradesh as is possible within
the availabilities.

Allotment of Plots at Kalkaji Colony

5480. SHRI P. R. THAKUR: Wwill
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that plots
of land at Kalkaji Colony (Delhi)
were allotted recently to the East
Bengal displaced persons on the draw
of lots;

(b) if so, whether the allotment was
made on the basis of any approved
lay-out plan;

(¢) whether it is also a fact that
a guide-map was jnitially exhibited
in front of the lottery hall for a short
while, but was promptly withdrawn
and the beneficiaries were deprived
of the opportunity of knowing the
location of their plots, if so, the
reasons therefor;

(d) the justification to arrange for
th edraw of lots without an approved
lay-out plan; and

(e) when it is likely to make avail-
able the approved lay-out plan to the
allottees for enabling them to know
the exact location of their plots?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) Yes.
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(b) Yes.

(c) A map showing the plots into
which the land near Kalkaji has been
divided for allotment to the displaced
persons from East Pakistan, was dis-
played in front of the hall of Sardar
Patel Vidyalaya, where the lottery was
held, to enable the eligible persons
to form an idea of the location of the
plots. When the lottery started, they
all gathered inside the hall to watch
the lottery. The map was, therefore,
removed. The allottees were inform-
ed that they could see the map at the
reception room of the Department of
Rehabilitation and many of them
have already taken advantage of this
arrangement and others are likely to
do so.

(b) Does not arisc.

(e) Does not arise.

Price of Rice and Wheat in Delhi

5481, SHRI DHANDAPANT:
SHRI NARAYANAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the price of rice and wheat in
the free market and in the ration
shops in the Union Territory of

Delhi; and
(b) the reasons for disparity; if
any?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) The posi-
tion regarding the price of rice and
wheat in the open market and the
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Central Government issue prices is
as follows:—

Variety Wholesale Central
pricein open Government
market issue price
(per quintal (per quintal)
*Rice
Rs. Rs.
Begmi II§1t0 I20°00 10300
Basmati . 160t0 185-00 126°00
@Wheat
Dara . 86-00 9500
Superior . 96-00 100° 00

*Open market prices relate to 22-3-1968,
@Open market prices relate to 23-3-1968.

(b) There is no price control on
rice and wheat in Delhi and the open
market prices are determined by
market forces of demand and supply.
But the Government issue prices are
based on cost of procuring the grains
which remains unchanged.

New Barrackpore Colony for Displaced
Persons in West Bengal

5482. SHR1 P. R. THAKUR: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the status and present position
of the new Barrackpore Colony, a
Rehabilitation Centre for East Pakis-
tan displaced persons, in the 24-
Parganas of West Bengal;

(b) the amount spent so far by the
Centre as well as by the West Bengal
Government for relief and rehabilita-
tion in the colony since 1950 under
various heads;

(c) whether proper accounts and
audit of the money spent from year
to year were maintained;
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(d) whether it is a fact that the
documents and records of various
schemes and of sanction and disburse-
ment of the various grants, loans etc.
for the colony are not available in

the concerned offices; and

(e) if so, whether any enquiry has
been made in this regard and action
taken agrinst the offenders?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D, R. CHAVAN): (a) The
New Barrackpore Colony was spon-
sored by some displaced persons from
East Pakistan who formed a Society
registered under the Bengal Co-
operative Societies Act of 1949. The
present name of the Society is New
Barrackpore Co-operative Homes Ltd,
The Colony area wag declared as a
Municipality in July, 1965.

(b) The individual members of the
Society were sanctioned rehabilita-
tion assistance by the State Rehabili-
tation Department according to the
prescribed scales. The break up of
the amounts of loan disbursed under

various categories is given here-
under:—
Rs.
‘(A) (i) House Building Loan .  32.44,633
(i) Small Trade L_oan 1,87,000
(iii) Agriculture Loan 1,01.500

(B) The Society was sanctioned a loan of
Rs. 6,000 for sinking tubewells.

(C) Grants were also sanciiored
to the Society as under :—

1. Construction of Mater-
nity and_Child Welfare
Centre, General Hospital

and Chest Clinic  Rs. 99,400

2. Up-grading of 25 oid

Non-T. B. beds Rs. 2-20 lakhs
3. Girls’ School Rs. 1,10,000
4. Milan Mandir (Gom-

munity Centre) Rs. 18,000
5. A Profulla Chan-

dra College Rs 6,98,000
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The entire amount was met from
the funds made available by the Gov-
ernment of India to the West Bengal
Government for relief rehabilitation
purposes.

(c) Yes.
(d) No.

(e) Does not arise.

New Barrackpore Colony for Displaced
Persons from East Pakistan

5483. SHRI P. R. THAKUR: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether one of the approved
schemes for setting up the new
Barrackpore Colony for East Pakis-
tan displaced persons n the 24-
Parganas of West Bengal was to ac-
quire about 800 bighas of Beel Land
for the establishment of agricultural
colonies and improvement and deve-
lopment of agriculture as notified in
the Calcutta Gazette in 1951;

(b) whether it is a fact that sub-
sequently only about 387 bighas were
acquireq for the same purpose;

(c) whether it is also a fact that
even the meagre area thus acquired
was not fully allotted to the agricul-
tural settlers of the colony and the
khas portion as well as some allotted
plots have gradually been urbanized;
and

(d) if so, the steps proposed to rec-
tify the position and to implement the
notified purposes of the land acquisi-
tion under a specific section of an
Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to (d).
Information is being collected and
will be laid on the Table of the Sabha,

New Barrackpore Colony for Displaced
Persons in West Bengal

5484. SHRI P. R. THAKUR: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether any layout plan of the -
agricultural scheme (for establish-
ment of an agricultural colony) for
the new Barrackpore Colony for East
Pakistan displaced persons in the 24-
Parganas of West Bengal was pre-
pared and made available to the bene-
ficiaries of the scheme; if mnot, the-
reasons therefor;

(b) whether it is a fact that except-
ing the oral allotment, no action has
so far been taken either to specify
the exact location of each plot allot-
ed or even to give any documentary
evidence for ownership; if so, the
reasons therefor; and

(c) the steps proposed to be taken
to rectify the situation?

THE DEPUTY MINISTER IN THE.
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to (c).
Information is being collected and
will be laid on the Table of the Sabha,

New Telephone Exchanges for
Nizamabad (Andhra Pradesh)

5486. SHRI M. N, REDDY: Will the
Minister of COMMUNICATIONS be
pleased to state: '

(a) the number of new Telephone
Exchanges sanctioned for 1968-69 in
the District of Nizamabad in Andhra
Pradesh;

(b) the number of new schemes
surveyed and proposed for 1968-69°
and 1969-70 in this area; and

(c) the action taken in regard to
the opening of a separate S.D.O.
Office in Nizamabad covering Nizam-
abad and Adilabad Districts? -
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THE MINISTER OF STATE IN
"THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS
GUJRAL): (a) 7 new telephone ex-
.changes have been
.1968-69 in the District of Nizamabad.

(b) As on date, no further schemes
“have been formulated for 1968-69 and
-1969-70.

(c) There is not enough justification
.at present for the creation of sub-
.division at Nizamabad.

Failure of Telephone Line between
Nimamabad ang Hyderabad

5487. SHRI M. N. REDDY: Will
the Minister of COMMUNICATIONS
“be pleased to state:

(a) whether Government are aware
of the inconvenience and hardships
.caused to the telephone users of
Nizamabad Exchange due to the
failures of line almost every day bet-
.ween Nizamabad and Hyderabad;

(b) the number of line failures bet-
ween Nizamabad and Hyderabad
telephone lines each month during
the years 1966 and 1967; and

(¢) the effective measures Govern-
ment propose to take in the matter to
improve the situation?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1 K.
‘GUJRAL): (a) There have been cer-
tain failures on the trunk lines bet-
ween Nizamabad and Secunderabad
mainly due to frequent thefts of
.copper wire from the lines,

l(b) The average efficiency figures
.of the telephone circuits between
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Nizamabad and Secunderabad are
furnished below monthwise.

faults efficiency
Jany. 66 . 6 90
Feby. ’66 4 85
March ’66 3 98
April ’66 S 8s
May ’66 . 3 78
June ’66 . 7 80
July’66 6 85
Aug. ' 5 . s 75
Septr. ‘66 4 73
Octr. "66 . 4 84
Novr. ’66 b 76
Decr. ’66 . 6 71
Juny.’67 . ] 81
Feby. '67 4 75
March ’67 7 76
April’67 . E 85
May ’67 . 4 86
June’76 . It 70
July *67 2 71
Aug.’67 . 11 62
Septr. '67 io 72
QOctr. ’67. 9 6%
Novr. ’67 3 82
Dece:. '67 5 72

(¢) The maintenance staff has been
directed to rectify faults on the lines
expeditiously.

A new line of copper-weld wires
which are less liable for thefts is
also under erection between Secun-
derabad and Nizamabad and an 8
channel system will be provided bet-
ween the 2 places shortly.

Printing of Inland Letter Forms
without Embossed Stamps

5488. SHRI MURASOLI MARAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is a proposal to
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print inland letter forms without the
embossed stamps in Madras, Maha-
rashtra, Delh1 and West Bengal;

(b) if sc, the reasons therefor;

(c) whether those inland letter
forms now printed in those States
Wwill be permitted to be printed in
their respective regional languages;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
‘THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
‘GUJRAL): (a) Yes.

(b) In order to meet the increased
demand of the public.

(¢c) and (d). In accordance with
the present policy of the Government
these are printed bilingually viz. In
Hindi and English to conform to the
general pattern of the inland letter
card of standard design.

Government Seeds Farms

5489. SHRI G. S, MISHRA: Will
‘the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the quantity .f seeds of high
yielding varieties imported this year
and its break-up; and

(b) the number of Government
seeds farms, locations, type and
quantity of seeds produced on an
average annually?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) No
seeds of high yielding varieties were
imported during 1967-68.

(b) Under the Scheme for “Multi-
plication and Distribution of Improv-
ed Seeds—Sett'ng up of Seed Farms”,
about 4,000 seed farms of various
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sizes have been set up in the country
by the States since the beginning of
the Second Five Year Plan. These
farms are mostly located at the block
level and are of different sizes. These
are primarily intended for production
of foundation seeds of local varieties.
Information about the quantity of
seeds produced, on an gverage, annu-
ally on these farms is not readily
available,

Opening of Telephone Exchange at
Veeraghattam (Andhra Pradesh)

5480. SHRI V. NARASIMHA RAO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the
question of opening of 20 lines Tele-
phone Exchange at Veeraghattam, in
Srikakulam District, Andhra Pradesh
is under examination since 1966;

(b) whether any decision has been
taken in the matter; and

(c¢) if not, when g final decision is
likely to be taken in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJRAL): (a) Yes.

(b) and (c). It is proposed to open
a 25 line Automatic exchange at
Veeraghattam. Sanction to this pro-
posal will be issued ghortly by the
Postmaster-General Hyderabad.

fazdl w1y

5491, Sft Twaer deqr: w@T
@ aar gfy §F 37 FIR A FA
9 fr

(%) =¥ 1962 ¥ %7 1967 AF
# spafy & fr 99 T X frAd ez
T g ¥ A



377 Written Answers
(&) ¥ 2oe fea-fem ol WY
fer a3 ?

ww, fy, awufes faew aa
R wA W as wet (@
vwrenfaw fr): (%) af 1962-63%
1967-68 (FagaT, 1967 aF) aF
fafvrer 2ot ¥ 14,644 d727 sma Gy
Lol

(=) = wrenw & dFe gwEE
R T AR 39T TowATe Frator @
forar war feT oY a9 1966 7 dF FY
AT F [AATT ZWMH AN 53,121
EFeT ¥ | T daT 1 TR faar
WY 92 9 TG | [ qrAwTEg § &
faan afw@ dem LT—645/68)

Burma Repatriates

5492. SHRI KIRUTTINAN: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to refer to
the reply given to Unstarred Ques-
tion No. 7522 on the 2nd August, 1967
and state:

(a) whether the discussion with
the Burma Government regarding the
compensation for the properties of the
Burmese repatriates are over;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and (b).
During his visit to Rangoon in Janu-
ary this year, the Secretary in the
Ministry of External Affairs discuss-
ed the question with the Burmese
authorities, Our  Ambassador in
Rangoon is now pursuing the matter
in the light of those discussions.

(¢) The matter involves certain
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issues which require further discus-
sion. There is, therefore, no question
of delay.

A w W

5493. =Y g T wGAW :
4T W qar iy S ag aqT Fv Fw
T 1068-60 F o7 a% 3w H
AT F7 T IeTE § F7 HAATT

57

v, ¥, gmafae fawm aq
v weew N Tew ower (s
wRTEfEE fn) : S 3 SereT 6t
afas AT w7 a7 F1E waHE dav
& forar sman 1 fwe o, oz fafem 3 e
*£ gt ¥, M7 fawas © 5o fewers
gat ¥ /T |ged 3 AT a7
HEEN F/7 9 £

Rathibathi and Kuardih Collieries in.
Asansol

5494. SHRI BHAGABAN DAS:
SHRI JYOTIRMOY BASU:
SHRI MOHAMMAD ISMAIL:
SHRI GANESH GHOSH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the deteriorat-
ing labour-employer relations in
Rathibathi and Kuardih Collieries in
Asansol;

(b) whether Government’s atten-
tion has also been drawp to the state-
ment made by the team of Members
of Parliament which visited the area
on or about the 17th January, 1968;

(c) whether any enquiry has been:
made on that basis; and

(d) if so, the results thereof?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) According to the information with
the Government there has been no
deterioration in the labour-employer
relations in these collieries,

(b) Yes.
(c) Yes.

(d) The inquiry did not substantiate
the allegations made.

Ground Water Survey

5495. SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be plcased to
state:

(a) whether Government have con-
ducted ground water survey for agri-
cultural purposes in the country;

(b) if so, the places where such
survey is conducted and the results
thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir.

(b) The Exploratory Tubewells
Organisation under the Union Depart-
ment of Agriculture has been carry-
ing out groundwater exploration in
different parts of the country with a
view to delineating areas °having
groundwater potentiality for develop-
ment by tubewell irrigation. Fifteen
different regions in the States of
Andhra Pradesh, Assam, Blihar, Guja-
rat, Haryana, Kerala, Madhya Pradesh,
Madras, Maharashtra, Mysore, Orissa,
Punjab, Rajasthan, Uttar Pradesh and
‘West Bengal have been explored. Out
of 583 exploratory bores drilled in
these areas, 268 bores have proved
successful and the rest were abandon-
ed either due to poor discharge of
water or bad quality of water. The
groundwater exploration has, so far,
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proved 62,160 sq. kms. (24,000 Sq.
miles) of area as worthy of future
groundwater development for irriga-
tion purposes in the various regions of
the country.

The Exploratory Tubewells Organi-
sation has ulso undertaken a project
for groundwater assessment studies in
Rajasthan with financial and technical
assistance from the United Nations
Development Programme (Special
Fund). Under this project ground-
water studies in the districts of
Jalore, Jaisalmer and Jodhpur are in
progress.

A Centrally Sponsored Scheme of
Groundwater Surveys and Investiga-
tions has also been initiated recently
with a view to delineate areas suitable
for smaller tubewells, fllter points,
bore-cum-dug wells, shallow wells
etc. The scheme has so far been ap-
proved in respect of the States of
Bihar, Gujarat, Haryana, Kerala,
Madras, Mysore, Orissa and Rajasthan.
The objectives of the scheme are as
follows: —

(1) providing technical guidance
to the cultivators in such matters
as:

(i) size, type, safe spacing of dug-
wells/tubwells;

(ii) scope, type and manner of
boring and deepening of the
dug-wells for augmenting
their discharge; and

(iii) selection of suitable water
lifting applianceg for installa-
tion on wells; and

(2) regulating construction of

wells /tubewe]ls so that there is no
undue risk of over-drawal or
failure of the wells.

(c) Does not arise.
faselt & wATw WY ST

5496. 0 wfw yaw aGy :
FIT Wvq Aqr §fw G gg T 7 FAT
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FX0 fr T8 sararfeat Y e fraay 3
For it arrer srafsogor, ag areit aar s
Y TR F wraey § faedy ¥ g@w aw
fireaae fvar war qur feaa sararfeat
& faars gFeH T@7 17 ?

"W gfw, ayafes  faew qa
wEER AW ¥ Wem WAy (s
waratige foet ) : @Sl A agarsi o
JHEY & grag A faer ¥ O
=T frre qg frar mam ar o
A BNE TFHIAT AT qAT AT | AT
sqfesor & avaey § freerieat A
HFIAL & aqrv #§ gaar gRfad w w7
BARITAER R AT & TEA 7 T &Y
ST |

Hara aar fawm o fratam dn

5497. 1 Mg wawg: #n fafw
welY 7g FEw A T FAA

(%) was sady fratam &= A
et frady & qur P fe ol |
wet ¥ G9g 9 9 Y §, AR AT
fratas & & wR@Emi #@ sl
frat-feat &

(@) fawm awr F 33F 979
TeqATR, feat-feay sreeaT & AT
T AT T

(7) ® wAT qEg WG @
fouT @T GEET F1 AN AT AT
N & ¥ W w6

(w) afx g, a = Fav w0 ?

fafy wwerm ¥ guEA (s Hqo
gra w@w) . (F) wR (@), fEa
aaw & el WO # g g
qr g faataw @a A1 SwEEAT F qiHS
1 afrg F AT Fg aiferdy qd
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.
o ¢ Rl sud ar awr frataa
fa &, o fyar ar qgw d el
T TwTafTE Tl & anfaar T8
4, gifaes Sl #r FAEEaT F AR
Y FTETY AT R ¥.89E F AT
TET F14 R | AfaF ™ A § A
I W 0 FHfaa /Y a6
520 Hadra faataw &f@l # 3553 §AT
frat=m &t & f7 wiwel #1 gFfea
FO ¥ wadafaa o R =W ST
afconi FT qAITRIE T 9T 1 7T O
e A quT fHat=w &9 & qagmams
T TEdT, WIe & S qrarew faatad.,
1967 & IR ¥ FmawW #Y foie fae 1)
¥ IJowe § 1 g fod 14 AEwEy
1967 #Y HEH & 7T I TE TE 4@ |

(1) S g

(%) 4fF gt & Awd At
&1 & 5 ¥ FAFT 9 T awT fAataT &
3 § aq. Aqgin At g7 7 fAg
frata=t #r dem qwr fRat=am &3 #1
SrreTT fridg 5 ¥ M 9T AF Z |

Pirate Radio Station in Jammu and
Kashmir

5498. SHRI N. K. P, SALVE: Will
the Minister of COMMUNICATIONS
be plecused to state:

(a) whether it is a fact that a pirate
radio station Sada-e-Kashmir is ope-
rating in Jammu and Kashmir and
carrying on anti-Indian propaganda;
and

(b) if so, the action taken in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
A radio station ‘Sada-e-Kashmir' is
operating and carrying on anti-Indian
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bl
propaganda.  According to informa-
tion available, the station is reported
to be operating from Pakistan-occu-
pied Kashmir area.

(b) The Jammu and Srinagar sta-
tions of the All India Radio take notice
of the propaganda and broadcast posi-
tive and correct information to coun-
ter the effect of false propaganda
against India indulged in by this
station.

Distribution of Fertilizers

5499. SHRI MOHAN SWARUP: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that as a
result of the multipronged approach
in the distribution of fertilizers, no
agency is interested in taking fertili-
zers to the under-developed areas; and

(b) if so, the steps taken by Gov-
ernment to ease the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

(b) Does not arise.

Post of an Officer on Special Duty in
Ministry of Law

5501. SHRI SEZHIYAN: Will the
Minister of LAW be pleased to state:

(a) whether it is a fact that appli-
cations have been invited for the post
of an Officer on Special Duty in his
Ministry;

(b) whether it s @ condition Jaid
in this behalf that the applicant
should be a graduate with Hindi, as
one of the subjects for the degree
course;

(¢) if so, the reasons for the discri-
mination shown in favour of Hindi
knowledge in this selectien; and
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(d) the scale of pay and vther emoe
luments fixed for this post?

THE DEPUTY MINISTER IN THE.
MINISTRY OF LAW (SHRI M.
YUNUs SALEEM): (a) Yes, Sir.

(b) Yes, Sir.

(c) The post of O.S.D. has, among
other posts, been created in connection
with the implementation of two
schemes approved by the Government
of India, namely (i) publication of
two Law Journals in Hindi, the first
containing, the important judgments of
the Supreme Court and the second one
containing the important judgments of
the High Courts and (ii) the publica-
tion of text books in Hindi on subjects
included in the LL.B, courses of the
various Universities of the Hindi-
speaking States. An adequate know-
ledge of Hindi will be essentia] for
the incumbent of the post to enable
him to discharge his duties properly.
A University Degree with Hindi as
one of the subjects for the Degree
Course has, therefore, been prescribed
as one of the qualifications for the
applicants for this post.

(d) Rs. 900-50-1250 plus usual’
allowances,

Land Acquired by P & T Department
for Construction of Staff Quarters in
Trichur

5502. SHRI C. JANARDHANAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a2 fact that the-
P&T Department has acquired some-
land in Trichur, Kerala State for the
construction of Staff Quarters in 1965
and the construction of the quarters.
has not so far started;

(b) if so, the reasons therefor; and

(c) the steps taken to start the-
construction of quarters there?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI 1. K. GUJRAL):
(a) Yes.

Written Answers

(b) Due to paucity of resources, the
Department is unable to construct

quarters as speedily as it would like
to.

(c) Sanction for construction of 52
units of staff quarters at Trichur at
a cost of about Rs. 7.4 lakhs has al-
ready been issued. The work is ex-
pected to be taken up during the next
financial year.

Rehabilitation of Indians from
Ceylon

5503. SHRI SITARAM KESRI:
SHRI KIRUTTINAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
- state:

(a) the number of Indians in Cey-

lon who are likely to migrate to India

- during the year according to the Indo-
Ceylon Agreement of 1964;

(b) the States where those people
are likely to be settled; and

(c) the total amount allotted for
the rehabilitation of those people?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D, R. CHAVAN): (a) It is not
possible to precisely estimate the num-
ber of persons who will repatriate to
India from Ceylon during the year
1968-€9. It is, however, likely that

. about 30 to 35 thousand persons might
repatriate during the year.

(b) The resettlement of repatriates
from Ceylon is being treated as a
‘national problem’ and al] State Gov-

. ernments have been requested to ex-
tend their co-operation for their re-
_settlement, However, at least in the
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initial stage, the repatriates are like-
ly to have inclination to settle mostly
in the Southern States. Schemes of
resettlement are being planned/ for-
mulated accordingly.

(c) A sum of Rs, 46,00 lakhs as
‘grant’ and Rs. 89.75 lakhs as ‘loan’
has been provided in the Budget Esti-
mates 1968-69 for the relief and reha-
bilitation vof repatriates from Ceylon.

TR ¥ mrenfnian

5504. st ¥qTrA qifew : am
a@ qar gfw G 78 TR A7 FA
& f5 @ & Ame § senfad@r
T 3 ¥ fod @rare A T oy
HrawEaT W @ e A qfa & fod
Ty @ fuifa frammr & ?

amy, iy, aafow  fawre aa
AEETT AATET & TET /74 (7 WWw-
afga fR) : & 197071 &
AT @ § AR e @ & fae
7% wfawr § &% 1200 @ afgw =
ety IR qENEd: TAGET, Ji,
qq R AT TR AR &
FqET & J@AT |

Smuggling of Rice to East Bengal

5505. SHRI BENI SHANKER
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the report pub-
lished in the daily “Aryabarta” of
Patna on the 28th February, 1968
wherein it has been stated that rice
is being smuggled out of the southern
part of Shahabad District to East
Benga] in large quantities;

(b) if so, the facts of the case; and

(c) the steps which Government
have taken in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) The facts have been called for.

(¢) Suitable steps will be taken if
the report is found correct.

Cooperative Rice Mills

5506. SHRI BENI SHANKAR
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state;

(a) whether Government have pro-
vided financial assistance to 775 co-
operative rice mills in the country out
of which 445 units are in production
at present;

(b) if so, the reasons for non-pro-
duction by the rest of the units; and

(c) the processing capacity of the
units lying idle and the steps taken
1o restart them?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) Yes,
Sir.

(b) The remaining units have not
yet been fully installed and are in
various stages of establishment.

(¢) Does not arise, in view of (b)
above,

frataa smamm gy ardt W% i gaaw
@fe
5507. TR WA SIEATY :
o frar gwTe wen -
37 (A{) LSD—4
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q7
Public Call Officers in Sub-Post
Offices of Bihar

5508. SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the suggestions for
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starting Public Call Offices in the Sub
Post Offices of Babu Barahi, Basopatti
and Baheéri in Darbhanga District
(Bihar) have been examined and the
decision arrived thereat; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
and (b) The proposals to open Public
Call Offices at Babu Barahi, Basopatti
and Baleri have been examined. The
proposal for Basopatti has been sanc-
tioned. The work is in progress and
ig expected to be completed in about
a month. The proposals to open Pub-
lic Call Offices at Babu Barahi and
Baheri are unremunerative and can be
sanctioned only on guarantee basis if
some interested parties agree to in-
demnify the loss to the department.
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Purchase of Rice in Andhra Pradesh

5509. SHRI BHOGENDRA JHA:
Will the Minister o FOOD AND AG-
RICULTURE be pleased to state:

(a) the price at which rice is pur-
chased in Andhra Pradesh; and

(b) the price at which it is sold in
Kerala with reasons for the difference
in the two prices?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The

purchase prices of rice in Andhra Pra .
desh are as follows:—

Variety of rice

(In Rs. per quintal)

Purchase price (exclusive of Sales Tax and
cost of gunny)

Coarse
Fine
Superfine

72°69
8642
10931

(b) The issue prices of rice supplied from Central stocks to Kerala State as also to other Statc s

w, @. f. 1-1-1968 are as follows :—

Variety of rice

(In Rs. per quintal)

Issue price (Inclusive of gunny delivery
ex-central godowns or F.O.R. destination

Coarse
Fine .
Superfine

9600
110°00
115-00 (Superfine 1I)
12500 (Superfine I)

The issue price of rice is fixed on
the basis of its estimated economic
cost which contains no element of
profit. For the purpose of working
out the economic cost, the costs of pro-
curing rice in different supplying
States, which includes procurement

price of rice as well as various inci-
dentals incurred in the purchase,
storage and distribution and adminis-
trative surcharge and bonus payable to
the supplying State are pooled and the
issue price of rice is fixed uniformly
all over the country.
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Investments of Provident Fund
Money

3510. SHRI E. K. NAYANAR:
SHRI SATYA NARAIN
SINGH:
SHRI B. K. MODAK:
SHRI GANESH GHOSH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1555 on the 22nd February
1968 regarding Investments of Provi-
dent Fund Money and state:

(a) whether Government have since
examined the recommendations of the
Central Board of Trustees of Emplo-
yees Provident Fund; and

(b) if so, the decision taken there-
on?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). The recommendations of
the Board are still under examination.

yfa amE

5511. o fogw far @ w7 ww
aar gfr w7 aww A g F G
¥ :

(F) T & & iy el
7 der frad € faY @ qiw awt
¥ B ¥ wuAT EEw )T fFar § aun
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(@) s/ wafg ¥ feaxr 5w
fatawt &1 W@ ¥ AT T E A
frrr et ar W ¥ sTH T QR E;

() wv og @ § fir 3w & ofy
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Mosabani Copper Mines

§513. SHRI MAHANT DIGVIJAI
NATH: Wil] the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it is a fact that nearly
5,000 workers of the Mosabani Copper
Mines are likely to resort to strike;

(b) if so, the reasons therefor;

(c) whether Government are consi-
dering their demands; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Two strike notices, one dated 20th
February, 1968 issued by Mosabani
Copper Mines Employees’ Union and
the other dated 7th March, 1868 by
Mosabani Mines Labour Union, have
been served on the management of
Mosabani Mines of Messrs Indian Cop-
per Corporation Ltd.

(b) The strike notices served by
Mosabani Copper Mineg Employees
Union relate to the payment of ex-
gratia bonus to workmen for 1966 and
taking of the weight of applicants for
recruitment in the company. The
strike notice served by the Mosabani
Mines Labour Union relates princi-
pally to payment of increased Dear-
ness Allowance according to the cost
of living, index with effect from 1st
Apri], 1968.

(¢c) and (d). The disputes have
been taken in consiliation.

1w 791 AT wAarfedt & fedr Fgraf
T

5514, oft fogrer fag : #17 HaAw™
Gt ag A F FT R e

(=) am & fmr PR i & wrw
aqr A et ¥ o fogra
qETT A § a9T w9 A ¥ @
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Long Term Credit to Farmers

5516. SHRI MAYAVAN:
SHRI DEIVEEKAN:
SHRI CHENGALRAYA

NAIDU:
SHRI ANBUCHEZIAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total amount of long term
agricultural loan advanced to the far-
mers in the country upto February,
1968;

(b) the amount of long term loan
to be distributed among the farmers
during the current year;

(c) the basis of its distribution;

(d) the other features of the long
term credit programme; and

(e) the extent to which it has been
helpful in increasing the agricultural
production in the country?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) to
(c). The total long-term loans out-
standing at the primary leve] as on
80th June, 1967, has been placed at
Rs. 205 crores (approx.). During
1967-68 the land mortgage banks in
the country are expected to provide
long-term loang to the extent of Rs.
80-85 crores. Money raised through
debentures supplemented by banks’
own resources is distributed as long-
term loans to farmers. Data for the
current year will be available only
after some time. The amount of loans
made available through various land
development banks depends primarily
on the -capacity of the bank to put
through their loaning programme.

(d) The Land Development (Mort-
gage) Banks advanced long-term loans
to eligible farmers for various pur-
poses, the principal ones are:—

(i) Construction and renovation
of wells and other private
minor irrigation sources;

(ii) Purchase of oil engines and
electric moters for minor
irrigation purposes;

(ili) Purchase of tractors and agri-
cultura] machinery;

(iv) Purpose of land improvement;
(v) Purchase of land;

(vi) Debt redemption.
Of late, the banks have been provid-
ing loans generally for productive
purposes. Loans are advanced for a
period of 10-15 years against first
mortgage of immovable property.

(e) Since the bulk of loans are
made available for purposes which go
to increase (directly or indirectly) the
yield of land, it may generally be
stated that they have helped in in-
creasing the potentiality for agricul-
tural production.
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Rice from Burma

5517. SHRI DEIVEEKAN:
SHRI MAYAVAN:
SHRI CHENGALRAYA

NAIDU:
SHRI ANBUCHEZIAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Burma
has agreed to send two ships of rice
to India recently which are being
diverted to Ceylon to meet the shor-
tage of rice there;

(b) if so, what was the total
quantity of foodgrains in these ships;
and

(c) the reasons for the divertion of
ships to Ceylon when there is short
of rice in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and
(b). On the request of the Govern-
ment of Ceylon, the Government of
India had agreed to loan them 10,000
tons of Burma rice and a ship carry-
ing 8483 tons sailed from Rangoon on
the 15th March, 1968 for discharge at
Colombo. However, the Government
of Ceylon subsequently intimated that
they did not now require the loan of
rice. The ship has, therefore, been
diverted to Cochin,

(¢) The loan of rice to Ceylon was
agreed to to help a friendly neighbour
country to tide over a difficult period.
The rice was to be replaced by the
end of June, 1868. Ceylon had also
helped us during the difficult month
of August, 1967 by diverting to India
two of her vessels carrying about
18,000 tons of rice from Thailand ard
Burma. This quantity was later re-
placed to Ceylon from our imports
from Thailand and Burma.
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Food Supply to Himachal Pradesh

5520. SHRI PREM CHAND VZRMA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the quantities of focdgrains
supplied to Himachal Pradesh during
the last three months; and

(b) the quantities of foodgrains
allotted or proposed to be allotted
during the next three months and the
demand made by the Government of
Himachal Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) During
the last three months, December 1967
to February, 1968, 15.1 thousand ton-
nes of wheat and 2.4 thousand ton-
nes of rice were supplied to Himachal
Pradesh.
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(b) The Himachal Pradesh Gov-
ernment asked for 14.5 thousand ton-
nes of wheat and 5.0 thousand tonnes
of rice for March. The allotments
for the months of March and April
have been 8.6 thousand tonnes and
3.0 thousand tonnes wheat respecti-
vely. No rice was allotted for these
two months. Allotment for the month
of May will depend upon the avai-
lability with the centre and the re-
lative needs of the various State
Governments for that month.

AR T T $WF & 8/
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Food Supply to States

6522. SHRI SHRI GOPAL SABOO:
SHRI R. S, VIDYARTHI:
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SHR! BHARAT SINGH
CHAUHAN:

SHRI KANWAR LAL
GUPTA:

Will he Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have re-
ceived any complaints from the States
regarding the proposed reduction in
the commitment of foodgrains to the
States; and

(b) if so, the names of the said
States and the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
There is no commitment on the part
of the Central Government to allot
any fixed quota of foodgrains to
State Governments. Allotments are
made each month depending upon
the availability of foodgrains with the
Centre and the relative needs of the
different States. There have been
recent requests from the Govern-
ments of Assam, Bihar, Gujarat,
Madhya Pradesh, Mysore, Orissa and
Uttar Pradesh for larger allocations.

Food and Agriculture Organisations
Meeting

5523. SHRI S. C. SAMANTA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state.

(a) when and where the last meet-
ing of the Food and Agriculture
Organisation of the United Nations
was held;

(b) who were the representatives
from India in the meeting;

(c) whether the necessity cf buffer
stock of foodgrains in India was dis-
cussed in the meeting; and

(d) if so, how far the F.A.O. has
helped or will help in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The Jast
meeting of the FAO Conference was
neld at Rome from November 4-23,
1967,

(b) India’s representatives to the
meeting were Shri Jagjiwan Ram,
Minister of Food and Agriculture,
Shri K. Mathialagan, Food and Reve-
nue Minister, Madras, Shri Yadavin-
dra Singh, Maharaja of Patiala, eight
other officers and advisors from the
Ministry of Food and Agriculture and
one non-official.

(c¢) No, sir.

(d) Does not arise.
Maheshwari Devi Jute Mills, Kanpur

§524. SHRI K. M, ABRAHAM:
SHRI K. RAMANI:
SHRI MOHAMMAD ISMAIL:
SHRI SATYA NARAIN
SINGH.:

Will th Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
that the workmen of the Maheshwari
Devi Jute Mills, Kanpur have not been
paid layoff compensation since Febru-
ary, 1966; ,

(b) if so, whether the employers
have been prosecuted for not paying
lay-off compensation;

(c) if not, the reasons therefor; and

(d) the steps Government propose
to take to pay the lay-off compensa-
tion to the workers?

THE MINISTER OF LABOUR. AND
JREHABILITATION (SHRI HATHI):
(a) Yes, Sir,

(b)’ No, Sir.
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(c) The stoppage of production was
due to grave financial difficulties. As
efforts were being made to recsume
production, it was not considered
desirable to prosecute the coacern.
- Ultimately, however, the concern was
sold by auction to M/s. Jaipur Udyog
Limited in September 1967. The auc-
tion has not yet been registered as
the concern has filed objections before
the Commissioner, Allahabad Division
Allahabad which are pending decision.

(d) A final decision can only be
taken after the objections, filed by
the employers against the sale of the
concern, are decided by the Commis-
sioner, Allahabad Division.

Election Commission

5525. DR. SURYA PRAKASH
PURI:
SHRI RAM AVTAR
SHARMA:
SHRI Y. S. KUSHWAH:

Will the Minister of LAW be pleas-
ed to state:

(a) the number of permaneni and
temporary employees in each grade in

the Election Commission as on the
1st January, 1962;
(b) the number of employees

among them in each grade who pos-
sess matric or higher qualifications in
Hindi; and

(c) the number of employees among
them, whose mother tongue is not
Hindi and have passed the Pragya,
Praveen examinations of Central Sec-
retariat Training Instiute and the
number of employees who are still to
begimparted training in Hindi?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) to (c). The
information is given in the statement.
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laid on the Table of the House.
[Placed in Library. See No. LT-646/
68].

Use of Hindi in Election Commission

5526. DR. SURYA PRAKASH
PURI:
SHRI RAM AVTAR
SHARMA:
SHRI RAMJI RAM:

Will the Minister of LAW be pleas-
ed to state:

(a) the number of employees in the
Election Commissian who are able to
work in Hindi;

(b) the number of employees ac-
tually working in Hindi; and

(¢) the nature of work being done
in Hindi and the reasons for not do-
ing other items of work in Hindi?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) Ninety em-
ployees of the Election Commission
possess a working knowledge of Hindi,
having passed Matriculation or higher
examination with Hindi, or the
Pragyva Examiantion.

(b) 3.

(c) Letters received in Hindi from
the States having Hindi as their offi-
cial language are translated into
English and in cases where replies
are considered necessary to be sent
in Hindi they are sent in Hindi with
an English translation thereof. 1In
regard to other items of work, the
Commission follows the instructions
issued by the Ministry of Home Aff-
airs from time to time, as far as pos-
sible.

warw wrdr & fft W wam

5527. o gd Swm TA:
ot cromeeTe gt
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Indo-Swiss Agricultural Scheme in
Kerala

5528, SHRI C. K. CHAKRAPANI:
SHRI P. GOPALAN:
SHRI VISWANATHA
MENON:
SHR] A. K. GOPALAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that an
Indo-Swiss Agreement has been sign-
ed for the development of an Agri-
cultural Scheme in Kerala; and

(b) if so, the details and the main
features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir.

(b) An agreement was signed bet-
ween the Swiss Government and the
Government of India on 12th July
18683 for the setting up of an Agri-
cultural Centre at Munnar on
Government land with Swiss assis-
tance. The Project signed under the
Agreement aimed at cross-breeding of
indigenous cattle for improving their
genetic quality with the Brown Swiss
bread. This Centre was also to serve
as a demonstration project for the
cultivation of various varieties of
fodder crops using modern agricul-
tural methods. The project was ini-
tiated on 27th August, 1868.

The first stage envisaged establish-
ment of a combined Research-cum-
training centre in Madupatty, Munnar.

The Agreement for the second stage
of development was signed on 5th
May, 1968 which envisaged the ex-
tension of work in an area of 11,000
acres of land at Peermade through
settlement of farmers. During the
second stage under this programme
different varieties of fodders were
introduced in the area including
methods for fodder preservation and
tree planting. The Centre co]
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and preserved Brown-Swiss and Jer-
sey semen by deep freeze technique.
Inseminations were carried out among
the project cows as well as vutside
cattle.

An Agreement has been signed on
the 15th of February; 1968 to extend
this Project to the third stage which
will remain in force until 31st March,
1969. During this stage, the Swiss
Government will contribute an
amount equivalent to Sfr. 2.15 ril-
lions and the Government of Kerala
will contribute an amount equivalent
to Rs. 25000 lakhs. During the
third stage, the programme will be
carried further and will broadly cov-
er the following aspects:—

(1) continuation and intensifica-
tion of the experiments being
carried out at Madupatty,
with regard to production of
fodder and improvement of
pastureland, breeding and
improvement of cattle, veteri-
nary service, attention to
general agronomy and horti-
culture and afforestation.

(2) initiation and extension of the
cross-breeding programme for
cattle Brown Swiss breed in
Peermade area.

(3) development of a programme
of agricultural training for
technical staff of all levels
and also for farmers in farm
management,

(4) appliaction (by means of
widening activities including
the establishment of an ex-
perimental settlement) in
Peermade of the experience
gained at the Madupatty ex-
perimental farm. In regard
to cattle breeding the main
target is to breed a new stock.
This will be achieved by

- using Brown Swiss cattle..
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Money Order Forms

5529. SHRI SITARAM KESRI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that the
price of three paise fixed for the
Money Order forms has led to incon-
venience to the public as the Post
Offices run short of small coins; and

(b) whether Government propose
to consider the fixing the price of
Money Order forms at a convenient
and round figure of five paise or
make it free as was in the past?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I K. GUJRAL):

(a) No.

(b) However, in order to make the
transactions at the post office simpler
and more convenient, it is proposed
to filx the price of the money order
form at 5 paise which will be adjust-
ed against the commission:

wwafa dam darm atw (fage)
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(@) wra Twafa qam & 27
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Post Office in Bukar Village (Bihar)

5531, SHRI MADHU LIMAYE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the residents of Bukar
village in District Monghyr, Bihar
have sent a representation for the
opening a post office in their village;
and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS  (SHRI I. K
GUJRAL): (a) and (b). The infor-
mation is being collected and will be
placed on the Table of the Lok Sabha
in due course.

Telephone Facilities in Pratapnagar
(Gujarat)

5532. SHRI MADHU LIMAYE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have re-
ceived any representation from Pra-
tapnagar, District Broach (Gujarat)
for providing telephone facilities to
that town; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) Yes. A demand has been
received for opening of a Public Call
Office in the premises of M/s. Bhola
Ram Rameshwar Das.

(b) The connection is a long dis-
tance one and can be opened subject
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to execution of a guarantee bond.
The bond has already been sent to
the applicant.
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Damage to crops in Andhra Pradesh

5536. SHRI G. S, REDDI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have been
informed of the damage caused to
the crops during the fasli year 1377 in
the Districts of Andhra Pradesh; and

(b) the Central assistance given
towards the relief of these areas?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): o (a) Yes,
Sir,

(b) A Study Team set up by the
Planning Commission will be visit-
ing the State very shortly to assess
the damage caused to crops and re-
commend the amount which the Cen-
tral Government should give by way
of relief.
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Seeds Multiplication Farm near
Birpur (Bihar)

5538. SHRI GUNANAND THAKUR:
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state:

(a) whether Government propose
to start a seeds multiplication farm
with foreign collaboration near Bir-
pur in District Saharasa, Bihar;

(b) if so, the acrage of land which
would be required therefor and the
total expenditure which would be in-
curred thereon;

(¢) whether it is a fact that the
soil there is sandy and of inferior
quality;

(d) whether it is also a fact that
the public there has held demonstra-
tions and protested against the set-
ting up of the farm; and

(e) if so, whether Government
would make arrangements to set up
this farm at some other place?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (e).
There is a proposal to establish a
Central State Farm in an area of
about 10,000 acres near Birpur in the
Saharsa District of Bihar with assis-
tance from the U.S.S.R. Government
in the form of machinery and equip-
ment.

Regarding the quality of the soil,
the Bihar Government have been ask-
ed to furnish the recent technical
data about the quality of the soil.

Some protests against the proposal
have been received. The matter is
at present the subject of correspon-
dence with the Bihar Government
and all these matters will be taken
into consideration before a final deci-
sion is taken.
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It js not possible to give details ot
total expenditure likely to be incur-
red on the scheme as these details
have not yet been worked out. This
will be done if a final decision is
taken to set up the farm in the area
proposed,
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Issue of Special Stamps at Silver
Jubilee Celebration of Foundation
Day of Aad Hind Arzi Hakumat

5540, SHRI. SAMAR GUHA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have re-
ceived requests from All India LN.A.
Associations, Netaji Research Bureau
and National Committee on Netaji
urging Government to issue special
stamp on the occasion of the Silver
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Jubilee Celebration of the Founda-
tion day of the Azad Hind Arzi
Hakumat under Netaji Subhas Chan-
dra Bose; and

(b) if so,
thereto?

Government’s reaction

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI I. K. GUJRAL):
(a) Yes.

(b) The proposal will be examined
by the Philatelic Advisory Commit-
tee at its next meeting.

Starvation deaths in Contai Sub-
Division

5541. SHRI SAMAR GUHA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether il is a fact that i1 star-
vation deaths and 4 suicide cases as
a result of starvation occurred in the
recent past in the flood-affected area
of Contai Sub-division;

(b) whether according to policies
laid down by the Centra! Government,
the West Bengal Government are not
allowed to open cheap Canteens and
gruel kitchens in the scarcity areas
from the subsidy given to the State
Government by the Centre;

(c) whether all, official and non-
official, relief works for giving food
to starving people there have been
stopped after December last;

(d) whether to highlight the starva-
tion situation of this flood-affected
area about 7.000 people, including 2,000
women offered satyagraha before Con-
tai Court on the 21st February, 1968?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) The State Gov-
ernment have stated that no death
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due to starvation has taken place in
the flood affected areas of Contai Sub-
Division.

(b) Central flnancial assistance for
meeting expenditure on relief opera-
tions is given according to a prescribed
pattern on the recommendations of a
Centra] study team, when the expen-
diture incurred or expected to be in-
curred by a State Government is in
excess of certain prescribed ceilings.
The items of expenditure taken intc
- consideration for the purpose include
free or concessional supply of food-
grains to the affected people. In the
case of West Bengal, the Central
study team, which visited the flood
affected areas to assess *he reguire-
ments of relief, found that a number
of non-official organisations had set
up food distribution centres, and re-
-commended that relief tarough test
works was preferable to opening of
cheap canteens and gruel kitchens on
a large scale by the State Govern-
ment.

The Ministry of Food and Agricul-
ture had released free of charge 2,000
tonnes of maize to the Government of
West Bengal specifically for flood re-
lief and 6.094 tonnes of maize for
both scarcity and flood relief. Ear-
lier, 5,000 tonnes of wheat was releas-
ed to the State Government for scar-
city relief. Some & the voluntary
organisations functioning jn the affect-
ed areas of the State have also been
given foodgruins for scarcity and flood
relief,

(c) No, Sir. Relief measures are be-
ing ocntinued by the State Govern-
ment wherever considered necessary.

(d) The Government of West Bengal
have stated that on 21st February,
1068, three thousands persons includ-
ing some women came in a procession
%o the court compound of the Sub-
Divisional Officer, Contai and staged
& demonstration there demanding
relief in flood affected areas on a
amore extensive scale. The State Gov-
ernment have stated that it is not a

37 (Ai) LSD-5.

CHAITRA 8, 1890 (SAKA)

Written Answers 420

fact that a starvation situation prevail-
ed in the flood affected areas of Con-
tai Sub-division at any time.

Supply of Agricultural Implement to
West Bengal

5542, SHRI C. K. BHATTA-
CHARYYA: Will the Minister of
FOOD AND AGRICULTURE be pleas-
ed to state:

(a) whether the West Gengal Gov-
ernment’s scheme for supplying im-
proved Agricultural implements on
subsidised rates to the farmers as a
part of ‘Grow more food compaign’
has been a failure;

(b) whether the State’s Agricultu-
ral Department manufactured some
improved implements through petty
fabrications under the scheme; and

(¢) the expenditure incurred so far
under this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c)
The information is being collected
from the Government of West Bengal
and will be placed on the Table of the
Sabha as soon as received.

Annapoorna Cafe in Delhi

5543. SHRI M. L. SONDHI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
Annapoorna Cafe in the capital is los-
ing business and is racing closure;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
to restore its original popularity?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (¢)
The Annaporna Cafe is run by the
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Al]l India Women’s Food Council, New
Delhi, which is a private regtstered
Imstitution. The Government are not
associated with the Cafe or the Coun-
cil and have no information in the
matter.

Famine in Rajasthan

5544¢. SHRI M. L, SONDHI: Will the
meter of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that 2368
villages in Rajasthan’ have been dec-
lared as famine-affected areas; and

(b) it so, the assistance which Gov-
ernment propose to give for these
villages?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) The Govern-
ment of Rajasthan have reported that
2,365 villaged in 12 districts of the
State have been declared as scarcity-
affetted.

(b) Organisation of relief ip the
affected areas is the responsibility of
the State Governments., The Govern-
ment of Rajasthan have already under-
taken various relief measures such as
opening of relief works, suspension of
land revenue, supply of water and
fodder, etc. Central assistance will be
provided to the State Government in
-accordance with the pattern of Central
financial assistance for relief of natural
calamities, when the expenditure on
such relief exceeds or is expected to
exceed limits prescribed by the Fourth
Finance Commission, on receipt of re-
quest for such assistance from the
State Government.

Delhi Dhobi Cooperative
Ltd.

Societies

.5545. SHRI M. L, SONDHI: Will the
Minister of FOOD AND AGRICUL-
'I'IJRE be plemsed to state:

(a) whether it is a fact that a scheme
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was prepared in 1962 for giving wash-
mg contracts of Government Hospitals,
Hostels, Army, Air Force, etc. 1o ‘the
Delhi Dhobi Cooperative Societies
Ltd, and not to other organisation;
ax'ld

(b) if so, the reason for not i
menting the decision in this regard?

Mgm MINISTER OF STATE IN THE
ISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY: (a) Under
the scheme prepare in 1862 the State:
Government and Union Territories
were requested to organize coopera-
tives of Washermen, wherever it fs.
possible to have a large clientele, in
order to help washermen in organir-
ing their trade on efficient lines and
earning a decent return. It was indi-
cated that a beginning in this direction:
could be made with military establish-
ments, medical colleges, hospitals,
hotels, hostels, etc. which require the
services of fhobies on a permanent
basis and can ensure continuity of
work, It was, however, not obligatory
on these mstxtutxons to award wash-
ing contracts only to cooperatives of
washermen,

(b) The question does not arise.
However, in Delhi, the Delhi Dhobi
Cooperative Industrial Society Ltd.,
was registered on the 25th June, 1968,
and recommendations were made to
Government hospitals and other orge-
nizations to award washing contracts
to this society. It is reported that the
society could not organize itself and
discharge its functions on proper
lines.

Closure of Refugee Camps

5546. SHRI SHRI CHAND GOEL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have
decided to close the camps inhabiting
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the persons who had been displaced
as a result of the partition of the coun-
try; and

(b) ‘if sa, when these Camps
likely to be closed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and (b)
Relief camps which were opened for
the reception of displaced persons who
came over from West and East Pakis-
tan in the wake of partion have all
been closed after appropriate rehabi-
litation measures were taken. From
January, 1964 onwards, members of
the minority communities in East
Pakistan started migrating to India in
large numbers in view of threat to
their life and property and wide-
spread disturbances. Relief camps
were, therefore, set up afresh for their
reception which eventually reached
the number of 105, out of which 9
were administered directly by the
Government of India. Since a consi-
derable number of these new migrants
have been provided with rehabilitation
benefits both in agricultural schemes
and in non-agricultural pursuits, 49
men; of India, have already been clos-
cimps administered by the State Gov-
ernments and 6 run by the Govern-
ment of India, have already been
closed. Regarding the remaining
camps, the various State Governments
concerned have been requested to take
immediate steps to speed up the re-
habilitation programme sanctioned for
the migrants so that the migrants
families who are still in the relief
camps can be moved to the rehabilita-
tion sites and the relief camps can be
closed soon after they have been
emptied. No target date has been fix-
ed for the closure of the relief camps;
efforts are being made to close them as
early as possible.

are

TRADE UNION MOVEMENT

5547. SHRI SHIVA CHANDRA JHA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it |is

a fact that
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LF.T.U.C. has presented a memoran-
dum to the U.N.C,T.A.D. Session New
Delhi for the development of the
trade union movement in developing
countries;

(b) if so, the main points thereof;
and

(¢) Government’s reaction thereto
in so far as Indian labour movemeng
is concerned?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b) The hon'ble Member is
evidently referring to the International
Confederation of Free Trade Unions.
The memorandum submitted by them
did not relate to the development of
the trade union moverent in develop-
ing countries.

(c) Does not arise,

vfr swwet wr
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Commemorative Stampg on Sporismen

5550. SHRI S. M. BANERJEE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether some Commemorative
stamps are likely to be issued in res-
pect of sportsmen of this country;
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(b) if so, he names of those sports-
men; and
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(c) when the stamps are likely to
be issued?

THE MINISTER OF STATE IN THR
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
No such proposal is urider considera-
tion at present.

(b) and (c¢) Do not arise.

Employees State Insurance Scheme
for Teachers in Delhi

5551. SHRI S. M. BANERJEE: Wil
the Minister of LABOUR AND REHA
BeILITATION be pleased to state:

(a) whether there is any proposal t
cover teachers in Delhi by the Em.
ployees’ State Insurance Scheme; and

(b) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No.

(b) The Employees’ State Insurance
Act applies at present to perennial
factories using power and employing
20 or more persons. Its provisions can,
however, be extended to other estab-
lishments. The ESIS Review Commit-
tee which examined the matter of ex-
tension of the scheme to other catego-
ries of workers, has recommended that
in extending the Scheme priority
should be given to those groups of
workers who have no protection at all
rather than trying to cover those Sec-
tors with some measure of protection
and that in the next few years, besides
covering all factory workers, the
Scheme may be extended to the run-
ning staff of road transport undertak-
ings and workers in shops and com-
mercial establishments. The Commit-
tee’s recommendation has been accept-
ed in principle.
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5555, SHRI BABURAO P

Will the Minister of COMMU ICA-
TIONS be pleased to state:

(a) the names of persons arrested in.
connection with fake British Postal
Orders discovered in Kashmir;

(b) the number and amount of fake
postal orders involved in this interna-
tional racket;

(c) the modus operandi of the rack-
eteers and the nature of warning issu-
ed to the public; and

(d) the steps taken to
racket?

stop this

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Only one person, Shri Mohammad
Yousuf Shah, has been arrested so far.

(b) 25 fake British Postal Orders
amounting to Rs. 2600 have been en-
cashed and 400 uncashed fake BPOs
of £5 denomination have been seized
during investigations.

(c) Fake B.P.Os look like original
ones and bear forged impressions of
the seal of the office of issue. Name
of the payee has been written in manu-
script and payment has been receiv-
ed at the post office on identificatiom.
The case is still under jnvestigation
with the police. The question of issu-
ing any warning to the public will be
considered on details becoming avail-
able on completion of investigations
regarding the modus operandi adupt-
ed.

(d) Suitable instructions have beea
issued to all post offices to guard
against the enccashment of such B.P.Os.
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Delay in Delivery of Mail in Ghanta-
pora Police Station area of Orissa

5557. SHRI A. DIPA: Will the

Minister of COMMUNICATIONS be
pleased to state:

(a) whether any representation has
been received regarding delay in the
delivery of mail in Ghantapora Police
Station area, Kantamal Panchayat
Samiti area and Hospital of Phulbani
District of Orissa on account of run-
ners being sent via Balangir District
and not via Phulbani; and

(b) if so, the action which is propos-
ed to be taken in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
Yes.

(b) The matter is already under the
examination of the Postmaster Gene-
ral, Orissa Circle, Cuttack,

Estimates of Foodgrains production

5558. SHRI S. S. KOTHARI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that there
is a difference of opinion about the
size of the foodgrains crop between
the States and the Central authorities;

(b) if so, the figure on the basis of
which Government are estimating its
national food budget and the broad
details of such budget;

(¢) how much buffer stock is sche-
duled to be created this year; and

(d) whether 4t js proposed to acquire
inore silos to aid preservation and
storage of wheat for a longer period?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI' ANNA-
SAHIB SHINDE): (a) and (b). The
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final estimates of all-India production
of foodgrains are arrived at as aggre-
gates of estimates furnished by indi-
vidual State Governments and Union:
Territories. There is, therefore, no
question of any difference of opinion
about the size of the foodgrains crop
in the final estimates. Advance esti-
mates have, however, sometimes to
be made for formulating policy and
administrative measures and some-
times some variations in the estimates
framed at the State level and at the
Central level occur., The preparation
of a nationa] food budget has been
deferred till a method is developed for
preparation in time of advance esti-
mates of production, pattern of con-
sumption etc., which will be acceptable
to all.

(¢) It is proposed to build up a
buffer stock of 3 million tonnes of food-
grains with the Central and State
Governments.

(d) In addition to construction of
conventional type of godowns, some
proposals for setting up metal and con-
crete bins for proper storage of food-
grains are also under active considera-
tion of both the Government and the
Food Corporation of India.

FQard
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Avallability of Fertilizers

5562. SHRI HIMATSINGKA: Will
the Minister of FOOD AND AGRI-
€ULTURE be pleased to state:

(a) the total estimated quantity of
fertilizers likely to be available dur-
ing 1968-69;

(b) the per acre availability there-
of this year; and

(c) the quantity fertilizers which
will be imported this year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-647/68].
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Second Telephone Factory im
Msharashtra State
5564, SHRI DEORAO PATIL: Will
the Minister of COMMUNICATIONS
be pleased to state:—

(a) whether Government- propose
to set up the second factory for the
manufacture of telephones in Maha-
rashtra State;

(b) whether any demand to lécate
this industry in Nagpur or at any
other place in Vidharbha region of
Masharashtra State has been receiv-
ed; and

(e) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE 1N
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL (a) to (¢). The Government of
India have receiveq a communica-
tion from the Government of Maha-
rashtra suggesting that the proposed’
factory fér the manutacture of long
distance transmission equipment may
be set up in the State of Manrashtra.
The request: of the Government
of Maharashtra is being considered
along with similar requests receiv-
ed from other State Governments. No '
suggestion has been received for the
location of the facory in Vidharbha
region,
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Programme of High-yielding varieties
in Maharashtra

5565. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CULTURE be plcased to state:

(a) the acreage proposed to be
brought under high-yielding varieties
of seeds during the coming summer
in Maharashtra State;

(b) the steps taken to supply re-
quired seeds and fertilizers by Gov-
ernment; and

(c) the amount sanctioned by Gov-
ernment for loans to be given to the
cultivators?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The following acreage is intended to
be brought under the High-Yielding
Varieties Programme in Maharashtra
during the coming summer season:

(i) Paddy: 15,000 acres,
(ii) Hybrid Maize: 5,000 acres.

(b) Seeds for the above pro-
gramme have been arranged locally
by the State Government. As regards
fertilisers, adequate quantity of Nit-
rogenoug fertilisers has already been
supplied to the State Government
well in time from the Central Pool
to meet the requirements of the
above area during Summer, 1968.
The postassic and phosphatic fertili-
sers for the programme are required
to be arranged by the State Govern-
ment themselves.

(¢) An amount of Rs, 3:'00 crores
has been sanctioned as loan to the
Government of Maharaghtra during
1967-68 (upto 29-2-68)., This ¢mount
would be utilized for the purchase
and distribution of fertilisers to the
farmers.
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Coal Wage Board

5566. DR. RANEN SEN: Will thel
Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that Imple-
mentation Committees as recommend-
ed by the Coal Wage Board have
not so far been set up; and

(b) if so, the reasons therefor?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) (a) The Wage Board for
Coal Mining Industry did not re-
commend setting up Implementation
Committees.

(b) Does not arise,

Import of Foodgrains

5567. SHRI K. SURYANARA-
YANA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the quantity of foodgrains im-
porteq from various countries with
their names and the amuont paid to
the said countries during the last
four years upto 31st January, 1968;
and

(b) the amount paid as subsidy by
Government on those imported food-
grains?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
A statement showing the quanti-
ties of foodgrains imported dur-
ing the years 1964, 1985, 1966 and
1967 and for the month of January
1968, together with the cost thereof,
where paid, is laid on the Table of
the House. [Placed in Library. See
No. LT-648/68].

(b) Another statement : showing
the amount of subsidy involved in
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the sale of imported foodgrains dur-
ing the financial years 1964-65, 196§-
. 86 and 1966-67 and the estimates for
1967-68 is laid om the Table of the
House. [Placed in Library, See No.
LT-648/68].
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Loan to States to meet Subsidy of
foodgraing

5570. SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN.

Will the Minister of FOOD AND
AGRICULTURE be.pleased to state:

(a) whether it is a fact that Gov-
ernment have advanced loans te
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State Government to meet the expen-
ditre incurved by them to meet food
subsidy;

(b) the nameg of States to which
such loans have been given; and

{c) the smount of loan given
each State for the said purpose dur-
ing the last fifteen years

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No.

(b) and (c): Do not arise.
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Religious and Endowment Institu-
tions

5573. SHRI N. SHIVAPPA: Will
the Minister of LAW be pleased to
state:

(a) the number of Regional Offices
and their Head Offices for Religious
and Endowment Institutions in the

country;

(b) whether there are any Regional
Offices, State-wise;

(¢) whether there is any Regional
Office for Mysore State; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) to (d). There
is no provision in any Central law
for the establishment of Regional or
Head Offices for Hindu religious ins-
titutions.

Under the Work Act, 1964 (29 of
1954), there is provision for a State
Government appointing initially a
Commissioner of Wakfs and as many
Additional or Assistant Commissio-
ners of Wakfs as may be necessary
for the purpose of making a survey
of wakf properties in the State. There
is also provision for the establish-
ment of a Board of Wakfs in a State
and the constitution of the Central
Wakf Council by the Central Gov-
ernment for the purpose of advising
it in matters concerning the State
Boards.

As regards charitable endow-
ments, the Charitable Endowments
Act, 1890 (6 of 1890), provides for
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the Central Government appointing
a Treasurer of Charitable Endow-
mens for India and each State Gov-
ernment appointing a Treasurer of
Charitable Endowments for the State.
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Pre-Investment Survey of forest-based
Industries

5575. SHRI AHMAD AGA: Will
the Minister of FOOD & AGRICUL-
“TURE be pleased to state:

(a) whether the pre-investment
‘survey to plan forest-based indus-
tries with the assistance of the Unit-
-ed Nations Special Fund for it has
been completed; and

(b) if so, the result of the survey
.and in what regions of the country
such industries will be located?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
«CULTURE COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASHIB SHINDE): (a) No, Sir.

(b) Does not arise.
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Ex-Havildar Clerks of Indian Postal
Department

5576. SHRI MAYAVAN: Will the
Minister COMMUNICATIONS be ple-
ased to state: :

(a) whether it is a fact that ex-
Combatant clerks wviz. ,ex-Havildar
clerks of the Indian Postal Depart-
ment, either against War-reserved
vacancies or non-reserved vacancies,
were not given the protection of pay
drawn in the Army Postal Service;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) and (b). In fixation of
their initial pay in civil posts, the ex-
combatant clerks were given weigh-
tage in respect of the service render-
ed by them in Indian Army Postal
Service. The benefits in regard to
fixation of pay granted to “War Ser-
vice” candidates and retrenched tem-
porary employees appointed to civil
posts under the orders of the Ministry
of Home Affairs issued from time to
time, were also extended to these em-
ployees.

Clerkg of Military Accounts Depart-
ment

5577. SHRI MAYAVAN: Will the
Minister of (COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that ex-
B. and C, Grade clerks of the Mili-
tary Accounts Department who have
joined as clerks in the Postal Depart-
ment either in War-reserved vacan-
cies or in non-resewved vacancies
were given the double benefit of (i)
protection of pay last drawn in the
Military Accounts Department and
(ii) the benefit of drawing the ar-
rears of pay from the date of joining
the Civil post, even though they had
no Postal training and Postal expe-
rience to their credit as that of Havil-
dar clerks of the Indian Army Postal
Service at the time of joining the
Indian Postal Department; and
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(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) (i) In case of persons who
were re-appointed in civil posts car-
rying scales of pay which were iden-
tical to these in which they were
drawing pay in the Military Accounts
Department, the fixation of their pay
was regulated under the provisions
of FR 22 (a) (ii), that is, they were
allowed, on re-appointment the pay
last drawn by them in identical scales
in that Department, the period dur-
ing which they drew such pay being
allowed to count for increments in
the civil posts.

(ii) In case of persons who were
‘holding U. D. posts in the Military
Account Dept, on the prescribed scale
-of Rs. 80/220 and were subsequently
reappointed in Civil officeg as Lower/
‘8rd Division Clerk, their pay was fix-
-ed in the Lower 8rd Division Clerk,

their pay was fixed in the Lower 3rd -

Division under Clause (i) but with
reference to the pay that they would
have drawn in the Military Accounts
Department if the “prescribed” scale
of Lower/3rd Division had been pre-
scribed for Upper Division posts in
that Department.

(iii) The arrears on the flxation of
pay as above were allowed to them
from the date of their appointment in
«ivil offices.

(b) The fixation of their initial
pay and payment of arrears are re-
gulated under the general orders of
the Government.
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Free Travelling Facilities in Buses to
M.Ps,

5579. SHRI BHARAT SINGH CHA-
UHAN:

SHRI A. S. SAIGAL:

SHRI  NITIRAJ
CHAUDHARY:

SHRI MANIBHAI J. PATEL:

SHRI NATHU RAM AHIR-
WAR:

SHRIMATI MINIMATA
AGAM DAS GURU:

SHRI G. S, MISHRA:

SINGH

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) whether any State Govern-
ment has so far provided Members
of Parliament from that State with
free travelling facilities in motor
buses operating in that State ior the
discharge of their Parliamentary du-
ties; and

(b) if so, which are those States
and the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): (a) and (b), Information
is being collected and will be placed
on the Table of the Sabha in due
course,
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Increasing Demand for Telephones
In Orissa

6580. SHRI BAIDHAR BEHERA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the demand for tele-
phones in Orissa State has greatly
increased;

(b) if so, the steps taken to meet
the increasing demand; and

(c) the number of applicants
which are in the waiting 1list at pre-
sent?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I, K GUJ-
RAL): (a) The demand for tele-
phones in Orissa State has been
higher this year as compared to the
previous year.

(b) A second automatic exchange
of 1000 lines has been opened recen-
tly in Rourkela Township. Exchan-
ges at Berhampore, Sambalpur and
Cuttack are proposed to be expanded
during the current year. It is also
planned to replace the existing man-
ual exchanges at Bhubaneshwar and
Cuttack by large automatic exchanges
in early 1970.

(c) Approximately 2,800.

Direct dialling Schemes betwcen
Delhi and other cities

5581. SHRI D, N. PATODIA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the particulars of various direct
dialling schemes introduceq between
Delhi and other cities in the course
of last two years and the dates of
introduction of these schemes;

(b) whether it is a fact that in
most of the cases, the lines are re-
ported out of order during day
hourn and it is very difficult to ob-
tain line on direct dialling;
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(c) the number of hours during
last six months on which the lines.
were reported out of order for diffe-
rent cities according to the records:
kept by the Telephones Department;.
and

(d) whether mnecessary arrange-
ments exist for maintenance and re-
pairs and in what manner Govern-
ment propose to improve the working.
of direct dialling system?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K. GUJ-
RAL): (a) Subscriber Trunk Dialling
system was introduced from Delhi te
the following stations on the dates
shown against each:—

Meerut 5-2-1966 3
Jullundar 15-3-1966
Simla 19-11-1966
Ahmedbad 7-4-1966
Jammu 16-9-1967
Srinagar 18-11-1267

(b) No. It ig not a fact that the lines
are reported out of order during day
hours. It is found that, with the in-
troduction of Subscriber Trunk Dial-
ling, there is a tendency for traffic
to increase out of all proportion to
what it was before and, as a result,
there is some congestion during the
busy hours,

(¢) The number of hours during
the last six months on which the lines
were reported out of order is indi-
cated below:

Delhi-Meerut (Co-axial) 27 hrs. 16 minutey:
Dethi-Jullundar « 27 hrs, 16 minutes
Delhi-Simla (Micro-wave) g1hrs 23 minutes.
Delhi-Ahmedbad (Co-axial) 154 hrs 8 mts,
Delhi-Jammu (Micro-wave) 41 hrs 24 mts
Delhi-Srinagar ”» 173 hrs. 44 mts

(d) Arrangements do exist for
maintenance and repair of Subscri-
ber Tunk Dialling Circuits. The fol-
lowing steps are being taken to im-
prove the Subscriber Trunk Dialling:
Scheme.

(i) Addition of more circuits to-
meet the traffic as permitted by the-
limited resources available to the-
Department. .
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(ii) A constant watch is being
kept by sampling the service at va-
rious times of the day.

P, & T. Tarift Enquiry Committee

5582. SHRI D, N. PATODIA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Posts and Tele-
graphs Tariffs Enquiry Committee has
submitted any interim Report;

(b) whether the Committee has re-
commended any change in the exist-
ing postal tariffs:

(c) whether economy easures
have also been suggested; and

(d) if so, whether these recom-
mendations have been considereq by
Government and if so the decision
taken thereon?

THE MNISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TONS (SHRI L K. GUJRAL): (a)
Yes.

(b) The Committee have suggested
principles for the fixation of postal
tariffs,

(c) Yes,

(d) The Committee’s recommenda-
tions in regard to postal tariffs have
been borne in mind while framing
the Budget proposals for 1968-69.
Their recommendations in regard to
economies are under examination.

Super Bazar in Delhi

5583. SHRI M. L. SONDHI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is & fact that the
Super Bazar in the cdpital have
shown losses, whereas Super Bazars
in other cities in the country aré
showing profits;
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(b) it do, whether Government pro-
pose to conduct an inquiry into the
affairs of these bazars; and

(c) it so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S, GURUPADASWAMY):

(a) Apart from Super Bazars in
Delhi, 11 other Super Bazars in other
cities were also running in loss at
the end of the cooperative year end-
ing 20th June 1967.

(b) No such inquiry is contemplat-
ed by Government. However, the ma-
nagement of Super Delhi, is taking
various steps such as rafionalisation
of staff, etc.

(c) Does not arise.

Development of Tobacco in Andhra
Pradesh

5584. SHRI M. N. REDDY: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the main features of the cen-
trally-sponsored scheme for the deve-
lopment of Virginia tobacco in Andhra
Pradesh and the extent of allocation
of funds for this purpose per year;
and

(b) whether this scheme will be
implemented and the places selected
in Andhra Pradesh for this purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The Centrally Sponsored
Scheme for the development of vir-
ginfa flue-cured tobacco in Andhra
Pradesh covers the areas of Nellore
Kurnool, West Godavari and Fast
Godavari Districts. The scheme was
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sanctioned and implemented in 1966-
67. The main features of the scheme
are as under;

(i) To extend the cultivation of
v.f.c. tobacco to the new areas
where its cultivation has been
found to be suitable as a re-
sult of research trials,

(il) To develop the cultivation in
traditional areas growing this
crop and to increase per acre
yield by the adoption of im-
proved methods of cultiva-
tion, manuring and pest con-
trol measures.

(iil) To improve the quality of
tobacco produced to meet the
demand of buyers in markets
abroad.

Under this scheme the growers are
provided, loan for the.construction of
barns at the rate of Rs. 4000 per barn
and subsidy at the rate of Rs. 1000
per barp for the curing of tobacco
grown on about 6 to 10 acres. For
digging wells for supplementary irri-
gation, growers are given a subsidy
of 25 per cent upto a maximum of
Rs. 1,250 per well from the Central
Government and also a loan of
Rs. 3,750 per well from the State
Government through the Land Mort-
gage Bank.

The following amounts have been
released to the State Government for
1966-67 and 1967-68 for the Centrally
Sponsored Scheme for the develop-
ment of v.f.c, tobacco:

Year Amount released
Grant: Loan: Total
Rs. Rs. Rs.
1966-67 77,001 50,000 1,27,001
1967-68 8,43,000 15,00,000 23,43,000

EXPORT OF TEORA

5583. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) the reasons why export of teora
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(Khisari or Lakhoti) for human con-
sumption is banned;

(b) whether large stocks thereof
are lying in Bihar and Madhya Pra-
desh on account of the above ban;
and

(c) it so, the steps proposed to be
taken to save the cultivators from
this difficulty?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Export of pulses which include
Khasari dal was banned from the
State of Bihar in November, 1966 due
to the severe drought which affected
that State. There is no ban on the
export of pulses including Khasarl
dal from any other State. However,
most of the State Governments have
imposed the ban on the possession,
sale and production of khasari dal
under the prevention of Food Adul-
teration Act 1954 on the ground that
the consumption of this dal gives rise
to a neurological disease called lathy-
rism, In Bihar and M.P, there is no
such ban under the prevention of
Food Adulteration Act.

(b) and (c). Information whether
large stocks have accumulated in
Bihar and Madhya Pradesh is not
readily available. However, the
question of permitting export of puls-
es from Bihar is being taken up
separately with Bihar Government.
In the case of Madhya Pradesh, ex-
port is permitted. Though in any
States there is the ban under Pre-
vention of Food Adulteration Act,
there is no prohibition against using
this dal as cattle feed.

Development of Bastar Region

5586. SHRIMATI MINIMATA
AGAM DAS GURU: Will the Minis-
ter of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that the
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former Finance Minister, Shri T. T.
Krishnamachari, had initiated proposal
for the integrated development of re-
sources in Bastar region mainly for
the betterment of the condition of the
Adivasis and settlement of new mig-
rants from East Pakistan and ¢ther
Indian repatriates;

(b) if so, the details thereof;

(c) the steps taken by Government
to implement these proposals;

(d) whether any recommendation
has /been made by any authority for
the establishment of one single autho-
rity for taking up integrated deve-
lopment of resources in Bastar Dis-
trict; and

(e) if so, whether Government
have considered the proposal and if
so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to ,¢).
The former Finance Minister (Shri
T. T. Krishnamachari) and the former
Rehabilitation Minister (Shri Mahavir
Tyagi) visited Dandakaranya in Nov-
ember, 1964, From the available
data it appeared to them that there
were certain possibilifies for the es-
tablishment of industries based on
the mineral ang forest resources.
However, further investigations and
surveys had to be carried out before
specific schemes could be formulated.

The suggestions since made by two
expert Teams engaged in a techno-
economic appraisal and an appraisal
of the irrigation and power potentia-
lities of the area are now under vari-
ous stages of study and consideration
by the concerned authorities,

(d) and (e). The Dandakaranya
Development Authority Wwhich had
been constituted with the dual object
of resettlement of displaced persons
from East Pakistan and for the in-
tegrated development of the area with
particular regard to the promotion of
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the interests of the area’s tribal popu-
lation is incharge of the work of
approved development programmes in
Bastar district as a part of their
Dandakaranya development Project.

No recommendation has been made
by any authority for the establish-
ment of another single authority for
the purpose.

Agro-Industrial Corporation in
Rajasthan

5587. SHRI D. N. PATODIA: Wwill
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Government of Rajasthan propose to
set up an agro-industries corporation
and has asked for Central assistance
for this purpose;

(p) if so, the nature of assistance
which has been sought by the State
Government; and

(c) whether the request has been

considered and if so, with what
result?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). A proposal to set up an Agro-
Industries Corporation is under the
consideration of the Government of
Rajasthan. It has been indicated to
the State Government that the Gov-
ernment of India would be prepared
to contribute upto 50 per cent of the
equity capital if the Articles of Asso-
ciation provided accordingly, As,
however, the Corporation has not been
set up, no formal request for contri-
bution by the Government of India
has been made by the State Govern-
ment,
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Import of Low H.P, Tractors

5588. SHRI BEDABRATA BARUA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
import of low horse power tractors is
under consideration of Government.

(b) if so, the number of tractors

likely to be imported;

(c) the country from which they
are likely to be imported; and

(d) the foreign exchange involved
therein?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP.
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,

(b) 4,000 tractors.

(¢) and (d). Out of 4,000 tractors
mentioned above, the Government of
India have decided to import 1,000
Zeetor-2011 tractors from Czechoslo-
vakia involving foreign exchange
amounting to about Rs, 1.10 crores.
The question of importing the balance,
3,000 tractors is under consideration
of the Government. The amount of
foreign exchange involved in the im-
port of these tractors will depend
upon the country|countries from which
these tractors are imported,

Ahmed Group of Mills in Bombay

5589. SHRI INDER J. MALHOTRA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is g fact that after
the Custodian terminated the lease of
the Evacuee Property viz, Ahmed
Group of Mills, Bombay, one Shri
Rajnath of Ambernath Woollen Silk
Mills Ltd, Bombay made written
offers ranging from Rs. 55,55,555 to
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Rs. 60 lakhs for purchasing the eva-
Cuee property, in September, 1954 and
of Rs, 70 lakhs in October, 1955; and

(b) it so, to whom the Pproperty
was sold ultimately and at what cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and (b).
Shri R4j Nath made written offers of
Rs. 60 lakhs in 1954, of Rs, 55,55,555
lakhs in July, 1955, and of Rs. 75
lakhs in October, 1955 for the pur-
chase of the property, subject to vari-
cus terms and conditions, on behalf of
Ambernath Mills Corporation, Bom-
bay. Shri Raj Nath also made an-
other offer on his own behalf in
August, 1956, in response to which the
property was ultimately sold to him
for Rs. 68.11 lakhs.

Consumer Co-operatives in Delhi

6590. SHRI HIMATSINGKA: Will
the Minister «f FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fat that the
number of consumer cooperatives in
Delhi has gone down;

(b) if g0, the pumber of coopera-
tives in the beginning of 1966 and
how many of them have since been
liquidated; and

(c) the main reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI GURUPADASWAMY): (a)
and (b). 28 consumer cooperatives
were brought under liquidation pro-
ceedings during the period from 1-7-
1966 to 29-2-1968, However, the
total number of consumer coopera-
tives did not decreasq, as 30 new
consumer cooperatives were register-
ed during the game périod. Thus, the
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total aumber of consumer cooperatives
‘which was 376 on 1-7-1966, increased
to 378 on 29-2-1968.

(c) The liquidation proceedings
were started against the concerned
cooperative societies mainly for the
following reasons:

(i) the societies had gtopped func-
tioning and there was in-
difference among the mem-
bers towards their working;

(ii) continuous losses in the socie-
ties with no prospects of im-
provement;

(ili) indifference on the part of
the members of the managing
committees of the coopera-
tives towards the working of
their societies; and

(iv) unsatisfactory maintenance of
accounts, mis-utilization of
funds, ete.

Printing of Money Order forms in
Tamil

5591. SHRI S, D. SOMASUNDA-
RAM: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether it is a fact that the
money order forms were being print-
ed both in English and Tamil in the
Madras region and in English and
Hindi in Delhi region;

(b) whether it is also a fact that
the Tamil print in the Money Order
forms has since been discontinued;
and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I, K. GUJRAL):
(a) Yes. ;
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(b) Yes, the printing of the forms

in regional languages has been stop-

ped. '

(c) Since the M.O. form is trans-
mitted from one linguistic region to
another, it was decided to print this
and other similar forms bilingually in
Hindi-English. It has, however, since
been decided that this form should be
printed trilingually, i.e, in English,
Hindi and the regional language.

Famine in Andhra Pradesh

5592. SHRI ESWARA REDDY: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
that Anantpur district in Andhra
Pradesh is the worst famine and
drought affected area in the State:

(b) whether the And¥ra Pradesh
Government have submitted any
scheme for the permanent eradication
of famine in the district;

(c) if so, the broad details thereof
and the amount of Central aid sought
for; and

(d) the nature and extent of aid
proposed to be given to the State in
this connection?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (8)
and (b). Yes, Sir.

(¢) The Government of Andhra
Pradesh have submitted 8 scheme for
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the development of Anantapur dis-
frict, at an estimated cost of
Rs. 1770.51 lakhs, broad details being:
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Head of Development Amount in

lakhs of Rs.
() Agriculture . 2808

(%) Medium and Minor

Irrigation . . . 614°99
(#45) Soil Conservation . 540°00
(iv) Afforestation . 10°00
(v) Animal Husbandry . 563
(vi) Sericulture . . 4650
(vii) Roads . . . 131°00
(vigi) Industries . . 5141

(ix) Drinking Water Supply 31°90
(x) Rural Electrification . 311°00
ToraL . 1770°S1

The State Government have asked for
100 per cent Central financial assist-
ance in the execution of the above
scheme,

(d) The question of development of
chronically drought affected areas has
been under the consideration of the
Government of India for some time.
The main difficulty has been the avail-
ability of adequate funds. It has now
been decided to make a beginning
and take up pilot projects, covering
an area not larger than an average
district, the area chosen being the
“hard core” of the chronically
drought affected area. Under this
approach it is proposed to take up
investigation of groundwater and
mineral resources, minor irrigation
schemes, soil and water conservation
works, afforestation and development
of pastures. Concrete schemes of
these items are to be drawn up by
the State Governments under the
guidance of a Central Team of experts
who would visit the areas concerned
and make an assessment of the needs
in each case, A Team has recently
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visited the Anantapur district and
discussed the problem with the con-
cerned officers of the State Govern-
ment. Action would now be taken
by the State Government to draw up
concrete schemes in accordance with
the recommendations of the Team for
the development of Anantapur dis-
trict. These Schemes would be in
supersession of the proposals already
submitted by the Andhra Pradesh
Government and referred to in (c)
above.

Wage Board for Electrical Associations

5593. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that the
Wage Board for the Electrical Asso-
ciation has given its recommendations
on interim relief for the electrical
workers in India; and

(b) if so, the recommendations
thereof and whether Government
have gccepted them?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The Wage Board for Electricity
Undertakings has made recommenda-
tions in respect of interim relief.

(b) The recommendations are under
consideration of the Government.
These will be announced along with
Government decisions.

Manufacture of Computors

5594. SHRI MAHANT  DIGVIJAI
NATH: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it is a fact that the In-
ternational Bureau of Machines have
manufactured “1401” computer;

(b) whether there is likelihood of
its rendering thousands of persons
unemployed; -
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(¢) if so, whether there is any pro-
posal under the consideration of Gov-
ernment to provide alternative jobs
to the affected persons; and

(d) if so, the details thereof?

THE MINISTER OF
AND REHABILITATION (SHRI
HATHI): (a) Messrs LBM. World
Trade Corporation, New Delhi, were
issued g licence in October, 1967, for
the manufacture of 68 Nos of “1401”
Series Computers in India over a
period of 3 years i.e, from 1968 to
1970.

LABOUR

(b) to (d). Government's policy
in this regard has been that the in-
troduction of electronic devices should
be selective and consistent with the
social good, that there should be no
consequential retrenchment and that
the procedure on nationalisation
evolved at the 15th Session of the
Indian Labour Conference should be
followed in all such cases.

Milk Substitute

5595. SHRI MAHANT DIGVIJAL
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state;

(a) whether it is a fact that a
liquid like milk is droping out of a
neem tree at Shimoga in Mysore
state;

(b) if so, whether Government
propose to use this liquid as a sub-
stitute for milk;

(c) if so, whether a Committee has
been set up to examine this liquid
for its usefulness for health; and

(d) whether ‘Government propose
to store the seeds of this type of
Neem tree for growing in other parts
of the country and if so, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
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LOPMENT AND CO-OPERATION"
(SHRI ANNASAHIB SHINDE): (a)
to (d). As we have no information
in the matter, the same is being
obtained from the State Qovernment
of Mysore and will be placed on the-:
Table of the Sabha when received.

Mobile Soil Testing Laboratory

THE MINISTER OF LABOUR:
NATH: Will the Minister of FOOD-
AND AGRICULTURE be pleased to-
state:

(a) whether there is any scheme
under consideration to start a mobile-
soil testing laboratory; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
§SHRI ANNASAHIB SHINDE): (a)
es,

(b) During 1968-69, 34 mobile sofl
testing laboratories will be fabricated
by the Government of India and allo-
cated to various States, The cost of
:ach laboratory is estimated at about
Rs. 1.25 lakhs. These mobile labora-
tories would work in conjunction with
the stationary soil-testing laborator-
ies. Each such unit will be in a posi-
tion to analyse about 100 samples a
day and 10,000 samples in 25 weeks
in a year while out in the fleld. This
would enable the farmers to get the
soil analysis results on the spot. In
addition, it would analyse about 8,000
samples during the period it remains
with stationary laboratory. Thus, the
total capacity would be about 16,000
samples in a year.

In addition to providing increased
soil testing facilities, these mobile
laboratories will bring this gervice
within relatively easy reach of the-
farmers and ensure closer contact.
between the extension staff and the
farmers. Also, these laboratories wilk
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carry promotional materials such as
film projectors, posters and charts to
help farmers understand and appre-
ciate the advantages of efficient use
of fertilizers. These laboratories will
be supplied to the States on the con-
dition that they provide all the pre-
requisites including additional staff,
-operationa)l expenses etc. for efficient
-operation of the mobile units.

Upgrading of G.P.Os.

6597. SHRI MANUBHAI PATEL:
Will the Minister of COMMUNICA-
- TIONS be pleased to state:

(a) whether Government propose
to upgrade the Ahmedabad G.P.O,
Bara Bazar, Calcutta, H.O., Bangalore
G.P.O., Kanpur HO. and Lucknow
GP.O,;

(b) the posts proposed to be creat-
ed as a result of the upgrading of
G.P.Os, during the current flnancial
year; and

(¢) whether Ahmedabad G.P.O, has
the required Class 1 Post Master?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
‘MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K. GUJRAL):
(a) to (c). The question of upgrad-
ing the posts of postmasters Ahmeda-
bad G.P.O., Barabazar H.O., Banalore
G.P.O, Kanpur H.O. and Lucknow
G.P.O. from gazetted Class II to Class
I is under examinatiof,
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Tobacco Production

5589. SHRI G. S. REDDI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the tobacco crop produced this
year as compared to the last year;

(b) how much of natu tobacco is
still left over unsold;

(c) the ruling market prices of
F.C.V. tobacco as compared to that of
last year; and

(d) the lkely exports to UK.
Jeapan and West Germany?
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THE MINISTER OF STATE IN
"THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
The estimates of production for this
. year are not yet available, Produc-
tion of tobacco during 1966-67 was 350

- million kgs.

(b) 1.3 mjllion kgs. of natu tobacco
is still left unsold with growers in
Andhra Pradesh.

(c) The ruling prices for F.C.V.
tobacco in Guntur Market are bet-
ween Rs. 150 to Rs. 460 per quintal
for different ‘kutcha’ grades. These
prices are less by about Rs, 40
per quintal for top grades, Rs. 25
less per quintal for medium grades
and Rs. 15 less per quintal for low
grades as compared to the prices pre-
vailing during the corresponding
to the prices prevailing during the
-corresponding period of last year.

(d) The estimated exports to these
~countries during 1968 are as follows:

(i) UK.—22 million kgs,
(ii) Japan—3.2 million kgs.
(iii) West Germany—25,000 kgs.

Treasury Department of G.P.O.
Bombay

‘%@( SHRI GEORGE FERNANDES:
111 the Minister of COMMUNICA-
‘"TIONS be pleased to state:

(a) the names of employees who
are working as Shroffs in the Trea-
sury Department of the Bombay
G.P.O. whose services were taken over
from the former Treasury Contractor,
Shri P. T. Anklesaria on the termi-
nation of his contract;

(b) the total period of service put
in by these employees with the con-
tractor and the salary drawn by each
one of them at the time of their
.absorption in the Postal Department;

(c) the salary paid to each of these
employees at present; and
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(d) the total saving make by the
Postal Department since taking over
the work from the contractor?

THE MINISTER QF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):
(a) to (d). The information is being
collected and will be placed on the
Table of the Lok Sabha in due course,

Trilingual Money Order Forms in
Non-Hindi areas

5602. SHRI P. VENKATASUB-
BAIAH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose
to introduce trilingual Money Order
forms in non-Hindi areas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):
(a) Yes. ;

(b) It is proposed that the portion
used by the public should be trilin-
gual, i.e. in Hindi. English and the
regional language. In case the gize
of the form becomes too big, it will
have to be prepared in geparate langu-
ages. The matter has been taken up
with the Chief Controller of Printing
and Stationery, who is responsible
for the Printing of forms.

Agricultural Credit Corporation

5603. SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
refer to the reply given to Unstarred
Question No. 2202 and state:

(a) whether Government have since
completed consideration of the ques-
tion of setting up Agricultural Credit

Corporation; and
(b) if 50, the decision taken thereqn?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
M. S. GURUPADASWAMY): (a) and
(b). The Draft Bill to enable State
Governments to set up Corporations
was circulated to the States concern-
ed. The matter is now under exami-
nation in the light of the comments
received.

State Farms

5604. SHRI MAHANT DIGVIJAI
NATH:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of FOOD AND
AGRICULTURE be pleaseq to refer to
the reply given to Unstarred Question
No. 565 on the 15th February, 1968
regarding State Farms and state:

(a) the estimated expenditure likely
to be incurred to set up these farms;
and

(b) the estimated foreign exchange
to be spent on them?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) It is not
possible to indicate at this stage the
total expenditure to be incurred on
setting up these farms. This will
vary from farm to farm depending
uopn the 1ocal conditions, namely, the
size of the farm, soil, irrigation
arrangements, etc. However, accord-
ing to a rough estimate, initial capital
expenditure on machinery, puildings,
land improvement, etc., may be about
Rs. 2 crores for each farm.

(b) USSR Government have agreed
10 supply machinery worth about
Rs. 81 lakh each for five farms. No
foreign exchange expenditure is,
therefore, likely to be incurred on
setting up five farms.
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Regarding the remaining farmes,..
the machinery js likely to be sup-
plied by the USSR Government on-
deferred payment terms.

Colliery Wage Board

5606. SHRI VASUDEVAN NAIR:-
Will the Minister of LABOUR AND
REHABILITATION be pleased to-
state:

(a) whether the Assam Railways
and Trading Company have imple-
mented the recommendations of the -
Colliery Wage Board;

(b) if not, the steps which are being
taken to ensure the implementation
of the recommendations by the Com--
pany;

(c) whether it is a fact that the
Company has divided the departments
into colliery and non-colliery; and

(d) if so, whether an attempt is
being made to refuse the Wage Board
recommendation to employees of
the non-colliery departments?

THE MNISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Not yet.

(b) Efforts to persuade the mane
agement to implement the recomenda-
tions of the Coal Wage Board have
not go far succeeded. Fresh efforts are
being made by the Central Industrial-
Relations Machinery.

(c) The Government understand
that for a long time past the staff in-
the company has been divided into
colliery and non-colliery staff.

(d) Government have no informa-
tion. Y
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Searsole Colllery

5608. SHRI DEVEN SEN: Will the
T "Minister of LABOUR AND REHABI-
_LITATION be pleased to state:

(a) whether it is a fact that 120

CHAITRA 8, 1890 (SAKA)

Written Answers 476
workers of the selected Searsole col-
liery in Raniganj-Asanso] area have
been suspended without giving any
reasons; and

(b) if so, the steps taken by Gov-
ernment for their re-instalment?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No; it has however been reported
that attendance of 120 is not being
marked by the management for the
purpose of lay-off compensation and
that these workers have also not been
given jobs in contravention of a set-
tlement dated 11th January, 1968,

(b) The matter is being enquired
into by the Central Industrial Rela-
tions Machinery.

Veerasaiva Muth Trust Properties In
Mysore State

5609. SHRI S. A. AGADI: will the
Minister of LAW be pleased to state:

(a) whether any complaints have
been lodged with the Endowment De-
partment for alienating the Veersaiva
Muth Trust Properties in Mysore
State;

(b) whether Government are aware
that properties of the Veerasaiva
Muth Trust have been alienated in
Koppal Taluk of Raichur District and
Hospet and Hadacalli Talukg of Bel-
lary District of Mysore State against
the provisions of the Endowment Act
dufing the last fifteen years;

(c) it so, the extent of the Trust
properties go alienated with valuation
thereof; and

(d) the action contemplated by
Government to safeguard the objects
and interests of the Institutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M
YUNUS SALEEM): (a) to (d). As the
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matter pertaing to the State Gov-
ernment, the Government of India has
no information in the matter.

Labour Officers

8610. SHRI R. S. VIDYARTHI: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Labour
Officers belonging to the Central Pool
in Delhi have been allowed to conti-
nue for more than five years in Delhi
in contravention of the rule that La-
bour Officers should not stay at one
place for more than three years; and

(b) if so, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The relevant Rule reads s fol-
lows:

“Ordinarily no Labour Officer
should work for more than 4 years
in one establishment at one
stretch”.

Out of 35 Labur Officers posted in
the Delhi area, only 5 officers
have been allowed to exceed
the 4 year limit. Two of these officers
are under orders of transfer and in the
case of the third officer, it has already
been decided that his tenure will ex~
pire in June, 1968.~

(b) As for the remaining two
officers they are holding ex-cadre
posts-one under the Planning Com-
mission and the other, under the
Ministry of Works, Housing and Sup-
ply—to which Labour Officers of the
Pool have no claim, In case these
officers are withdrawn, other officers
of the Pool may or may not be select-
ed for these posts.

Fere AW ¥ Haqk dfret e sfrdw
saferal ® qf w1 wEe

5611. st T fag wacare :
a7 we qay wiw 5o g Tary #Y 39T
i s

(%) voT 93w & w3 < awt ¥
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New Post Office in Palghat and
Calicut Districts

5612, SHRI E. K. NAYANAR: Will .
the Minister of COMMUNICATIONS -
be pleased to state the number of new
Post Offices opened in Palghat and
Calicut District in Kerala State in .
19677

THE MINISTER OF STATE IN THE .
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA- -
TIONS (SHRI 1. K. GUJRAL):

Palghat District :— 1
Calicut District :— §
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Mun¥o Crop

5613. SHRI MAHANT DIGVLJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the
experts are of the view of poor mango
crop this year; and

(b) it so, the estimated loss of for-
eign exchange to be incurred in the
export of mangoes due to the poor
crop?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SURI
ANNASAHIB SHINDE): (a) No, Sir.
It is too early to say that the mango
crop will be poor this year; mango
has started flowering in North India
during this month only.

(b) Does not arise. The export of
mangoes forms a small fraction of
total production in the country.

Transfer of Godowns to Food Corpo-
ration of India

5614. SHRI DURAIRASU: Will the
Minister of FOOD AND AGRIZUL-
TURE be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to transfor
godowns in Andhra Pradesh ind
Madras State from the Central Wire-
housing Corporation to the Fooq Cor-
poration of India wunder crash pro-
gramme; and

(b) if so, why the genior officers of
the Warehousing Corporation are be-
ing considereq for further promo-
tions in the meantime?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPFRATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.
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(b) No senior officers of the Cen-
tral Warehousing Corporation are, at
present, being considered for further-
pomotion.

Central Warehousing Corporation

5616 SHRI DURAIRASU: Will the:
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) how many senior officers and
staff of the Department of Food are
on deputation to the Central Ware--
housing Corporation; and

(b) whether Government gre taking
any action to call back those depu-
tationists who have completed more
than three years of service under the
rules? |

THE MINISTER OF STATE IN THE.
MINISTRY OF FOOD, AGRICUL~-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRL
ANNASAHIB SHINDE): (a) 10.

(b) There are only four deputa-
tionists who have completed more
than three years of service with the
Corporation. They have been allowed
to continue for a short period beyond
three years on the specific request of
the Corporation and in the public
interest.

Damage to Foodgrains

5616. SHRI R. K. BIRLA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the annual wastage of food-
graing due to inadequate warehousing
facilities, pilferage etc.; and

(b) the remedial steps taken In this
connection?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRL
ANNASAHIB SHINDE): (a) An eX-
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pert committee appointed by Govern-
ment has estimated the present loss in
storage at 6.58 per cent due to rod-
-ents, birds, insects etc. No estimate
of loss due to pilferage has been
made.

(b) The remedial steps taken by
Government have been stated in the
replies given in the Lok Sabha to
Unstarred Questions No. 424 answered
on 4th April, 1967 and No, 2255 ans-
wered on 29th February- 1968.

Sheep-Breeding

5617. SHRI R. K. BIRLA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the progress go far made in
sheep-breeding in the country;

(b) the number of sheep imported
Irom each country during the last five
Yyears, year-wise; and

(c) the arrangements made for
‘their cross breeding in the country?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
The information is being collected
and will be placeq on the Table of
‘the Sabha when received.

R.M.S, Office at Madurai

5618. SHRI KIRUTTINAN: Wwill the
‘Minister of COMMUNICATIONS be
pleased to state:

(a) the amount sanctioned to con-
‘struct and expand the R.M.S. Office at
Madurai and when it was sanctioned;

(b) the main reasons for the delay
in executing this work; and

(c) the action taken by Government
in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
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ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
The work has not as yet been sanc-
tioned by the Railways.

(b) Railway authorities demanded
out-right payment of dismantlement
charges as pre-requisite to take up
the work. They have now agreed to
waive this demand.

(c)"A revised estimate for Rs. 50,007
has now been received from Railways
and will be approved soon.

De-hoarding operations in West
Bengal

5619. SHRI N. R. LASKAR: will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether de-hoarding operations
supported by cordoning measures in
West Bengal are showing any good
results;

(b) if so, whether prices of food-
grains have gone down; and

(¢) the details thereof?

THE MINISTER OF STATE IN THER
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) The prices of rice which Is the
principa] foodgrain in West Bengal
have registered a decline.

(¢) De-hoarding operations in West
Bengal are carried out under a statu-
tory, order, namely, the West Bengal
Foodgraing (Requisitioning) Order,
1967. The de-hoarding operations
have increased the tempo of procure-
ment. Internal procurement after ad-
ditional measures for stepping up
procurement, has increased and from
21st February, 1968 it amounted to
61,202 tonnes in terms of rice. The
price of rice has also shown a decline
after the de-hoarding operations
started.
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12,30 hrs

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Reported inhuman incidents relating
to Harijans in Andhra Pradesh

SHRI BUTA SINGH (Rupar): Mr.
Speaker, Sir, I call the attenion of the
Minister of Home Affairs to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:—

Reported ugly and inhuman in-
cidents relating to  Harijan
women in a village in Mehboob-
nagar District and burning alive
of a Harijan boy in Krishna Dis-
trict of Andhra Pradesh.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Mr. Speaker, Sir, gccording to the in-
formation received from the Govern-
ment of Andhra  Pradesh, on 24th
February, 1968 a Harijan boy was
caught by villagers of Kanchikache-
rla, Krishna Distriot, for committing
the theft of some brass vessels. He
was taken to a hotel where he had
sold the vessels and the stolen arti-
cles were thereupon recovered. The
villagers then took him to a panda!
and tied him to a pole, best him and
set fire to his clothes . ..

SHRI HEM BARUA (Mangaldai):
Throwing a boy into the fire?
sy fa T (7)) ;AW REH
FhiaT aEI S wEIi AW & ?

MR. SPEAKER: Please let him
read.
SHRI Y. B. CHAVAN: ... which

resulted in extensive burns. He went
to a police station and made a com-
plaint. The police registered a case
under Section 326 IPC and sent him
to Nandigama Government hospital
and from there he was shifted to
Vijayawada hospital for treatment.
He died on 26th February, 1968.

37 (Ai) LS-1.
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ftfaow : = I aify
F1 gferr ava g

SHRI Y. B. CHAVAN: Police have
completed the investigation and the

identity of the culprits has been estab.
lished. . .

SHRI HEM BARUA: Don’t leave it
to the Police there.

SHRI S. KANDAPPAN (Mettur):
Shoot the culprits.

SHRI Y. B. CHAVAN: So far five
accused have been arrested and vigo-
rous efforts are being made to arrest
the remaining two accused. After the
death of the Harijan boy on 26th
February the section under which the
case was registered has been altered
to Section 302 IPC. Charge-sheet has
been filed on 26th March, 1968.

The incident is, to say the least,
barbarous and I have no doubt that
all  sections of the House would
strongly condemn such acts.

SHRI D. C. SHARMA (Gurdaspur):
Sir, mere condemnation is not enough.
The Andhra Government should be
taken to task.

st my e (FAT) ;&
firre @2 ST & WEAW =R
&, oo fa< gFa

SHRI RANDHIR SINGH (Rohtak):
It is most unfortunate, Sir.

SHRI Y. B. CHAVAN: sir, I had
written about this to the Chief Minis-
ter of Andhra Pradesh and requested
that vigorous efforts should be made
to bring the culprits to book.

Facts regarding the incidents in
Mehboobnagar District are being
ascertained from the State Govern-
ment. !

SHRI RANDHIR SINGH: Action
should be taken against the whole
village.
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.SHRI BUTA SINGH: Sir, you will

ly bear with me if I read only

for u single minute an article that

appeared in the PRAJAWANI dated

16th March, 1968, o daily published

from Bangalore. The editorial is
entitled “Animals are better”:—

“One Harijan committed some
mistake in @ village near Meh-
boobnagar in Andhra Pradesh.
The people of the village were up-
set but they did not complaint
the Police. They took the law
into their own hands and punish-
ed the offender. What is the
punishment given? All the Harl-
jan women in the village were
made to walk naked in g proces-
sion. (Interruptions). Again in
the same Andhra State a young
boy belonging to this unfortunate
community committed theft, a
very common thing in the society.
People of the particular village
themselves acted as Judges and
punished him. What is the punish-
ment given this time? The per-
son ulleged to  have committed
theft was brought and tied to
a tree and burnt alive. These
are not ocock and bull stories.
Thig is what has happened very
recently in this country which
has been proclaimeq as an Inde-
pendent Sovereign  Demiocratic
Republic where everyone is con-
sidered equal in the eyes of law.
The incident of burning the
young man alive happened with-
out any obstacle whatsoever after
a few months of the first incident.
This is a matter where every
person who calls himself a civilis-
ed citizen should hang his head
in shame. This animal behaviour
js not peouliar to Andhra only,
this is a thing which is happening
jn all the States very frequently.
‘(Interruptions) Tt seems three
Harijan workers were shot dead
in a villmge in- Madhya Pradesh
for the simple reason. ... (Inter-
ruptions).”

MR. SPEAKER: Will you kindly
confine your question to Andhra Pra-
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dgsh only? All other things we will
discuss later on.
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SHRI BUTA SINGH: It says fur-
ther:

“This showg the law of jungle
is prevailing in our country. (In-
terruptions). These few incidents
will show that the independence
for which Gandhiji fought day
and night is nothing but slavery
so far as Harijans are concerned
even after 20 years of Indepen-
dence. In such outrageoug inci-
dents if the concerned State Gov-
ernment takes very stern action
such brutal incidents undoubted-
ly will not recur. It will not be
a loss even if you do not achieve
prosperity in this India but op-
portunity should be created for
all the citizens of this country to
lead u life of equality. If this
much could not be done, what is
the use of having independence
at all?”.

MR. SPFEAKER: Now you are
making a speech instead of putting a
question.

SHRI BUTA SINGH: Sir, this is
an article in that particular paper.
Now I want to know whether in
view of this barbarous and naked
butchery the Central Government is
prepared to appoint a high level
judicial inquiry into ull these inci-
dents and bring the offenders to
book?

SHRIMATI TARKESHWARI
SINHA (Barh): It should be done.
These things are happening every
year.

SHRI RANDHIR SINGH: The
whole village should be punished.

SHRI BUTA SINGH: These things
have been suppressed in the Press.
1t did mot appear in any of the local
press uptill now.

SHRI Y. B. CHAVAN: The hon.
Member’s suggestion is a very qood
suggestion. T will certainly consider
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his suggestion because these Schedul-
ed Castes ang Scheduled Tribe com-
munities do require special protection
in this matter. As far as this parti-
cular incident is concerned, I myself
accepted 5 short notice question in
the other House with a view that it
should be highlighted. Such things
some times go unnoticed in this coun-
try and the Parliament if it is not
highlighted.

Sir, I have personally talked to
the Chief Minister of Andhra Pradesh
—and he himself has taken 5 very
serious note of the matter—that as
the whole village was involved in it,
possibly sympathies were rather divi-
ded and so it was necessary that some
important Police Officers should un-
dertake the investigation and Gov-
ernment should pay some attention to
it. I was told that some 7 persons
were involved. Out of them, six were
absconding, but I am glad that in the
last week or so they have arrested 5
persong and the other two persons are
also likely to be arrested.

SHRI HEM BARUA: Why don't
you act? (Interruptions).

SOME HON. MEMBERS rose.—

MR. SPEAKER: No please, This
is a Calling Attention motion. Only
those members who have given
notice and put questions. 1 will re-
quest the Home Minister also not to
reply to other Members because it
will encourage others also to get up.

ot ofr Tq : WETEE e Tw
AEGFT grgen FHWT F1 AAAT Woll
U
SHRI H. N. MUKERJEE (Calcutta

North East): Sir, I am not asking a
question, . .

MR. SPEAKER: You can ask me—
after I call you.

SHRI B. SHANKARANAND (Chi-
kodi): From the statement he has
given just now before this House, we
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feel that the Andhra Police are par-
tial. They did not take immediate
steps to book the culprits. Is it a fact
whether the whole people of the vil-
lage, non-Harijans, were responsible
for the burning of this boy and the
Police did not arrest a single person
for days together and then put only
2 or 3 persons behind the bars just
to make a case? If it is so, what is
the attitude of the Central Govern-
ment, if the Andhra Government is
not looking into the matter geriously?

SHRI Y. B. CHAVAN: It is a fact
that for the first few weeks, nearly
for 3 or 4 weeks, no arrests were
made. When I asked for the report
and it was received here, people res-
ponsible for it were absconding. But
the very day I got this information,
I personally took up this matter with’
the Chief Minister on the telephone.

SHRI J. B. KRIPALANI (Guna):
What was he doing till then?

SHRI Y. B. CHAVAN: I am saying
what I was doing.

SHRI J. B. KRIPALANI: Let the
hon. Minister ask the Chief Minister
what he was doing till then?

SHRI Y. B. CHAVAN: Certainly T
will do that. As it is, it is quite pos-
sible that, as the hon. Member has
said, the non-Harijans were in
sympathy with the other people. The
society in which we are living is such,
the facts are there.

SHRI HEM BARUA: Sympathy or
no sympathy.

SHRI Y. B. CHAVAN: I can under-
stand the indignation. But if I get a
feeling, even 1 per cent feeling that
the State administration has not taken
proper action in the matter, T will
certainly intervene in the matter.

st o w0 amefy (AIRTATX): &
HoAY ardt oY T 'Y T gzl WY
frr T g A qORI ¥ @
a1 9T qg e wrgan g fF coxd &
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[»ft w0 o T.3fi]

@ & § wr wrRt 98 fwmw gan
g e & gra, ug weAw &
N WIT &, g T I WK 78
T 7t & 5 waw & it sfawrd §
T 90 Sfrwq g7 B T WrAATHY
7 favare wd & s I gt & @
THTT FY TIATHT ®T  IGGT FE &
o w1 & frEm & fag ag frerad
g 5 T = A AR 9fs ofee
7€ frer @ fam AT erw &%
fearmr ? Yy aog ¥ A e
ag W & 1 & WTAF gTO ST g
g fs qm g w3 @ wAwe
Rt g fF Faw F9F F gra TW
Ay Y gt TG R @ oawar
& zofom ot qwnsr S SR o fw
garar ¥ AR #Y g FW T A
w T &, wiasy 7 58 wHFY dear
T SIS A FT TG TqA
w4 ?

T YR FT  GATHT FT ST
& fau T g T THIT T
5

T TFTTHY ST FWY ST TEY g qaofy ?

SHRI Y. B. CHAVAN: The hon.
Member has put his finger on the
right point that merely by law this
thing cannot be achieved. There will
have to be very intensive and conti-
nuous efforts through social organisa-
tions, institutions etc. This Govern-
ment ig always willing to take the co-
operation and give the cooperation to
those who are undertaking such acti-
vitity. If there are any specific sug-
gestions which the hon. Member has
in mind I am prepared to consider

(C.A)

them. This question of appointing a
Harijan officer is a good suggestion.
I am not sure whether in that area
such Harijan officer is available, It
is a good suggestion and it will be
considered.

ot T oaw (gET) ¢ s
ERA, TOEA 4§ agd WH #Y
A frus ¥ wor ¥ wwi fF
s fafre sda 1 &, w&r ¥
o fed fafreeT Y, e ¥ o fameex
& meaw weew 5 wsw ¥ 9% fuw
g, 781 9T QY FzaTd 92

% a8 Fgm TR § e wmmw
# 97 Q& wem gf A g F fedr
fafreet gat v & war v 7@
TgR AT IR wdrde far Al wiw
FAN FT ARY (AT I9T & FIA TG
F AR § Y T FET ARy
TR R 3g @ ¥ gow At f1
Y FF AT FY T F T F qwew
TgT, TEY THATH gL AGE T AN A%
afeT 98 & arR A T av 9 fafrex
7 o 7 & gm fafreT 7 #1% agm
frgrar & 1 & g A SqTEEy
3T wmgaT § 5 39 @ ¥ 4@ T
I G FHAT § 1 AT TR IGF X
& Fie soraw § agt wxgfoml 9%
W AW F AAEI T A g AR
IT & TG FY AN FE AT 0T
W & fag g8 Y daw IR A
T oY Wifeg + w7 ag
U HIT FY A N F qed ATy
Frad & A =itw fafreee & =her
HR ¥8 JHwm

6 & worar & g Fet wERw ¥
78 o wgar g fv Q¥ e
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AT et F A W W F fg Wk
goafual #1 FR dT W|W F ¥ @
qOT #ae@ 4 #1E OF @9 9w
eqifud s o W ?

™ AW § AE FOAN FF
faarar st ag qR AW T wwTT F Ay
AT A g1 a8 wgs fegg oW
F fag wd & @ &1 &AM WLy
fafrez oF wfger & fafrez Wt
afgar & 21X ga8 § AT § T
fawg 7 wfiar & @y @A O
a1 FT Afasg § g qATEfT T g9
¥ fag afra s 9 Wfeg |
arfex & & we @ agdl & @y
7 I @ T AW A g AR
R ge 7 TEF & a1 § I@ 9w
qATATY FT MG ¥ I gAY TG
FrE Y F@ T g qF wvad g g
e #it 78 Q& wdarF gear gfeamt
93 §T wa= & fau swafaat a
R 9T dEHTAT qrm ! # 43
wdt Agia & s g g fF qar ag
o9 waa  H UF 49 4z 969
FW o @ & arfs wivsy & @ qon
Tg?

SHRI Y. B. CHAVAN: I share com-
pletely not merely the anxiety but
the indignation of the hon. Member.
I can very well understand it. But
I would like to tell him that the
other Member had made a sugges-
tion about undertaking some sort of
judicial inquiry into this matter. I
will certainly consider this thing. Cal-
ling Attention is over.

SHRI H. N. MUKERJEE rose—

MR. SPEAKER: I would request
the hon. Member to resume his seat.

SHRI RAM CHARAN: Let us have
two hours discussion.

SEVERAL HON. MEMEERS rose—
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MR. SPEAKER: My point is this.
I entirely agree that it is a very
serioug matter about which all of us
must be ashamed. There is no doubt
about it. If you want to have any
further information and all that cer-
tanily you can have it. The home
Minister is not able to give informa-
tion about the second incident men-
tioned about the ladies being parad-
ed naked and all that. If the Home
Minister can give some information
some time later to the House we can
have a small discussion.

st wy fd . wEw AP,
& W19 F g Fa w@Ar § qE-Ae
ular ¥ wgar Sgw fF JF asy
WY K TG W A JiT ag
qig RT T N W FIF &
fag =3 ?

MR. SPEAKER: I am not saying
anything now. After all many peo-
ple are excited and naturally excited.
The Home Minister has to collect in-
formation in the second incident men-
tioned where the ladies are supposed
to have been paraded naked.

About the hon. Members’ desire to
have a discussion, I shall certainly
allow after the information is collect-
ed by the Home Minister and given
to us. It is equally horrible. There-
fore we shall have g discussion on
that. Two or three persons getting
up and saying something will not help
us now. It will not be useful at this
stage. I will assure you that if neces-
sary we shall have a discussion. Iam
not going to allow tany question now.
There will be no question at all on
this matter. Calling Attention is

over.

st fora Aroqw (a%Y): wETA,
agvza, § WA afl 78 W § Wan
TF @ a7 FE AR @ AW
Foqm FTAE

It is not a question of only Harijans.
It is a question of nationality. (In-

terruptions).
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MR. SPEAKER: In spite of my ap-
peal, if hon. Members shout I can-
not help it. I will give you time, I
said. Let the Home Minister collect
the information. If every hon. Mem-
ber wants to get up and say some-
thing, how can I control the House?
I would appeal for your cooperation.
I am telling you that I am going to
give some time for discussion. Even
after that you wanted to say some-
thing.

SHRI SHEO NARAIN: I have given
notice of my name to the office. My
name is not there and only four
names have been included.

MR. SPEAKER: There must be
some limit. Even for Shri Sheo
Narain there must be a limit. Other-
wise it is impossible to carry on like
this. The point now is, where will it
lead us? I know hon. friends want
to associate themselves. It is some
norrible incident that has taken place.
They want to ask some question or
information about the matter. They
want to associate their party 4nd
themselves and all that. But then
where will it lead us? There is no
question of party here. Everybody
is horrified at the things that have
taken place.

SHRI H. N. MUKERJEE rose—

MR. SPEAKER: I am expressing
this on behalf of the whole House.
My point is this. Some hon. Members
want to make certain suggestions, like
Shri H. N. Mukerjee, Shri Kundu,
Shri Sheo Narain, Shri Ram Charan
Shri Sharma and Shri Banerjee.

SHRI H. N. MUKERJEE: I am in-
terested about the House and certain
matters.

’

MR. SPEAKER: Later on I shall
see.

SHRI H. N. MUKERJEE: In regard
to this also.

MR. SPEAKER: Let me see. All of
you want to make suggestiong about
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this matter Mr. Kundu wants to
say something. Mr, Sharma and other
people want to say something I have
no objection. (Interruption). 1lif 1
allow Shri Mukerjee others will want
to say something. Shri Mukerjee is a
senior member and Deputy Leader of
a party and I have very great respect
for him. My difficulty jis this. Once
it begins, where will it stop? If
somebody can suggest, if one or two
leaders can suggest a way, I have no
objection.

SHRI NAMBIAR (Tirucherappalli):
Let us have a discussion,

MR. SPEAKER: That is what I say.
Even Shri Hiren Mukerjee can parti-
cipate in that discussion. I will al-
low it, but only after the information
is collected by the Home Minister.

OF WA qq©q : § W S0
LG U S

=t <fa v ITF o g Aford

MR. SPEAKER: When I am re-
questing a senior Member like Shri
Hiren Mukerjee to sit down—he has
been in this House for perhaps 15
years and he is the Deputy Leader of
a Party—would it be proper for
others to stand up and raise it again
and again? It is admitted by all that
what has happened is horrible. 1
will certainly allow g discussion, but
after information has been collected.
The gravity of the situation is under-
stood by all the Members of the
House. But the discussion can take
place only later, after information has
been collected. Now, Papers to be
laid on the Table.

—

1248 hrs.
RE. QUESTION OF PRIVILEGE

N ay ferd@ (fax) : sfwn
¥ AET TEWET 2 W) 115, fraw
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222 R Efaa™ # a1 105 F T
AH FSFZAT §, T IAFT IO F
ar §B WY F3

MR. SPEAKER: The point is this.
After the Calling Attention Notice is
over, I have called Papers to be laid
on the Table. In between, how does
a point of order rise in g vacuum?

Nt wg feey 0 F mTol faoia
FIgaT § 1

MR. SPEAKER: On what?

it wg foamd: & 70 @ E
g Rt frdw g gaw gardy shwar
F aix ¥ faar gar g e oo
¥ qepTe a1g, AT FW AH!1 97T A
gy, ar fasarfasi &1 qatq AL |
& wodwi ¥ af AW qF
at omrqwr i atfgr,  wniasE
Frfer

MR. SPEAKER: How can you do it
in a vacuum? Under which rule?

st Wy femd: w9 LA 2( 6)
afay | wan fmar g & 65 ¢
“questions involving breach of privi-
lege”

& qor Qe F A A1 WE

MR. SPEAKER: The question of
privilege is not before the House at
all.

ot wq fomy o &7 2@T § 0 K
afga & 78 a1 @ g & Ania
ARATE !

MR. SPEAKER: So many Members
have given notice of privilege motions,
Calling Attention and adjournment
motions. If everyone of them seek
my permission to raise it in the House,
I do not know where it will lead to
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ot wy fowd - & Afcw § aff
LU B

MR. SPEAKER: Even then he is
raising it in the House.

ot wy fomd : & gafad 7€ vor
®E | @ & 719 ¥4 I
gfd | & sowt Atiew T Trgar §
QT ATHAT 99 II(6dT g7 a9 g9
FEATATAT & HTATC 9 | § roriey F
famga adf wram ¢ wad & afeq ¥
13 a1 AT @ w1 OfFT | g agt
1 forem 7 wfpard &+ w19 g1 @AY
St & fad arigas fagra dag,
faad fo o ag dae 7 931 g1 W
HAT A AT FaTT 7 E IV AR A
xSRI g | S g 115 §
sad it faargat § awt wa Afad

SHRI R. D. BHANDARE (Bombay
Central): What is he talking about?
What is the subject?

MR. SPEAKER:
know it.

I myself do not

ot 7 fowrd © F ANTERT wEAT
g fr a7 "t 7R TaqeaTE FQ@ §
a1 g foa St F AT FT A,
gt a1 1T T HAT O 115 K
wiq ag fagwm faar &

MR. SPEAKER: Will you kindly
give me at least one minute? Will
you all kindly sit down? So far as
privilege motion is concerned, I enti-
rely agree that every member has
the right to give notice of g privilege
motion. But, then, I do take some
time to consider them ang give my
decision.

sit wy fomdy : firfardor fear mr &1
& arer-srdaw ¥ gt o g )\ Frferdror
A AT weT &1 AT g where 4
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MR. SPEAKER: I understand your
difficulty. You have given notice of
a privilege motion that a Minister
has not given correct information,

ot wy fm : ag WY 2 “3fe-
T fradifen @iz’ |

MR. SPEAKER: Yes, incorrect in-
formation or deliberately misleading
the House. I do not mind your using
that term—deliberately  misleading
the House or giving wrong informa-
tion, according to you. It may be so.
But what is the method of raising
this? That is your point. Now the
Budget demand of the Home Ministry
is going on and it will be voted at
4. Oclock. Then the Demands of
the Defence Ministry will be taken
up. You can certainly censure the
Government. Of course, every party
or every member has the right of
raising the question of privilege.

st ag foryr : 7w ffadsr @
ATAAT &1 & H19¥ Y ATIGAA ATGAT
g R &% ¥ aw v dfwy

MR. SPEAKER: My difficulty is
this. If Shri Madhu Limaye can get
up and formulate his own opinion ¢n
any topic, however important it may
be, tomorrow how can I prevent
another. Member from doing the same
thing in respect of another subject?

it we frey : F A7 IowT AA-

- WA ATGATE | AT qA ATF FL| AT

uF ITe IS A A 71 # fafe frfasre

AR AR AT FEE ) A A

F9q AMIAT AT § | HeqSA FT A
fRw 115 & va=r g 2fEy -

“A member wishing to point out
any mistake or inaccuracy in a
statement made by a Minister or
any other member shall, before
referring the matter in the House,
write to the Speaker, pointing out
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the particulars of the mistake or
inaccuracy and seek his permis
sion to raise the matter in the
House.”

® oTE aa g gEd shew
7 8 frad “fqadech faeehfer
e’ g

MR. SPEAKER: But has he com-
plied with this direction—securing the
permission of the Speaker?

it 7y fem® w9 {9 afwaniEr
ffacw ¥ I g@d wfwar qaars w€
2, 39 1 =1q Ay |

MR. SPEAKER: But what is it that

I am expected to do?

st vy femdr . § Fa1 w[uEwA
TN W g, FAF A I 0F e &
g7 @fqd | 115 g Wede &
arx # g1 FfeT o1 fFatesi fag-
difen edzqz" g s F AT A FAr §
RGN - B (SO (£ Ca Sf¥zw
F1q83 1153y | 37 a2 fomr gar
fe (saawm) =t g1 g | A9
93 g §, weqgw AE FE &, AR
fRrgear o &1 S A -

“The House may treat the

making of a deliberately mislead-
ing statement as a contempt.”

7% § Fga1 argar g 5 owew
faota 3 arfed i o Afeewree T &
fe “Sfaatedt fameifen =i’ §
gafad ag faqrtasr 1 gor a8 9911
v ag ov o™ & fay qa1< g
AfFT o7 T WA @ 5 a1 7@ AW
g3 F1 Feafay ¥ a1y ¥ qawrg fear
™ g, qEAY FT JZEHT F& A
ARIRAT FAT gy i  gawr115 &
qgT I5T%: AT dfaw F¥ 9T 105 F
aga fadtarfasTe & gw So18 | TER
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ark g 71 forg 1 wrfegd | o W
w19 a8 Fgq &, faqarfasre #1 geqg
WA F AT AT EF AT R GAE
7z “Sfvateet  fawehfenr @iz’
& &, AT H115 7 98T Afew 2 wwar
g, AT ofF aF gaFT gaar A Qar g,
gk faa aniens fagra @
SERCIR KL U ol

12.55 hrs.
PAPERS LAID ON THE TABLE

LETTER FROM PRESIDENT, BHARAT
SEWAK SAMAJ

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
I beg to lay on the Table, in pursu-
ance of an assurance given on the
22nd March, 1968,  during Half-an-
Hour discussion regarding Bharat
Sewak Samaj, a copy of letter No.
BSS|PAC|68 dated the 21st March,
1968 from  the President, Bharat
Sewak Samaj, New Delhi addressed
to the Minister of Food and Agricul-
ture. [Placed in Library. See No.
LT-636/68].

REVIEW ON WORKING OF DURGAPUR
ProJECTS LIMITED AND ANNUAL
REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
I beg to lay on the Table: —

(1) Review by the Government
on the working of the Durgapur
Projects Limited, Calcutta, for the
year 1966-67, under sub-section
(3) of section 619A of the Com-
panies Act, 1956 read with clause
(c) (iv) of the Proclamation dated
the 20th February, 1968, issued by
the President in relation to the
State of West Bengal.
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(2) A copy of the Annual Re-
port of the Durgapur Projects
Nimited, Calcutta, for 'the year
1966-67 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See No, LT-
637/68].

NOTIFICATIONS UNDER ESSENTIAL Com-

MoprTiEs AcTt  AND  UTrar PRADESH

Krisui UTpADAN MANDI (AMENDMENT
AND VALIDATION) ORDINANCE.

SHRI M. S. GURUPADASWAMY:
On behalf of Shri. Annasahib Shinde,
I beg to lay on the Table:

(1) A copy each of the follow-
ing Notifications under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The Roller Mills Wheat
Products  (Price Control)
Amendment Order, 1968, pub-
lished in Notification No. G.S.R.
571 in Gazette of India dated
the 18th March, 1968.

(ii) The Delhi Roller Mills
Wheat Products (Ex-mill and
Retail) Price Control (Amend-
ment) Order, 1968, published in
Notification No. G.S.R. 572 in
Gazette of India dated the 18th
March, 1968.

[Placed in Library. See No. LT-
638(68].

(2) A copy of the Uttar Pra-
desh Krishi Utpadan Mandi
(Amendment ang Validation) Or-
dinance, 1968 (Uttar Pradesh Or-
dinance No. V of 1968) promul-
gated by the Governor of Uttar
Pradesh on the 15th February,
1968, under article 213(2)(a) of
the Constitution read with clause
(¢)(iv) of the Proclamation dated
the 25th February, 1968, issued by
the President in relation to the
State of Uttar Pradesh (Hindi and
English versions). [Placed in
Library. See No. LT-839/68].
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EMPLOYEES’ STATE INSURANCE (CEN-
TRAL) AMENDMENT RULEs, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): On behalf of Shri
S. C. Jamir, I beg to lay on the Table
a copy of the Employees’ State Insu-
rance (Centraly Amendment Rules,
1968, published in Notification No.
G.S.R. 500 in Gazette of India dated
the 16th March, 1968, under sub-
section (4) of section 95 of the Em-
ployees’ State Insurance Act, 1948.
[Placed in Library. See No. LT-640|
68].

ApMISSION As ApvocaTEs (TRAINING
aNnp ExamiNaTiON) RULES

SHRI M. YUNUS SALEEM: I beg
to lay on the Table a copy of the
Admission as Advocates (Training
and Examination) Rules, 1968, pub-
lished in Notification No. S.0. 926 in
Gazette of India dated the 8th March,
1968, under sub-section (5) of section
49A of the Advocates Act, 1961.
[Placed in Library. See No. LT-641,
68].

12,57 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY. Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Tuesday, the 26th March, 1968,
adopted the following motion
in regard to the Committee
on Public Accounts: —

“This House resolves that the
term of office of the present
members of the Rajya
Sabha, except those who
retire on the 2nd April,
1968, serving on the Com-
mittee on Public Accounts,
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be extended up to the 30th
April, 1968.”.

(ii) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Tuesday, the 26th March,
1968, adopted the following
motion in regard to the Com-
mittee on Public Undertak-
ings: —

“This House resolves that the
term of office of the pre-
sent members of the Rajya
Sabha, except those who
retire on the 2nd April,
1968, serving on the Com-
mittee on Public Under-
takings, be extended up to
the 30th April, 1968.”.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

EIGHTH REPORT

SHRI MANUBHAI PATEL (Da-
bhoi): I beg to present the Eighth
Report of the Committee on Public
Undertakings on Hindustan Aeronau-
tics Limited.

12.58 hrs.

DEMANDS* FOR GRANTS, 1968-69
—Contd.

MinisTRY oF HoMe ArFAIRs—contd.

MR. SPEAKER: The House will
now take up further discussion and
voting of the Demands for Grants
relating to the Ministry of Home Aff-
airs. Out of the 8 hours allotted, we

*Moved ;—vi:h the recommendation of the President.
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have already taken 5 hours and 3
hours remain. The Minister wants
about 1 hour to reply. So, I will call
him round about 3.45 p.m.

SHRI SURENDRANATH DWIVE-
DY (Kendrapara): Mr, Speaker, if
you see the 98 page report of this
Ministry’s demands, the first page
starts with the line:

“This Ministry’s area of res-
ponsibility include internal secu-
rity and also upholding and ad-
vancing the rule of 1aw.”

Whatever may be the other achieve-
ments ‘of this Ministry, 1 want the
Home Minister to tell specifically the
House and the country whether this
specific responsibility of the Home
Ministry has been discharged with
any success at all.

13 hrs.

Probably we are now having a
minister who is the heaviest, if we
take it physically, after Govind Bal-
labh Pant, but the heavy problems
that are confronted have hardly been
solved. I do not think the Home
Minister of a country is just like the
Secretary General of the United
Nations. Pious resolutions are pass-
ed; pious wishes are expressed but
there is no firm policy, no firm deci-
sion, on any policy issue affecting the
country. Whenever any serious mat-
ter is brought before the House, if
you scrutinise the replies given by
the Home Minister so far, you will
find that he agrees with the senti-
ments, the feelings and the ideas,
whatever has been stated here, and
there it ends. No executive or Gov-
ernment action follows after that,

MR. SPEAKER: He may continue
after lunch.

13,61 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

CHAITRA 8, 1880 (SAKA)

(Min. of
Home Affairs
The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.
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LMR. DEPUTY-SPEAKER in the Chair].

DEMANDS FOR GRANTS, 1968-69—
contd.

MinisTRY oF HOME AFFAmRs—contd,

MR. DEPUTY-SPEAKER: Shri

Surendranath Dwivedy to continue his
speech.

SHRI SURENDRANATH DWIVE-
DY: Mr. Deputy-Speaker, Sir, I was
pointing out that the achievements of
the Home Ministry, so far as internal
security, maintenance of rule of law
and even maintenance of territorial
integrity are concerned, gre very little,
They seem to be not at all con-
cerned about the major problems be-
fore our country. Of course, it is
known that Mr. Chavan is a very
cautious and shrewd person. But
shrewdness alone is not going to solve
our problems or put our country into
right gear. He is the executive head
of a Ministry whose decisions and ac-
tions are going to affect very much
the entire democratic functioning of
this country, 1 know some of the
problems are such which are a hang-
over of the last twenty years. But
the problems are simply shelved and
never a decision is taken. One is
surprised that even the Home Minis-
ter, in this House, fumbles and is not
in a position to tell us what is the
area under his administrative control.
We have no map as yet to show what
is the territory of India which he is
to safeguard and administer. Even
when disputes are going on between
States and States, this Ministry’s
Report admits that out of 21 maps,
only 8 maps have yet been publish-~
ed. Fortunately, there is no immi-
nent danger of external aggression.
This Government have adopted a
policy that they would never take any
steps whatsoever to re-occupy or re-
cover the illegal possessions of our
own soil by foreign elements. What
I want to say is that if we have not
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a clear picture of the area under our

control before us, I do not know how

we would proceed.

I would like to point out two or
three things. Let me first take the
question of inter-State dispute which
is very much, I think, dear to our
Home Minister.

SHR] HEM BARUA (Mangaldai) :
It is a headache also.

SHRI SURENDRANATH DWIVE-
DY: This problem has been hanging
on since the reorganisation of the
States. The problems remain; there
are border areas where multi-lingual
villages remain. The disputes are
hanging on. Now, take for instance
Maharashtra-Mysore dispute. The
Home Minister is very much interest-
ed in that. The Mahajan Commission
was appointed. Whether right or
wrong, why the Commission was ap-
pointed, is a different matter. But
when the Commission was appointed,
no terms of reference were' fixed.
After the Commission has given its
Report, they are not taking a Jeci-
sion whether to implement jt or to
do something else. In this annual
Report of the ministry, there is a
mention that some sorting of multi-
lingual villages in Maharashtra,
Mysore and some other places, ac-
cording to the 1961 census, was un-
dertaken by the Home Ministry and
that they have got now a clear pic-
ture. I want to know why only these
areas. After the experience of the
last twenty years, is this Government
prepared to have a uniform policy?
It is not only Maharashtra and My-
sore. Even in other States, the same
problem arises. For instance, you
know, the question has been raised
here, several times, that some villages
of Orissa, although they belong to
Orissa, are under actual administra-
tive control of Andhra. There are
some Oriya-speaking tracts which are
in Bihar State also. If this conflict
goes on, how can you solve it?  The
only scientific method of solving this
problem is to accept the policy of
taking the village as the unit for set-
tling border dispute on a linguistic

28, 1968 (Min. of 506
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basis. Let us have a commitlee or

commission. The Government say
that they are collecting figures. Then,
on that basis, let them demarcate the
areas. There will pe no objection.
Having accepted the principle of lin-
guistic States all over the country,
I do not think there will be any seri-
ous objection to this, What prevents
the Government from implementing
such a policy? Unless they settle
this once and for all, the conflict will
go on for ever.

Then I come to another issue which
is a matter of concern for the entire
country, and that is the explosive
situation existing in the eastern region
of our country—Assam, NEFA Naga-
land and Mizo area etc. What is the

position in these areas? The Home
Minister knows it, it is known to
everybody and there is no doubt

about it that this region has become
a hot bed of foreign agents. It is
going on all these ycars. Goqd for-
bid, if this opportunity is taken by
Pakistan or China to attack in that
region, what would happen to us?
Because, the fact remains that there
are foreign elements who are almost
openly supporting the insurgents and
this is within the knowledge of the
Assamm  Government. The Chief
Minister of Assam issued a statement
that foreign elements are active in
that region. The Finance Minister of
Assam comes forward with a state-
ment how foreign money and foreign
influence are flowing to the political
parties and how those elements are
functioning in Assam. We have al-
ready reports how the Nagas and
Mizos and other elements have really
establisheq contacts with China and
Pakistan. Here is a report, and if
the Intelligence Service is at all ac-
tive and if it knows anything of what
is happening in that region, it should
have got this report which the press
has got, which has been published in
a Calcutta paper which says that
there have been recent clashes bet-
ween the Security Forces and the Naga
rebels. And what is their aim? They
want the cease-fire to be extended to
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six months so that in the meantime
they can do what they want. And
what do they propose to do?

“They are sending a group to
China for military training, im-
port of arms and an intensive
drive for recruitment and collec-
tion of funds.”.

This is their plan. At the same time,
now they have in their possession all
modern weapons like mortars, roc-
ket-launchers and automatic machine
guns, and the source of supply, it is
said here, is China. Although the
marks may be French or American
their source of supply is China. The
Home Minister stated once that there
were some plastic bombs made by
France. But it has come from China.
China got them during the Korean
war. Then, the Naga rebels want to
increase their present army size trom
10,000 to 20,000. All these, things are
going on.

If this is within the knowledge of
the Government, I want to know what
they are doing. Is it beyond their
powers? Do they not have got the
active support, from both sides of the
House, and from the people outside
to deal with this problem as firmly as
is required? The Home Minister
would like to arm himself with all
sort of executive powers. He has
made this Parliament pass even the
Unlawful Activities (Prevention) Act,
despite all the opposition. But what
is he doing with all these powers?

Then I want to point out another
thing, and that is about a movement
in Assam as a result of which the
non-Assamese are feeling insecure
and they are trying to leave that
State one by one. That movement
has been very cleverly planned.
Much has been said by my hon.
friend, Shri Hem Barua, about this
movement which is going on aven
now. He has some facts in his pos-
session to prove that this movement
is being led by elements who do not
believe in democracy, who do not want
orderly progress to take place in this
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country. Along with that, there is
the Lachit Sena which is growing in
Assam, which says “Indians, go away
from Assam”. All this goes on and
yet the Government takes no action.
I do not know what sort of Govern-
ment it is. That State is run by a
Congress Government. Under their
protection and shelter this movement
is going on; probably, it has tacit
sympathy also with this movement.

508

Now, what is the Central Govern-
ment doing? Are they blind to all
these activities there? Are they feel-
ing completely complacent of what is
happening in that part of our country?
I want the Home Minister to answer
this question specifically. This is not
a party question and yet he has not
given sufficient attention to this very
important question.

The Home Minister seems to be
determined to do only one thing, and
that is something which is not ex-
pected of a Home Minister. This
country will go to dogs, this country
will be ruined, if the machinery of the
Home Ministry will be used only for
furthering the party purposes, over-
looking the overriding national in-
terest of the country. The only de-
termination he has shown during his
career whenever any occasion has
arisen is for toppling non-Congress
Governments, for giving more powers
to the Governor to act in a dictatorial
and unconstitutiona] way, overlook-
ing the democratic institutions. And
we know what has hapoened as a re-
sult of that. Even the Speakers have
begun to violate everything, to show
utter disregard to the Constitution
and the law of the land. The Iome
Minister alone is responsible for this
kind of situation. Once you start
disregarding the constitutional pro-
prieties, there is no limit to it and
once the process starts nobody can
stop it. Have you heard anywhere in
the world the Speaker saying “I am
the master of the House; I can lock
it up and do anything I like”? Yet,
the Speaker, says “I am the master
I can do anything in the House” and
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the Governor says “I can dismiss a
Popular Ministry without going to the
Assembly”. Therefore, if today there
is lawlessness, if today there is utter
disregard for the Constitution, it is
because of the way in which the
whole constitutional machinery in
this country has been allowed to func-
tion, which encourages violence,
which encourages lawlessness and
naturally we see the evidence of it
all over the country,

The communal situation is one such
instance. I read in this Report that
the Home Minister has sent a circular
to the respective State Governments,
pointing out to them how serious this
problem has become and what they
have to do, 1, 2, 3 and so on, specifi-
cally pointing out to them what has
happened in Jamshedpur, Rourkela
and Ranchi. They are all pious state-
ments. I have seen what has happen-
ed in Rourkela and Jamshedpur. I
can never forget that scene and I do
not know how these things can be
tolerated. The dead bodies of Mus-
lims were put in graves and burnt.
All these things have happened. I
know it. T want the Home Minister
not to hide facts. If you really want
to tackle this problem, then the Home
Ministry should conduct an enquiry
about it.

An open challenge was made, an
open charge was made that what hap-
ened in Rourkela was with the con-
nivance of the local government. The
police knew it. The warning was
given. Some Congressmen were ac-
tively associated with this thing. An
inquiry was conducted by CBI. I
want to know why that report has
not been published. If you do not
want to hide your own men, then
that report should be published. Let
the whole country know who are the
elements who are actually behind all
these troubles today. It is just no
use appointing a commission if its
reports are not going to be implemen-
ted. What is the use of appointing
commission after commission when
their recommendations are just filed.
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it e o (1) -
fet & ford fagre % wmosdt e oft
av 39 A Fa1 fFat ? Ty A A=
gtawT g8 avg ¥ fat v

SHRI SURENDRANATH DWIVE-
DY: That is all irrelevant. That has
nothing to'do with this.

it fngfa for @ o far & fag
AT qTF TIgT HTaT SR HIGY 4T
faar ?

N gt e fgad : oF s A
TAAY F FTTO gAQ TG FY T 1
FAgT WY fFar o1 wwar

What I mean to say is this. If you
are really serious about this problem
which is threatening the very founda-
tion of our democratic life, have a
national outlook. Let us solve this
problem altogether and let us expose
all those elements. Let them belong
to any party; I do not mind; let us
isolate those elements from the body
politic of this country. But this can
happen only if this government takes
a firm and courageous stand.

I just want to pinpoint two or three
things. Now take the question of
language. What is going on in this
country is most deplorable. I want
the Home Minister to tell me whether
it is only the SSP or the DMK which
is responsible for the riots on the
question of language that are going
on in this country. First and fore-
most, the responsibility is that of the
Congress which did not, for the last
20 years, act upon the Constitutional
provisions of this country. Leave that
alone. When, after great delibera-
tions, a Bill was initiated in this House
which had almost the unanimous
support. I want to know . . .

SHRI S. KANDAPPAN (Mettur):
We supported it at the introduction
stage,
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SHRI SURENDRANATH DWIVE-
DY: It was supported by the DMK
also.

I want to know what happened in
between. When they amended that
Resolution, was it not because of the
pressure by the Congressmen?

SHRI HEM BARUA: Women also.

SHRI SURENDRANATH DWIVE-
DY: It was led by a woman.

As Mr, Kandappan was saying,
there was a statement from Mr.
Kamaraj, the then President of Con-
gress, that there should be no amend-
ment and that the Bill must pe ac-
cepted in its entirety. Because a
political fight was going on—it was
for DMK to oppose—they wanted to
utilise the opportunity for Party pur-
poses. The Bill was introduced by
the Congress Government here and
the Congress President was saying,
‘no amendment, nothing doing, the
Bil] must be accepted in its entirety’.
Naturally when it came here, when
the amendment was suggested, they
opposed it. Now what is happening?
The country is prepared to accept the
bilingual formula. I .want to know
what is happening today. We all de-
plore what has happened in the
Madras Assembly: overnight they
passed a Resolution ignoring the
sentiments of the entire country.
Now what is taking place in diffe-
rent places? Let me come to the
present controversy. I want to draw
the attention of the Home Minister,
specially for this purpose, because I
sincerely feel that if this controversy
is going on and there is no solution,
it is because of the political elements
introduced into it, and it is only be-
cause the Madras Congress Party,
from the very peginning, has seen to
it that this question is sabotaged—
even when Mr. Kamaraj was the Chief
Minister. The then Congress Gov-
ernment did not make Hindi compul-
sory in Madras. It is a fact; it is no
use accusing the DMK.
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I have come across a statement
published on the 26th of this month in
The Hindu. How significant this is!
If the Home Minister is serious, I
would say that, after this statement,
a person like Mr. Kamaraj who, I feel,
is a danger to the peace and tren-
quality of this country, should have
been detained and put in prison. I
say this because there are valid rea-
sons for it. I will point out what has
happened,

The Education Minister of the DMK
Government of Madras, in a commu-~
nication to the Government of India,
writes:

“It is quite possible that in the
fullness of time, perhaps after a
century or two, Hindi may take
the place of English as link lan-
guage.”

He concedes that at some later time
Hindi would be the link language.
That is the most important aspect of
the statement. Then he says:

“It is not possible to visualise
any other language in India be-
coming the link language.”.

This is an honest statement made by
the DMK Minister, and this statement
is being utilised by Mr. Kamaraj for
his political purposes. In a Confer-
ence called the Tiruchi District
National Students’ Tamil Promotion
Conference, Mr, Kamaraj expresses
surprise at the views of the Educa-
tion Minister of the DMK Ministry,
and he says, Mr. Kamaraj says:

“The implications of those re-.
marks were that the DMK Minis-
try was agreeable to make Hindi
occupy the place of English in
the country at some later date.”.

Mr. Kamaraj says that the DMK
committed the greatest crime by
saying that one day or other Hindi
woulé become the only link language,
it is the only language that can be-
come the link janguage of this coun-
try. Who is to be blamed for this?
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The language controversy is going on,
and the students are excited. Buu
who is exciting them, I want to ask.
Who is at the root of the divisive
forces in this country? If such ele-
ments are let loose, I do not think
that there is any possibility whatso-
ever that the Home Minister or this
Government will be able at any time
to restore peace and to give this coun-
try a good administration so that
orderly progress may continue in this
country.

At the moment, democracy is on
trial. Our entire Constitution is on
trial. All of us are put to test now.
If the federal Constitution has to
work in this country, if the country
should really have a united image,
then not only the Centre has to be
strong, not only the Home Ministry
should uphold the rule of law and
Constitutional propriety and spirit,
but the Home Minister should also
act above the partisan spirit, and no
matter whichever js the party and
whoever is the individual, if they go
wrong and if they cross the limits
within which we have pledged our-
selves to function, then his strong
hand must work there. If that is not
going to happen, then 1 do not think
that Mr. Chavan can congratulate
himself. Mr. Chavan may just con-
graduate himself that, as the Home
Minister, he has been functioning
nicely, he gets a good hearing, he just
manages the affairs. Managing the
affairs is very good so far as Muni-
cipality or State is concerned. But
let him consider the position that he
occupies, the responsibility that he
has for the entire country, for the
future of this country, let him think
over and if he has any sense of res-
ponsibility, let this Government, at
least on this major question, decide
firmly and finally as to what to do,

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode): Mr. Deputy Speaker,
Sir, I am highly grateful to you for
giving me this opportunity to speak
on the Demands for Grants of the
Ministry of Home Affairs,
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Rising to oppose these Demands, I
have, first and foremost, to express
my very deep sense of shock and grief
at the very horrible situation prevaling
in this country because of the well
organized and wel] planned continu-
ous wave of communal riots which, if
not checked with an iron hand, will
lead to not only disintegration but
degradation of our motherland.

The Report of the Ministry of Home
Affairs says in the opening paragraph
that the internal security of the
Union, upholding and advancing the
rule of law, assistance to the States
in the maintenance of public order,
etc., etc., are the main responsibilities
of this Ministry. But it is precisely
in the discharge of these responsibi-
lities that the Ministry of Home
Affairs has utterly and miserably fail-
ed. Not only there is ]Jawlessness pre-
vailing throughout the length and
breadth of the country not only the
communal riots are shattering the
image of India in the eyes of the
world, not only the aggrieved are
denied justice and fairplay, but the
minorities fee] themselves completely
insecure every hour of the day in the
country of their birth, and their con-
fidence has been badly and rudely
shaken.

The Report of the Ministry of Home
Affairs makes a very sad reading
when it says on page 40 under sec-
tion B:

“Compared to 1966, the year
1967 witnessed an increase in the
number of communal incidents.
As against 133 communal incidents
in 1966, there were 209 incidents
in 1967.”

This means that every second day
there has been a communal incident.
Recently we had very serious com-
munal riots on a very large scale at
Ahmednagar, Sholapur, Ranchi, Kash-
mir, Chickmagalore, Meerut, Karim
Ganj, Trivandrum, Calcutta, Allaha-
bad, etc. During all these riots it is
the Muslim minority alone that has
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suffered the worst. The Home Minis-
ter, Shri Chavan, himself, while mak-
ing a statement on the floor ot this
House in response to a call attention
on the 8th of this month, said:—

“While the immediate causes of
the trouble in each case might
vary from place to place, the main
sufferers belonged to the minority
community.”

Sir, under such circumstances I ven-
true to ask as to what concrete steps
the Government has taken to stop the
recurrence of such riots, to punish
the mischief-makers,” whoever they
may be, to rehabilitate the uprooted
‘and to dea] with the inactive, partisan
or communal-minded officers of the
Police. I would plead that it will be
wrong to call these incidents commu-
nal riots. They are actually Muslim-
killing and Muslim destruction under
an organised plan by certain fanati-
cally minded forces in this country.
I would beg the House to bear with
me for a while when I say that at
Ranchi not even the Muslim students
of the medical college also were not
spared. At Chickma galore out of 63
business establishments, all but two
were burnt and looted. You may
remember, Sir, what happened at
Rourleka a couple of years ago.
Many Muslim women who had taken
refuge in a building at the time of
the riots were simply burnt to ashes
by dropping fireballs dipped in petrol
by removing the ceiling of the build-
ing. Recently, at Allahabad, when a
Muslim locality a barbarous attack
was made by the rioting mob, some
resistance was given by Muslim young
men. The Police came, arrested all
these Muslim young men and later
on, again the mob re-appeared, at-
tacked and destroyed the locality and
committed atrocities against wemen
and children. These are the shocking
tales of these communal riols which
take place from time to time.

Sir, please permit me to quote here
from the report of my respected col-
league in this House. Shri Amrit
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Nahata who visited Allahabad on the
20th of this month together with Shr:
K. R. Ganesh, Shri Shashi Bhusharn
Shri Hari Krishan and Shri Ram
Swarup, all Members of this House.
This report gives a true and impar-
tial picture of the recent happenings
at Allahabad and says, as reported in
the PATRIOT of 24th March:

*The whole thing was very well
planned. Shops were -carefully
selected, ‘marked and systemati-
cally looted and burnt. The big-
gest leather shop, two of the big-
gest watch shops and one of the
biggest merchandise godowns all
belonging to the minoritiespwere
completely ransacked and razed
to the ground.”

Sir, we should also know when and
how all these atrocities were commit-
ted. The same report of Shri Amrit
Nahata continues and says about this
also.

“Most of the looting and burn-
ing anqd stabbing took place dur-
ing curfew hours but none has
so far been apprehended.”

Can anybody dream of such horrible
butchery and such barbarous atroci-
ties, if there is any democratic and
secular Government established, worth
its name, in this country? As I have
said earlier, all this happen under an
organized plan. Otherwise, how is
it possible for petty incidents or ordi-
nary quarrels between two persons to
immediately flare up into large-scale
killing, arson, burning and plunder
and how can simultaneous &attacks
take place at more than half a dozen
places or more all of a sudden? This
is what hag happened at almost all
the places where riots had taken
place.

The report of Shri Sarjoo Pandey
and Janab Ishaq Sambhali, again
membersg of one House published in
the PATRIOT of March 22, rcferring
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to Allahabad riots, only confirms this
when they say:

“The main feature which we
noticed was that the riots had
almost started simultaneously at
many places. It seems that some
communal forces were working
on a pre-planned manner in orga-
nizing destruction and loot.”

I cannot remain without saying that
the role played py the police and the
police officials in most of the cases,
has been extremely deplorable. They
have been either ineffective or partial
or have encouraged such flare-ups
directly®or indirectly in most of the
cases. I may again quote from the
report of Shri Amrit Nahata where
he speakes gbout Allahabad incidents
and speaks about the behaviour of the
police officials. He says:

“What astounded us most was
the utterly callous and compla-
cent attitude of the local outhiri-
ties. Still more shocking was the
unashamed partnership of the
District Magistrate and the Supe-
rintendent of Police. The inesca-
pable conclusion we have arriv-
ed at is that the local adminis-
tration is completely involved in
the whole affair, that it has fabri-
cated rumours, given them cur-
rency and deliberately inflamed
communal passion and systemati-
cally converted the aggrieved into
the accused.”

I think there can be no more clearer
and categoric picture of the failure
of the police and the officials at such
a critical hour to protect the life,
honour and property of the citizens
of this country. Sir, I would like to
know what action the Home Ministry
has taken against the officers who
faileq in their duty utterly and deli-
berately. Not only this, even the

fajlure of intelligence to detect such

organized plans seems to he very
alarming. It is said that tension is
noticed in  many places beforc inci-
dents take place, but it seems that
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no preventive steps are taken which
would avert the catastrophe, I am
afraid this involvement in communal
fanaticism of the very authorities
whose responsibility it is to protect
the lives and property of the mino-
rity is a terrible danger that will
wreck the rule of law and destroy
national integrity in this land.

Sir, all these facts should make
every Indian hang his head in chame
and feel that the evil of majority
communalism has assumed a mons-
trous shape and that if it is not pro-
perly dealt with by the Government
and the people, it will go out of
contro] shattering the future of’
India and progress of its people.

MR. DEPUTY-SPEAKER:
you should try to conclude,

SHRI EBRAHIM SULAIMAN
SAIIT: Please give me some more
time , Sir.

MR.. DEPUTY-SPEAKER:
two minutes more.

SHRI EBRAHIM SULAIMAN
SAIT: Sir, please allow me to men-
tion one thing. We do not know when
the report of the Inquiry Commis-
ion headed by Justice Raghubar
Dayal appointed to go into the course
and causes of the communal inci-
dents would be ready. It is months
since the Commission was appointed
and it is time that we get its report.
It is said that the Government is
waiting for that report to take any
action.

Now

Only

AN HON MEMBER: No action.

SHRI EBRAHIM SULAIMAN
SAIT: Sir, I am surprised that though
more than thousands of people have
been killed in this country. murder-
ed in open daylight, not a single per-
son has been so far arrested for mur-
der and hanged. And not a single
person has been so far given award
for the promotion of Hindu-Muslim
unity in this country and for putting
up g gallant fight to protect the lives
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and property of the minority com-
munity though such instances are not
wanting. Is it not a shame and shock-
ing? Irrespective of the commu-
nity to which he belongs, nobody has
been awarded for gallantry and for

fighting for Hindu-Muslim unity
cause. g
Now, about the punitive fine, I

may say it is an ill-advised step. By
collecting fines from the people of
these localities where disturbances
have taken place. we will be haras-
sing those who have actually suffer-
ed and shattering their morale
further. So this has to be very
seriously considered.

Sir, I have to mention here the
very sad plight of the Muslims, as far
as Services are concerned, particu-,
larly the military and the police. I
can say that the Services and the
Police Department have been com-
pletely shut for the Muslims for the
last 20 years. The representation of
the Muslims in the IAS =and IFS is
also very negligible, I understand out
of the 50 to 60 lakhs of persons in
Government services, the Muslim rep-
resentation is not more than 10. per
cent. I would urge upon the Home
Ministry to have more and more
members of the minority community
in the Police Department so that it
wil] go a long way in discouraging
and curbing thecommunal riots.

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI EBRAHIM SULAIMAN
SAIT: Sir, please give me two more
minutes and I will finsh.

Recently the language Bill has been
passed. But, instead of solving pro-
blems it has created more complica-
tions. In the interests of the peop'e
and of the country and for giving
equal opportunities to all sections of
the people, I would plead for the con-
tinuance of English at least @s an as-
sociate official language for a long
time to come, Any attempt to make
one of the regional languages as the
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sole official language will give rise
to rivalries which will cut at the very
root of our unity and integrity.

Here, Sir, I have also to emphasize
again upon the injustice done to the

Urdu language. There seems to be
a systematic attempt to wipe out
Urdu, a language which is the joint

herritage of both Hindus and the
Muslims and which has its impress
on Indian culture in every part of
India. Recently, Shrimati Indira
Gandhi, our Prime Minister while
laying the foundation stone of the
Urdu Ghar on the 23rq ‘at the capital
agreed that injutice has been done to
Urdu and said:

“It seems that Urdu has been
rendered homeless in its own
city, the city of Mir and Ghalib,
thanks to the Ilanguage becom-
ing a pawn on the political
chessboard.”

In spie of all these pious and lofty
declarations, nothing concrete is
being done to protect this language
and make it at least 3 second regio-
nal language in Uttar Pradesh, Bihar,
Madhya Pradesh, Haryana, Punjab,
Andhra Pradesh and Delhi where
crores and crores of people speak
this language.

MR. DEPUTY-SPEAKER: The hon.

Member’s time is up. He may con-
clude now.
SHR1 EBRAHIM SULAIMAN

SAIT: 1 may remind the House that
certain truck. loads of Memoranda
were presented with more than fifty
lakh signatures of Hindus, Muslims,
Christiang and Sikhs to the President
of India, some years back. At no time
in the history of the world such a
huge memorandum has been present-
ed containing such large number of
signatures. But all this has been
without any result. Is this democracy
or is thig justice, I ask the so-called
defenders of democracy.
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I would say one word, before I
conclude, about the report of the
Mahajan Commission, I am not going
into the detai's. I say, the Mahajan
Commissions appointment was com-
pletely uncalled for and Its recom-
mendations are unjust and unfair.
Nothing new has happened and no
new developments have taken rlace.
The borders of linguistic States have
been established already, long back in
1959. Therefore, I warn the Govern-
ment not to re-open the issue and
create more and more grave conse-
quences, .

I earnestly hope that the poinis
raised, being vital for the interests
of the country, will receive the ear-
nest consideration of the Home Mi-
nister. It is important for the heal-
thy growth of democratic principles
and secular ideals which we cherish
in this country.
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Frafaeet ¥ Fur fv “weemd, qw
oY AR |9 AR AR ——FAT A
a7 AR & A FrmER
o “fergra A F AR (w9
faramdt & Qo AT WA ¥ THR T
fear a1 40 TR 7 99 AEF A
fEd FEFR A TR TE T TR®
ey | IuF g T A g fame sy
A farelt & e ey o, T 2y g
LECE IR LR GRS LR
qTY I Fre T U OET & A< WA,
o} fe ¥ faeft & wifedy @i
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FLRIE? F TG AT 5 59 qtg
F At aArT g AF & AR g A
@ 3T A A A R q Qe
FY AAT FT HAAT SHTH JITT X
faar & 5 fergam a1 A9 & gar
fear A At & oA qaw
FIAE AT | FQA § ATIHT A i
¥ faw FT 97 A A%T ¥ IqER
ZEAT F1Iq T FT WA AR A0hO
T8 7 | IR Ffre meT ¥ on
U AT AT AIF F 9§
Hrfeed aW 9FST TM | qG ArFAr
FLgrr TrE AT g, e -
T, A F gAY & 1| TG FATHT
ArmAT F TET T | T T2AT 6 WK
9 /TS F ITAT FT § | I9 F A% B
g wegfrei Ft freeare frar mam
3T F Tod § TB WA Fhwna A7,
fom & stafai sk g@e s 3,
fat ¥ corfies aw a7 A T@m,
™ A s=fEt 71 qag F9, W R
I § JIW  TRg A fema faed
gE g @ frovareer &l § Q@
Tiffeart  gdE, W) AT Al 2
S T FgAe § | 3T A5 A
Frgfaeet o faew arer sox s@A &
W mfeat #1 awi & Iz FT FowH

g1

o frorrerz e FRgfaet
¥ qfew # qBare ¥ W aaeE
g 5 ag wids qomst & 3w
F FT WA E W g avg aga AW
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F3fm A 1 W TR @ a
v FRpfel # o & wwgt A
g w1 g mifwe § | g qrRA
3 U AT a5 T AT E
g 9T AR g & | I A ¥
T § I et & e § 1 q®
T fag Yk & Fr gonfer sgda
AT arfrerY Tae § A ag iR,
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FT AT giaare A9 9] afra
&t & w1y & 1 ok ag qUw W a@dg
gt g e wd qaw ¥ cafes
Tq, T 49, UTed, ares, farEy
T gat Frem & ghaarT sew s e
¥ 9% §, o OF O § SR
a9z Frafaee Ifan grfew & & @
TIGE AIFE | ITF AW A g
JaeTay v § 5 osaa w aw § ogy
FEET qrAT 907 | G F foad IR
9T Jav ¥ o gag wrfeg w7 faar
& 28 & Ty FaTer T Fr9 04T A7
 fay fggeara & s & wE A
Frz faay ardr, A a2 @9 F77 19 2}
qifFeam %t 738 § T F &7 qH

i

e |

g T FW A WY gwiwE
Fa1 Y o7 WY &, AR Mo §Av & 9
mmEg frr g @ o &
20,000 37 FHY AT AT F TFH
e oy @ § A AN gvwra amay &Y
&y & warfas a1 F1 U w7 frar
o wgr g | & s wy agen § 6% 20,000
st 1 faee ardferd & ok
aT &t &, T 2,000 WEH TF gAY
#am & @ § 1 20-20 FHfE T
gF A FEAfF AT R Y X
aaT foq wra A Ag TEEE qET ¥
I ¥ qfem W AFTAE AT A5,
A sregfeaa &1 e Sie &% | @ %
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¥ 3z = fFw owm AT saEn
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‘AT & g FY A |,

e Ay ¥ A qqH

g R firgem #§ s § AR
&< gy wrar € % g waww awdt
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& ofret A% qewat wY wort ma, faw
Fat y:
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B M gfry & waT Fwar o,
TFAT qg 0% B N AT Tle-
TTT F ardT ¥ we fwar ard "

qg ar e and & ataq §)

s wErA S Fraw g S
o ¥ faewa & ey giqate
qMY JAIT | AR TG FE
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# 1 IT e 7 wdar femmar
fE gfaardi Av say # F47 78
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“AF A g s TTR 5AF-
AT FT FT agAT FIW G Al
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N wIaE §F g ;7

gad atg gEy wrewres fad

‘qg TEEAATS # oY A
grars W @ & fedward,
A 7 Fy gfvar & gaX v
T TFATT FT T F R &1

g g agi 9% faax q@ wFara v
e fomm @7 e Aw W
wgar §, O qrewree ¥ ag w7 AT
2 Sa% are fecag wgaT ¢

weqfrer @idt & gewAml
i A 10657 WA WA
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ga * AX 7 oy fear ar, 0
wq wE FT far § wi ag framat
1 gigare= T & g agl
T TH F AT FT R E 1

gt g Ay A g &
FFT qIaddt FErfacel ¥ uw 9weT
waatar g7 fog § foram a7

‘s @Y qfw o fergEaTa
F g frar g, gafag @y 2w
wFal & sy fFar amar @ fF
T ety g g3 atel 9%
fawata 7 Y| A" 9X °g gAAT
waFT ¥ Fg7 q¥ AgE ¥ fear
2

T 2fey :

“forerr arfafaa fasga &1
g s er 9 F wA § =@
JTTAT | WG AT F A forwtad
gRMT 9 TgT SIeg g2 g FqitE
wa I T @

15 hrs.
[SHRI G. H. DHILLON in the Chair]

g Fvr FAT R AW T
T, A0 FT A 24 FAILA FT QAN
E SaR W Wy G ) T wEd &

“gRTSETE AW W F FIIO
A fFdY aw F oF g7 qfw a2
FEIT AGN FATAT ATEAT WX qUT-
wfag Y gwer ¥ gvarg F W@
T & JIRET FT FIOT AA-
Hifew 21

wa w1y 39 fF agfedarr aga
T HET §1 1962 § 9 AN AwAw
uwifrer & qF @ QT Awat &
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Ooneqee ote fear qr) ¥ 9w &
& 9137 AT 9§ FT HGHY FAATAT G
§' | E:

‘AT AT X AR
ATEA F Ie@AAT F AT T g
o w77 & fr i 21T 9 Jeewa
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To Fo MIITHT qTeT 7T g3 §, T7Y
7T qaFT |
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foege Y 79w = w@ar Wk
ag faw ot a1 AT F@ ST
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=T ASFRT WEws, oY gfe wew
FATT HR A g TE T A A
¥ ot Eaaq F gHteA fwar qan
qr, S8 ¥ ¥ & g QT HIOHRY 97 FT

AT AreEr g0 3wy §:

gAY AT ® & fag
qT% 6 TET ady § o =fay
F & fpar &

I 24 I 1956 ¥ AT foeg’ o
9T 171 ¥ SO &7 g fkm g
I9 § %Gl 4T q7

“mfes it WY fRET A e
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AT I 7 & gt ez
& T N 2faA fewdz g
oy F wifgy 1
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I g% @@ & oIoR AT @ §
o 7g Fed € FF g segfma o faware
@ E
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qEAY G a1 gFAT g | gEfAw

qH S A AT @ T F Rl

qT I@AT ATy WX qIHT A

wf¥d ¥ aa= 7 Ffgd’” |

feavaz, 1964 # ez Frrfaeed
# & Trhae fawer ar fw § #gr
TaqT 9q1

“<ferat & fergeamr o) gwen
ad femr ¢ afexs a fergearfaat
F qarr § frama feam & fag
qQ F | FIEHL, I, TG 7R
armae fggeaE F FEARaOA
@ § R TR I7 9 Foaur fm
WY q1 d FEgeR F1 9T § oW

1!
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21 919 F HaA F FFAq fafeet
st Fo dro faq Y A Rz wdv §
aamr a1 5 g & frawm & &
aedt Fgfaee died A e
anmw HT AT qATAE F arq arfaw
FF WINET TR FT J&IT TALA
F Q@R Ffww w7 g |

FA wEFAAT § 26 AT FT AT
gt & % fafrer # aqfedoe
A5z ¢ e oag 3w & fF o gasfam
AT S Ffee et e gfear
(wfrese) & dvax § ar ot 7q-
fedare & gt § 3¢ 99 ¥ fawr
AT feedt ¥ wqan fadat § 1 wE
FEA Y TR FAfA N @@
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I 99 & faq '@ Am@n 9t
I o9 ZHA S9 FFAC H O qET A
wafasr w2 fear @ 1 DAY 797 A A
g AFF FT FH IE T 7 & |
¥ 3% weT § A ATADT I F ANH
fafrezr & | @ 9 A AFAT TS
F gm fafreer A fared & a7
=Y T fadare &1 FA A
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o wed & aq § & gw fafaed
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Tg-wet oft & frd wear g e arvqand
weafree qiEt &1 afgtalemt & 2w A
THAT, ARWEIT, TATAT WX FEAT F
ST GIT T4 G TAT § IAHT [FEAT
FO ¥ faq ag RT F FTATE T |
A qU wAQar § & st i fafrex
I ISTY T ANAY garet & ar A et
Y #IA FT G A AR QA IAQT
| FON AR AAIT qAT ST
qre [ |

MR. CHAIRMAN: Shri C. C. Desai,
His Group has got 16 minutes.

SHRI C. C, DESAI (Sabarkantha):
20 minutes.

Considering the flaying received
by the Home Minister not only dur-
ing these two days but from the beg-
inning of this session, ons would
nave expected that he would have
felt sick and tired and may be want-
ing to retire, and perhaps may be in
need of a short spell of transcen-
dental moditation at the feet of the
Maharishi particularly after all the
lawlessness, all the murders ang all
the carnage that this country is wit-
nessing from day to day. e

The Home Ministry is responsible
for the good Government as well as
efficient administration of the coun-
try. The Home Minister, with his
genial temperament and suave man-
ners, is not going to retire nor, as 1
suggested earlier, ig he going to iake
to transcendental meditation which
he probably requires for peace ol
mind. He is not built that way,

He talks of the unity of the goun-
try. At the same time, he brings for-
ward a Resolution before this House
which damages, which causes the big-
gest damage to that unity—l mean
the Resolution on languages. When
this particular Resolution on langua-
ges was brought forward, my revered
leader, Rajaji, had prophesied that it
would divide the country. And thatis
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what is happening. Unless this Re-
soluion is rescinded as early as pos-
sible and a consensus arrived at on
the question of language, tliere is this
danger of division of the country,
Many people in the country say that
English and the British united the
country. Hindi and the Congress
have divided it. I do hope that even
at this late stage wiser counsels will
prevail and an attempt will be made,
as suggested by Rajaji only the other
day in his latest article on the langua-
ge problem in Swarajya to have a
consesus in place of this particular
Resolution.

Mr. Chavan talks of maintaining
the integrity of the country ang at
the same time does a good deal to
encourage the dismembering of one of
the States of our country which is on
our border—Assam. Surely, the in-
genuity of our Government and 1all
our national leaders belonging to all
parties should be sufficient to main-
tain the integrity of Assam while giv-
ing satisfaction to the legitimate poli-
tical aspirations of the various units
comprising that State, Why is it
that these people are not satisfied?
That is really the crisis of confidence.
Not only is the approach not right.
Today the country has not got con-
fidence in the political leadership, in
the sagacity of the Congress leaders.
That is why all these problems arise
and all these difficulties emerge. If
only their policies, behaviour and at-
titude were such as to arouse confi-
dence among the people, many of
these problems which appear insolu-
ble to begin with will be rsolved.
Just now my friend Mr, Prem Chand
Verma talked about communism in
West Bengal. We had been shouting
from housetops from this side of the
House that serious notice should be
taken of the spread of communism
not only in West Bengal but through-
out the country. Only the other day
1 was in Calcutta and witnessed a pro-
cession carrying portraits of Mao Tse-
tung and shouting the slogsn; Mao
Tse-tung zindabad. This is happening
in Calcutta, which is the largest city
in our country. In spite of the sup-
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port that many sections from this
side of the House lend to the Govern-
ment for banning the Communist
Party, they are not prepared to do so,
I suppose, out of deference to their
leader, the Prime Minister, who
herself, many feel, is half-commu-
nist.

Mr, Chavan often talks about the
eradication of the evil of corruption.
It is a very noble idea and I wish
him all success, But what is his Gov-
ernment doing? They have appoint-
ed—I have no doubt, with the know-
ledge and permission of the Home
Minister—a gentleman as Chairman
of the Heavy Engineering Corpora-
tion a gentleman whose hands are
stained with the stigma of corruption.
He had to resign his Cabinet post be-
cause of this allegation; he was con-
nected with a particular case. He
fought and lost the election. He was
rejected by he people of his dis-
trict and he has now been elevated
to the position of Chairman of one of
our important public undertakings
where he has already started playing
politics with labour. As it is, the
Corporation is not doing well and
God only knows what will happen to
the heavy investment made in that
corporation with this particular gen-
tleman playing politics with labour.
Where is the eradication of corrup-
tion? If you cannot apply that stan-
dard to your own party and people,
where is the necessity for this slo-
gan? Is it not possible to get a good
man for that Corporation? It is a
question of rewarding member of his
political party regardless of his an-
tecedent and history due to which he
had to leave the Government at that
time. But they have no qualms gbout
witch-hunting civil servants. Take
the case of Mr, Bhoothalingam, a bril-
liant officer, who was described the
other day by TTK in the current as
outstanding, outstanding, outstanding,
He was posted as ambassador. Sud-
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denly, witch-hunting started with
the support of the Congress Party and
an enquiry has been held. The case is
still pending I understand the Sarkar
Committee has submitted a report to
the Government but a decision has
not been taken on that report. Here
is an honest and brilliant officer who
was victimised whereas in a parallel
casea partyman who lost an election
and who had to resigfn his cabinet
post due to unsavoury reasons has
been appointed as chairman of the
Heavy Engineering Corporation. This
is the double standard of which I ac-
cuse the Government. Heads I win;
tails you lose; that ig their standard,
He wants co-operation from the Op-
position and says: let us all sit to-
gether and solve our common pro-
blems. A very good idea indeéd. But
what is this definition of co-operation?
The definition of co-operation as de-
manded by him is: you must surren-
der yourself to us; we will do what
we like; we will call you as we
like. Take the informal consulta-
tive Committees. They would not
accept the wunanimous advice of
all the 1leaders of the Opposi-
tion. Co-operation in their sense is
one-way traffic and that is the type of
co-operation they demand. The Cong-
ress Party hasg not that massive majo-
rity which it used to have in the
past. It has lost the majorily of States.
Co-operation must be hath ways; it
must be constructive and acceptable.
There is again the question of double
standards in other matters also. The
Home Minister denounces the spea-
kers of West Bengal and Punjab for
what he called the exervise of extra-
constitutiona]l powers. Yet he has no
words of condemnation for the gen-
tleman called Sampurananand who
was even more guilty of perverting
and defying the Constitution, or for
the Governor of Bihar who made a
mockery of the Constitution by hav-
ing nominated as Chief Minister
somebody for one day and on the se-
cond day nominating somebody else
as Chief Minister. The distinction 1s
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that the Speakers of West Bengal and
Punjab are not Congressmen and the-
refore they must be brought to book
and condemned ang criticised! But
the then Governor of Rajasthan,
Sampurnanandji is a Congress gen-
tleman; the present Governor of
Bihar Mr. Nityanand Kanungo s
again a Congressman. Congressman
can do no wrong; Congress can do no
wrong. That seems to be the position.
But the days when the country would
accept such a thesis are over.

AN HON MEMBER: Do you ap-
prove of the action of the Punjab
Speaker or the Bengal Speaker?

SHRI C. C. DESAI: 1 am talking of
the double standards; I do not approve
of their action but I do not also ap-
prove of the action of the other two
gentlemen I mentioned. Do you have

that sense of fairness? These are
Congressmen; the others are non-
Congressmen. That is the trouble;

that is the double standard.

What is the state of the country to-
day? Can any one say that there is
safety and security? Can any one
assert that there is no lawlessness and
enarchy? On the New Year's day,
a respectable lady was molested and
assaulted by goodas in Connaught
Circus, in the heart of New Delhi and
yet the police under the charge of
Mr. Chavan had not been able tc lo-
cate the culprits and bring the offen-
ders to book. The leader of my friend
sitting before me was murdered and
till now the police have not been able,
to the best of our information, to bring
the offender to book. Cases can be re-
peated where you can prove that there
is no respect for law and order and
for the rule of law today. That is the
feeling in the country as a whole.
The other day is open daylight, in
the open court, three judges of the
Supreme Court were assaulted. How
does this thing happen? If we try to
fing out what the malady, the disease
of lack of respect for authority and
for the leaderhip is due to, the reason
is, the leaderhip is too weak and
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therefore, there is indiscipline turo-

ughout the country.

t was amusing therefore—-not only
I say so, but the papers found it amus-
ing— to find our Prime inister saying
that this country had never a stron-
ger Government than hers, There
were cartoons in the papers showing
the great Prime Minister standing
and the three front benchers stand-
ing there applauding her. There were
cases of murders, rapes and other
things strewn on the greund. That
was the cartoon. Why make a state-
ment which makes you look ridicu-
lous? Say, it is true there is indisci-
pline and breakdown of law and
order. Why make a statement that
the country has never seen g stron-
¢er Government than today? Who
believes that? You make yourself
ridiculous by such statements. Why
not confess and say, let us get toge-
ther and try to improve the condition
in the country? If that attitude is
there, certainly the cooperation of
the Opposition would be forthcoming.

That would mean a confession that
the Government is incapable of solv-
ing the country’s problemg single-
handed, without the cooperation of
the opposition. That* they are not
prepared to confess, because they
must hang on 4o their chairs, no mat-
ter what happens to the country.
They must see beyond their nose.
They must come down from their ivory.
towers. Those days are gone when
there was a massive majority for the
Congress Party and every State
ruled by them,

I particularly want to speak about
the position of the civil serviceg in
the country, It wasg fortunate that in
1947, when we became indeperndent,
this country .inherited a very fine
civil service, That ijs how the struc-
ture of administration has gone on
practically in spite of the faults and
mistakes of the other side. We know
of countries around us where the
administration had fallen and colla-
psed, because they did not inherit a
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good civil service. But these people
are not grateful for that, except one
man in the Congress Party, whose
name will shine in the annals of this
country more than any of .hese peo-
ple or their predecessors. That was
Sardar Patel. I say that openly and
publicly. He knew the value of the
services. The other day the Prime
Minister said, the civil servants were
enjoying power when they were go-
ing to jail or singing Prabhat Pheris
or something like that. Sir. we were
doing our duty and we pre-
sume that the Home Minister
today wants the civi] servants
to do their duty regardless of the
volitical complexion to which they
belong. Duty is duty and I am not
ashamed of performing that duty.
Today I am a politician and ! chall also
verform the duties of a politician. I
can be both, a good civil servant and
a good parliamentarian, You have not
got that capacity. You cannot pe a
good administrator. You can cnly
make speeches here and on the public
platform. We can do both. So, an
efficient civil service is what this
country requires. Goveraments have
changed often in France, but because
the civil service was quite strong and
it was left uninterfered with by the
politicians, France prospered and is
one of the strongest countries in the
world, I ask the hon. Home Minister
who is in charge of administration to
take a lesson from this and leave the
civil service uninterfered with. We
know that in the districts, the politi-
ciang go to the Collector and aimost
force him to do certain things, threa-
tening that otherwise they will go to
the Chief Minister or raise it in the
Assembly. Only if you leave the
steel frame of the civil service unin-
terfered with, you will get good gov-
ernment. Politicians will come and
go, but let the civil service be not
affected by this virus of political in-
terference.

The Congress Party is ~harged to-
day with the sacred duty of giving
good Government to this country and
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to look after us, our children and our

children’s children, They must put
people above party, country above
Congress, service above self. They

must seek the cooperation of the op-
position. Today they are in office, but
their children will not be in office.
This country has got to be made safe
and prosperous for the sake of our
children, not for our own sake. How
long are you going to be in
office? At the most 3 years, But
if the country goes down what is the
use of your being in office for these
3 years? Look ahead, beyonq your
nose. Don’t think of the present on the
basis of making hay while the sun
shines. Look to the future. Look not
for youhelf, but for our children and
for our children’s children. That is
where the present Government has
failed. If you were a little more,
talking with the common man in the
street, you will find out what the
people say about the Government,
about the lack of security and safety
and anarchy prevailing in the coun-
try today.

SHRI B. SHANKARANAND (Chi-
kodi: Sir, I rise to support the de-
mands of the Home Ministry. At the

outset, I want to congratulate the
Home Minister on his ability and
master-mind in tackling the diffi-

cult situation last year, He had to
handle a variety of problems—pro-
blem at our borders, problem of lan-
guage and student unrest, communal
troubles and not the least the boun-
dary disputes between the States. We
founq that last year was perhaps the
most difficult year so to say in the his-
tory of independent India. The
way the Home Ministry handled
the affairs deserves congratulations
from all secions of the House. I have
heard speakers from that side citicis-
ing the Home Ministry on one score
or another, but I should say that they
have failed to examine themselves
intospecfively as to who are really
responsible for the political turmoil
that is prevailing in the country, whe-
ther it is the Government at the Cen-
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tre, or the people at large who are
under the influence of varied political
parties.

SHRI S. M. BANERJEE: (Kanpur):
CIA.

AN HON. MEMBER: That is very
near and familiar to him.

SHRI B. SHANKARANAND: That
is why he mentions it,

Many hon. Members have spoken
about the political map and the phy-
sical map of the country. While I am
also equally particular about it 1 am
also particular about the social map
of India. Having achieved indepen-
dence from the British Government,
having achieved our oolitical objec-
tve, have we achieved the social re-
formation, the fundamental social ob-
jective that is required to sustain the
independence?

153.31 hrs.
[MR. SPEAKER in the Chair]

If we look at the Indian society as
a whole we can see that the vulnera-
ble points in the society inside India
are more than those existing on the
borders. The Indian society has been
divided both vertically and horiozn-
tally on the basis of language. caste
and so many other things, anrd the
undemocratic forces aginst which we
are all posed they are trying to secure
vulnerable points in the Indian soci-
ety so that they can grow at the ex-
pense of the devastation »f the coun-
try. So, the Home Ministry should
pay more attention to this aspect ot
the situation and try it with plans
and schemes to see that the society
is readjusted properly to sustain the
independence,

In this connection I would particu-
larly try to draw the attention of this
House to an aspect which we tried to
discuss this morning in response to
the Calling Attenton Notice about a
Harijan boy being burnt in Andhra
Pradesh and a lady being taken in
procession nakedly, Similariy, in
Madhya Pradesh a cerain Harajan
gentleman was seen just {ouching
his moustache and he died along with
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others. Are we not ashamed that
even after 20 years of independence
these atrocities are being committed
on the weaker sections of the saciety?
Should we not be awake to this pro-
blem? We must remember that the
weaker section of the society is just
as vulnerable point for the undemo-
cratic forces that are ruling this coun-
try, the secessionist and anti-national
political parties that ere working in
this country under various names. I
need not name them. They have in
their mind, in their heart of hearts
the idea of backing these people so
that with the help of these bewilder-
ed ignorant people they can arhieve
their nefarious ends.

For their security and safeguard,
maybe there are many political and
constitutional safeguards, The laws
are there. But are the people at
large able to get shelter under them?
We have been pressing in this House,
and Shri Asoka Mehta admitted it,
that there would be a parliamentary
committee appointed mainly for the
purpose of looking after the interests
of the Scheduled Castes and Sche-
duled Tribes. Now that question is
hanging fire. So, I would request the
Home Ministry that it should make up
its minq and immediately appoint a
permanent parliamentary committee
just on the lines of the Public Ac-
counts Committee or Public Under-
takings Committee to look into the
safeguards and interests of the wea-
ker sections of the society. We are
surprised when we hear about such at-
rocities. But they are committed al
over India, The only thing is that
they are not brought to the noice of
either Home Ministry or the Minisry
of Social Welfare. I do not know what
the Commissioner for Scheduled
Castes and Scheduled Tribes is doing
with his band of officials spread all
over the country. It gives no publi-
city to these things and so the Minis-
try is not aware of these things. No
action was taken by the Andhra Pra-
desh Government even though this
atrocity was committed one month
ago, until very recently it was discus-
sed in the Rajya Sabha.
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[Shri B. Shankaranand]

If such things are going on in this
country even 20 yearg after indepen-
dence, what is the hope fo:r the hari-
jang of this country? I think we are
really heading towards a crisis of
confidence. If one-fifth of the popu-
lation of this country losses faith in
the democratic working of this
government, if they do not get the
constitutional rights which are guran-
teed to them, I do not know what is
going to happen to this country. So,
I would =again reaffirm that the un-
democratic forces at work in the
vulnerable pointry within the country
within the society they are more
than they are on the borders. So, it
is high time that the Home Minisiry
take social welfare in its fold, under
is care and control so that the wel-
fare work will be more effective, as
for as the weaker sections of the so-
ciety are concerned.

I am very happy and I again con-
gratulate the Home Minister for the
fact that very recently a Harijan was
appointed as a member of the Uniocn
Public Service Commission, This ges-
ture will go a long way to create
among the harijans contidence in bim
and his Ministry that he is going to
take care of them. But there are many
things which are yet to be done. Re-
garding the proportion of representa-
tion of the Scheduled Castes and the
Scheduled Tribes in the services, the
Report of the Ministry of Home Aff-
airs for the year 1967-68 says:

“The representation of the
members of the Scheduled Castes
and Scheduled Tribes in the Ser-
vices has been improving. But
Government wish that the pace
should be accelerated.”

That means that due representa-
tion is still not achieved. Though
there is a machinery, that machinery
is either defective or negligent or it
iz not keen or serious about improv-
ing the lot of the harijans,
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Then I would like to invite the at-
tention of the Home Minister to ano-
ther aspect of the probiem. From
time immemorial the Harijans hgave
been living at the outskirts of the vil-
lages and unless something is done,
in the present state of affairs they
are going to live at the outskirts of
the villages. If this segregation is per-
petuated, continued, in Indian scciety,
under one grab or another, if Harijans
are subjected to the atrocities which
we discussed earlier I do not know
what right we have {o condemn
South Africa when we are treating
our own brothers in this country in
this way, when there is segregation
in villages, when there are blacks
and whites in every village in this
country. when there is no coche-
sion and no brotherhoog bet-
ween community and community. So.
I should seriously suggest that we
should think in terms cf re-organis-
ing the village system itself. Other-
wise, this is going to continue for
centuries together, whatever our
laws or whatever our intentions
may be. Of course, the late Dr, Baba
Ambedkar suggested that "he Schedul-
ed Castes of every village should be
taken together and Scheduled Caste
villages should be made so that in
those villages at least there shall be
no caste or any distinction, there can-
not be any rich or poor, high or low
caste, and the cultivable land in this
country should be given to a body of
trustees for redistribution among
these people.

-

So, the first thing is that there
should be re-organisation of villages.
Secondly, the Governmnent should
seriously consider that the Jland of
this country should be nationalised
and distributed to Harijans on a pre-
ferential basis. Unless we make the
Harijans economically strong. educa-
tionally strong. ......

SHRI K. N. TIWARY (Bettiah):
What about other poor classes?
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SHRI B. SHANKARANAND: My
hon. friend fails to understand that
the Harijans are not suffering only
from economic backwardness but
they are also suffering from social
backwardness arising out of untou-
chability. The criterion is untoucha-
bility and we do not feel ashamed
that we have not been able to abolish
untouche™ility even after 20 years of
independence.

What are the other political parties
doing? They always blame the Con-
gress Party but let me know what
the Opposition parties are doing.
What is their plan; what is their
scheme for the abolition of untoucha-
bility? What are they practising? It
is very easy to criticize the Govern-
ment but it is very difficult tc formu-
late their own schemes for the wel-
fare of Harijans,

So, I suggest these two things at
the moment—again, I repeat—re-
organisation of the village system
and the villages and naticnalisation
of land for the sake of Harijans. Un-
less we do this, this mass, this weak-
er section of sotiety, will be explojt-
ed by undemocratic forceq of  this
country and there will be a national
crisis.

W AT S @i (TIIFTAM)
Aqq effwT |@E", § g
|G B AR A F fordy wer gen
g afe dw fafree? & gt
o F ganfasa v g | @ fafrex
uTgE # ERFAR iy v g fw
1 H JAW F AH T o) AT
¥ g Yawiw T A @w
fffer # % i ¥ W q@F-
a® wTY s fey ¥ ) wow o
F fEdaaT FETETT ¥ AR HTH
aF & ok Suigd e a0 ¥
TE TR Tl @ @ mowr fome
gy fafeed § syrr @@ 9w
§ 1967 ¥ Ug a”™@ 209 A%

9gF W & 1T ag W gr g fw
TR @ qaeollasw § WX & &
WH & T SEar | q@ SRR
g fs wrowh g ¥ AR alw
o F fEar 1@ @ W 9 38 aRR
&t ¥ w9 o sAEr 73 S0
g gw fafrex s fs feda
fafet & mitge §F Tl a
&, il a1 fedey fafedy i S
Wt T A agy wee A ¥ w
T RE |y oo e @
e 1 fF wEEE T wQ W
fafrey & w=x WY agT W q@ W
e fear &) R s
09 FEEF AR I & g T §
¥ FOWA  H, FW W F,
o JEAAE §, WX HW FATEER
¥ @ T0F ¥ wEwr qf e
ST FaT fF wETET w1 R T s
g TR |

TqE qT T HYT RIS § WE-
AwA FY Y fawa feard | w9 wETRT
AT AGI T GT I5T @AW, W
& fau ftft 1 39 g7 g9 o T
g7 A9 /Y| Y wERETT oH A A
FE g WY gET w0 AR OF T
| & aumaT § g9 dw & A
¥ wa v el aege & e
FA A a7 oy A wiEd ¥
THIE FW A JEQ TG @0 L

% WA "TE ;A% S
O BT TAAHE FT §, TAHS W
wfozar &1 T4 |

=t wey WA wf : HE "y
Y AT A TE w A ore
T g fad TE MeawT f A
e B AEEE X ¥ § s
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AT IEAN WOF JHY ¥ qRIE F
frafes & ot vy aorlY g€ 81 e
e T & g g ffwe
g 1 A2 R gE o ¥, A
o T E oE fewR g ¥ &
awr &% § wdh g1 T F 700
wrefirdt #Y ord e gt § A 0w
fese g1 3 ¥ & 70 @ wW
Taw fod o son qarrae dE f
™ AE ¥ T T FI TgI T
¥ & fAFET o1 AT |

W & oA AT AgRE ¥
TR & A F A @@ A aga
s & foow woft & wifs o
R w1y ag A faaw & 5 fergam
CFW AR A AT TS WD e
qrT, SET IR O IR E g AT |
WY AW A AT oA
waHl @ @ v R 9w g @
fr gark g w fafeex e fow =
gar 3% W feond® QY ¥¥X  uF w9
G AT 1 1 AYY T X gRy F
AZ TET T feamar a7 AR 99 F a1
& w1 ¥ wETE gET AR gEA AR
TG 9 FEIX g, 9@ F AR AT
# 6 waew gfaw Y et § g
g7 99 F arg saw R a0 feman
f& amawe & fgwem T STl
A e F Wik fer wawm #
TR §U | W F AT AGS;
¥ ot g T TR T W F A
o M@ F g & g 5o
feamar @ Aw ¥ wER gu, ToER
¥ e gu W w{ew § SR g |
uY WY F 5@ F frem & ar
[P AW F G qg AT /O
T FFAT § 5 SATE W T  Imar

an fafrex  @gw, @ 9fe
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R & w0 o w qg wwwd €
T AW WERY § W @R Wy
mﬁﬁﬁﬂﬁﬁm&qﬁwﬁ
g1 W H TmF foF AT AW
oF &7 ar § foed Ifd ¥ wmw-
LT F HgEE F AT TR
} far s . aga w=e v, AT
oOEl W F AR F I gEenad w1
T wTT fEw S ag wh § 6
W AT &

g fafaeet amga #Y a€Y Fgar
¢ f& g7 gfee-geranfaan warfedi
T THSIE F F I A F WG
gonft fegart & st gfew
FAYEAT F TH 954 F TET FeA 1AL
¥ @gg g9 Ferd g, foea  faatd
ST gAY g1, aY AW ¥ FFT I FT
qamn fear s gwar § st o< gferw
¥ orex ¥ forepa & fard sndarrer @R IAT
F TG B TR F g7 FT IT A WA
fear s ost &7 wHT AT AT I
et F gEAATAT F1oFA FH A
T g F@ ¥ A ferwa @Y
dargs | T IoA & aga W gfew
¥ 95 9 FT ATS ¥ AHATT Aiged1 7
g frd e 93 & faema e /ST
g e FTE | ag Ay afew gfem
T ¥ woA\ foft avg i & gaetal
o7 wratar W #) s gfee &
qEerAl ¥ q@y & WA AE AU
TTaFT B fear Jafs 3w T wgl
¥ ga feedi ¥ qw &oh ¥ 19 glan
& @ o, g A PR A qavoe AV
@) qafET § AW F g@ FEA
dga dwa o fag wwE AW
fare o Tigd F Fifew )

SHRI R. D. BHANDARE (Bombay
Centra]): That is under judicial in-

quiry.
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SHRI A. S. SAIGAL (Bilaspur):
When the things are already referred
to a judicial inquiry, I do not think
it is proper on the part of the hon.
Member to refer to that,

MR. SPEAKER: It is all right; let
him conclude now.

ot e ol &t AT e
are F Y BRI gAT § SEHT §g7 Y
TR g fafaeet & fa< siar andmm
Tgt X warfeat ¥ qaauta) F guens
F o7 = FT A frot st
FT Satar AfFT qEErT 25 AM@ A
ST AE qgN qAT| qEAAWAT &
FL 9% 2 AT FATGATE ¥ GHET
WX JATFT Tw FT far 1y ey
AR AT WAL SATT qHTY HY Hferer 17
¢ AR qFTaet fFar A g ¥
It frara frgta w2 o & 717
AT warfeat & gary fwar

gardr wrzw fafeeex wrfear
AT & ®TET FT @A F fAw
s ¥ 7% Afea afew & 9w 7 fe=r
T gwg AEY fear At o fad
T g foar W@ g o fedr
e &1 qaatT 4 g0 ar) gfww
F g oo N F arde Y adT gy
| goar f ag gark wzw fafeez
atga F1 famt g@mT TR A FY
g1

o7 & gfew gw AT qEiT §
f ag sfew 191 ™1 w1 ag Qe
F 8 WY forgy & o qamw w3 T
g afeT guedi & aoa AT W SE H
o T ® 1 7g fgg wriea &1 @
T 4Ty AT § AR F T F IT A
72T vt g1 freganfat & arae &
feg, Tmama A 1 qTa @&
otaT  AfeT ag qec g
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W TRTT ISTH AT FY ARG HAA-
ATAT #Y &Y gT &1 g awaAT & gAY
Fg gt ¥ aqATAr &1 e § AR
I #T aurg ¥ AT HOF1 F) frwar
FWT J€C FWAT J0AT Y |

g fafaeex atga, @mq & quty
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FXI
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GeTaT ST T & & 9 WY AT qq9AE
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FrE 737 T 1 F w0 T AR
g frwa ¥ ag @y = fag o
faat
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Central): That is under judicial in-
quiry.

SHRI A. S. SAIGAL (Bilaspur):
When the things are already referred
to a judicial inquiry, I do not think it
is proper on the part of the hon. Mem-
ber to refer to that.

MR. SPEAKER: It is all right; let
him conclude now.
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RO FIAN H a d § AT ag @y
TFT w@d g @T & fF el A
o giEai AT R4 AT waeqr
Qg ? it g ¥ weamdw
gheadl 9% sramae gom WX At e
wig 53w ¥ giomt = s g9,
ITH! AT  AIE@ B AWM FE
A { qATT FT EAER AT AT
¢t b w 5 o qmarfagl w6t
fx ¥ qF 9T g 1w
R I AT TEW R AT
anfed wdi Ot gfemi ) fgT @ B
¥ AR w W WA ¥ faams
g FT MA IAE, 9 TGH
T B 7 1 JQ o i O
Fam g fF gfoml w1 g
F@ & AR wEt d ¥ fafrex §
w® wR ghom & fF ge @
T & NIE A 92 ¥ aAvma
R & e

’

T waE X ¥ Afgsr 4y
fage I/ & w4 F o Ay
At oFor g fEm ¥ aem
HIATHILT, FeaT, e, qfora,
Sad fic 5 & i & Ay
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N AFqEr T IE FT AW AR
wF e 2 w08 &F oW &<
W& | T 77 q7q qiA ¥ A9 agr
# wRfrs Wl #1 ATEAT | w1
FC @ E A dfadr wr o fage ¥
AT ¥ # 9g | ggi ¥ ag W
e FI I Agm fFawt oF
W awm & ww g Fldrw
N TSTAMNT HI TSTGT AT ATied
T W FgamEraRk FEEd
HAr wTEE AE AT oS awfed
qAGAT FATH T /A FgT T A
gRfrs  woi @ oow 3w ¥
AraaT 3 @ £ A RS sr s E
ot qfeq  wwr g ?

HrAT Y qrEAr  sraedr ¥ AR q
W@Wag w2 fF wmIr R
AR 98 Afeqer § 1 gaifs @ w®
g0 qfam q&r gl @ afew
fod gaTX W FT AWE T AT gL
WA ST @I, I AT T IR BY
AT AT G § WK g SAF AwqT
@ #raqfad smEeqr W wAr
® & 7gi Y Y A fag g wATS
o, Aot W e § @ AT
W} AR agt A el T )
et a7 g fafrex fea s &
fed g1 d3gu & 7

g AR 1012 FOF TN
gfom wifearlt g &l § e
W @E | wEm IR WA 14
a1 & FAEw faer ar e
w7 A9 ET oAl #1 IR ¥ felr
g AR E ! ¥ awRowr
Faredy &7 wgan § 7w feafo
gy A AR wiw w@r
gfr fmr W gfom e A
At FeraT & o @ & SR e
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WwH ol Ier F g ak
FTIL JARY AR AT @ HATEA
F W FOq F fag weAmdr
HI¢ FT FESA FL HT I9 ALY
oo & fF waq won F1 W
a3y T feafead

g |

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Speaker, Sir, before I start dealing
with the problems raised in the course
of the debate, I would like to thank
all the hon. Members who participat-
ed in the debate and for keeping the
level of the debate very high, Cer-
tainly, they have made criticism
against the Home Ministry, against
some of the policies of the Govern-
ment of India and some of them have
made some personal criticism against
me also. All the three aspects of cri-
ticism, certainly, I welcome because
that gives us an opportunity to put bg-
fore this House and, through this
House, before the people of the coun-
try the basic thinking of the Govern-
ment on many matters that are discus-
sed here,

Before I forget, I must pay a com-
pliment for a speech from the hon.
Member from Muzarffarnagar, U.P.,,
Shri Latafat Ali Khan, for his sarcasm
which is rather non-Communist qua-
lity of speaking.

SHRI S. M. BANERJEE: I protest;
he is trying to convert our Member.

16 Hrs.

SHRI Y. B. CHAVAN: I sometimes
feel, and I am rather pleased, that
even sarcastic compliments come from
the other side.

Thig debate was opened by another
very distinguished member of this
hon. House, Mr, Piloo Mody. After
hearing his speech, I started feeling
that the whole country was on the
rampage but then I realised that Shri
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Piloo Mody was an incarnation of ex -
aggeration. (Interruptions) I do not
want to comment on anybody’s physi-
cal stature....... (Interruptions). It
would be completely wrong if we take
rather an unbalanced view of things.

Another hon. Member, Shri Frank
Anthony, also described the condition
of the State as a sick nation, there is
some sort of sickness....

SHRI FRANK ANTHONY (Nomi-
nated-Anglo-Indians): I said, the
disease of communalism and casteism.

SHRI Y. B. CHAVAN: I am sorry,
I got a wrong impression,

Shri C. C. Desai also wanted to
know as to what was the state of the
health of the country. I would like
to tell them that I do not want to
take a complacent view of the things.
I cannot say that all is well. I cer-
tainly do not take that view, but I

am also not prepared to say that all
is unwell.... '

SHRI GUNANAND THAKUR
(Saharsa): Most of the things are un-
well.

SHRI Y. B, CHAVAN: I am giving
my own view,

It is not true that al] is unwell, be-
cause if you take a review of what
happened in the last 15 months or
s0—You may take a period before the
elections and survey the period after
the elections—many things have hap-
pened. But we wil] have to analyse
what has happened and what is what—
law and order, law and public order,
etc. What happened can consist of
two types of things: One is the nor-
mal crime and the other is a sort of
lawlessness arising out of certain poli-
tical conditions, certain socia] condi-
tions and certain economic conditions.
It we try to review both the things as
far as the former part is concerned,
the crime is concerned, naturally it
has to be dealt with, with better polic-
ing, modernisation of police forces,
proper enforcement of law, removing
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the deficiencies in administration and
so on. Certainly these can be done.
But in regard to many problems which
I am going to take one by one, you
cannot say that these are problems
which are normal problems of law
and order. Take for example, the
problem that we discussed here today,
‘the problem of communalism, the pro-
blem of regionalism, the problems and
difficulties and lawlessness arising out
of the language problem etc. These
are not problems that can be ascribed
to some sort of abnormal conditions of
individuals who participated in it and
those who are responsible for it.
These are some of the maladies that
we have inherited from the past his-
tory of our own country; these are
the long projections of the way of our
thinking and the way o¢ our life for
centuries together. This is not some-
thing that has happened suddenly.

16.05HRS.
[MR. DEPUTY-SPEAKER in the Chair]

If you take the problem of commu-
nalism, it is much better that we try
to understand the whole problem in
all its aspects. Hon. Member, Shri
Vajpayee, tried to simplify the issue;
he said, we better find out who started
the trouble. Certainly one can find
out what started the trouble. But can
you merely explain a communal riot
in which hundreds of houses are burnt
and many people are killed, by how
it started? We need not think how it
starts. Even if it starts in a void, it
takes a serious turn. At the same
time, he said, it is necessary to find
out whether the people concerned are
loyal to the nation. I must say that
this attitude itself is @ reasonable cause
for such troubles. @ We should not
create a psychosis in thig country of
suspicion about a group of people,
about a community, as if they are not
loyal to the country. What I call com-
munal politics is this politics, I do
not want to attack any one party or
party’s programme because I have a
great respect for Mr. Vajpayee; I
know that he believes in secularism...
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SHRI FRANK ANTHONY: He does
Not represent his Party (Interrup-
tions).

SHRI Y. B. CHAVAN: It is this
attitude that is creating a psychology
that one particular group of people,
only because they belong to a differ-
ent religion, are not likely to be loyal
to the nation....

SHRI ATAL BIHARI VAJPAYEE
(Balrampur): I did not say that.
What I said was that the minorities,
while demanding rights, must dis-
charge their duties. I never raised the
question of loyalty.

SHRI Y. B. CHAVAN: When a res-
ponsible man, of the stature of Shri
Vajpayee, makes such a statement, he
makes the minorities suspect. The
same thing can be said about the
majority also.....

SHRI ATAL BIHARI VAJPAYEE:
Of course.

SHRI Y. B. CHAVAN: There, you
speak of individuals. It he does not
want to apply it to himself, he may
not. But I am making a positive
statement. In this country there is a
wrong attitude of equating only the
majority with the idea of nationalism.
This country consists of different mino-
rities and very important minorities—
there are Muslims, there are Christians
and there are people belonging to
some other religions also. If we con-
stantly say that the minorities are
entitled to rights only if they observe
their obligations, as if they are not
observing their obligations, then what
will happen? There may be bad in-
dividuals.mBlack sheep are there in
every community. Therefore, we
should not create thig psyshology.
People say that, as a Home Minister, I
must go and attack these things, Cer-
tainly one can go and attack, indivi-
duals who are found, but these are
invisible attitudes, these are intangible
attitudes of mind which, really speak-
ing, are basically responsible for this
type of situation here. It is not
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right to say that this hap- for the country as such. We are
pened in one type of States, passing through a difficult crisis, I

because we have seen that it is
not reall~ confined to one type of
States. T¢ is not only in a Congress
State that it happened, but it did hap-
pen ijn non-Congress States also. It
did happen in Maharashtra, and I am
ashamed of it. But it also happened
in Bihar. It started in Bihar where
there was no Congress Government.
It happered in Uttar Pradesh; the
worst thing happened in U.P, when
there was no Congress Government.
It happened in Kerala where there is
no Congress Government but there is
a Communist Government—between
Muslims and Christians. It is not as
if the party that rules is responsible
or not responsible for it. It is ulti-
mately the general atmosphere that
we create in this country that is basi-
cally responsible for it.  Therefore,
it is no use trying to find a simple
explanation for it or trying to find a
scape goat in a single person. If the
hon, members want to find in me the
scape goat and if they are going to be
satisfied with this, then I will not
grudge their satisfaction. But that is
a different matter. That is not going
to solve the problem. The commu-
nal problem has a certain history in
this country and we have to change
our entire outlook. I entirely agree
with Shri Surendranath Dwivedy who
mentioned that we have to change our
outlook completely. But merely
accusing cannot do this, and merely
a decade is possibly not enough for
it. We will have to work and work
continuously for this.

Ag far as administration is concern-
ed, naturally we will have to take
steps and we are taking steps. He
asked as to what are we doing about
it. I can say from my experience in
the last 15 months that this particular
year was a very difficult year, not for
we as individuals; whether it is good
or bad for individuals, it does not mat-
ter. Whether it is very easy or difi-
cult for a Minister, that does not mat-
ter. Certainly for the last 15 to 18
months were rather a difficult period

should say. It is not a very easy thing
to say, ‘Do this way’, ‘Do that way’,
because the things are to be balanced.
Yes, Sir, I have made a statement in
Annual Report which was referred to
and read by the hon. Member, but I
want to know, what is the role of this
Ministry? The role of this Ministery
is not merely a Police. 1 am not
merely a Police Minister, I am a
Home Minister. Whoever becomes the
Home Minister, he is not a Police
Minister, he is the Home Minister.
Otherwise, if it was merely police
work, it was very easy. What is the
approach, what is the perspective with
which this Ministry has to work, this
Government has to work? Here, we
have to balance the freedom of the
people with the public order in the
country. Here, we have to balance
the constitutional rights of the States
with the constitutional responsibilities
of the Centre. I am coming to that
question of Centre-State relations
which some hon. Members mentioned.
We have to see that the freedom does
not degenerate into licence, but, at the
same time ensure that firm action does
not erode freedom.

Sir, most o¢ the subjects that were
mentioned here in this debate were
individually discussed at times in this
hon. House. We have heard the con-
tradictory allegations. Either they
say that the Home Minister has exces-
sively acted or he has not acted at all.
It is always a balance, a balance bet-
ween the freedom and public order,
balance between the rights of the
States and the Centre. And Sir, this
balance is a very difficult balance be-
cause sometimes some people on some
occasion get angry and say, 'What are
you doing? Why don’t you go and
remove this Chief Minister? If for
some constitutional reasons a Govern-
ment was dismissed, some vthers say,
‘Why did you do that? Damn the
Home Minister, He is toppling the
governments’. These are the sort of
things which are said in this House.
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My main point is: we have to re-
concile both these aspects in this
Ministry. We have to see that cons-
titutionality and the rule of law is
also maintained. We have to see that
the sovereignty and integrity of the
country is also maintained. We have
to see that democracy and the concept
of secularism is maintained. That
means, really speaking, one has to
keep a balance. I wish I could have
gone in one direction. It is rather
very easy for one. One could have
a single-track mind and merely go in
for firmness. Here, Sir, firmness has
to be mingled with, coupled with res-
traint. It is not merely the firmness
that helps you, if certain thing hap-
pens in @ wrong way. Take for exam-
ple one incident in the South when
some young boys got up and tried to
burn the national flag. This is one
incident which certainly can provoke
a man to make an angry statement
because that act itself is certainly bad.
But can we, Sir, identify a few tens
of students or hundreds of students
who tried to do that with the entire
people in the South and say that what
all of them are doing is wrong.
Therefore, one has to take a balanced
view of the matter and it is this diffi-
cult task that I had to perform in the
last 15 months. So any Home Mini-
ster hag ultimately to strike a balance
in this matter.

D. G. (Min. of

These difficult times can be faced
only with confidence and hope in the
future of this country because with all
these difficulties 1 can say that I have
a great faith in the future of this
country, in the democratic spirit, the
sovereignty and integrity and secular-
ism of this country. I have no doubt.
There are things happening, but these
are some of the strains and stresses
through which this country has to go-
It appears that it is inevitable. But
the point is: how will we go through
this period of stresses and strains?

¥ we just lose our balance and take
some extreme view of the matter, then
possibly the future of the country
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would be jeopardised. We are always
reminded and asked, ‘What are you
doing?’—Sir, the last 20 years after
Independence has been the most try-
ing period for this country—consoli-
dating Independence and transforming
this conventional society, a conserva-
tive society ,into a secular society, into
a democratic society. This is very diffi-
cult. It cannot be done merely by
passing laws or by issuing instructions.
We have to live day by day, minute
by minute in those conditions and
create those conditions in the minds
of the people so that we become a de-
mocratic society and a secular society
in a true sense. This is a difficult
task and in this the Home Minister
has to be a watchman. He is not
merely a police watchman, he is the
watchman of the constitutionality, he
is the watchman of the liberty of the
people.

Sir, I consider that day, a great day
for me, when we could decide to issue
the notification for the withdrawal of
Emergency because that was the day
of the magna carta of the liberty of
the people. But when it became
necessary to come before this hon.
House to have legislation for taking
strong action against those people who
are likely to undertake activities like
cession or secession, even though I
said that we were taking rather too
much power, we came before this
House and asked for that power.

it ofa @ (@) : FHE T
Ffw gww T g agm ¥
frdfert # wod fwe fem
t4

SHRI Y. B. CHAVAN: No, Sir. You
get rid of this complex. If at all
Congress has to go, it would not go
because you curse it. It may go be-
cause of its faults. I have no doubt
it will remain because of its strength,
because its basic strength. I do not
say, basic strength of individuals, but
wecause of the basic strength ©of its
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phi'losophy. It may or may not, but speaking, the Hindi community
it is not the future of the Party that should have gone and garland-
we are discussing here. It is the ed that young boy. What hap-

future of the country that we are dis-
Jussing here,

Sir, these are the approaches..... .
' @ Wio qAAT : FIAF STCAY
#q, 73 TaATER |
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SHRI Y. B. CHAVAN: Now, Sir,
having dealt with this problem of
communalism because I said after all
these communal incidents take place
and they are very bad. They are bad
incidents. Take for example, what
happened in Karimganj. Now, may I
ask Mr. Vajpayeeji, really speaking
what happened in Karimganj? There
was one Muslim boy of 14—I was told
I met him also—and a Hindu boy of
16. Some quarrel took place between
these two boys only. Can we say that
only because this boy of 14 was a
little aggressive and took his cow back,
was it an enough justification for
starting the trouble in Karimganj?
Suppose these were two Hindu boySs
and the same thing had happened,
could there have been a communal
trouble? Only because a Muslim boy
of 14 was a little aggressive and was
trying to protect his cow—it is a com-
pliment to him and he was very
‘proug to possess a cow. Really

pened was that a large number of
Muslim houses were burnt. This start-
ing point theory is no good. What is
important is something basic and
wider than that and that has to be
looked into. The most important
thing in this matter, as I said, is the
outlook.

Again I would certainly say is there
is communal politics on the Hindu
side, there is also communal polities
on the Muslim side and I would ap-
peal through you to all those people,
let them not create a feeling that the
Muslims are the most harassed com-
munity in this country. I am not say-
ing there are no grievances, There
may be grievances, but those griev-
ances will have to be approached ra-
tionally. They can certainly place
them before the Government. But
to say that the entire Muslim popw-
lation in this country is a class of se-
condary citizens—creating that sort ot
psychosis is also equally bad. I must
say that because it is also my responsi-
bility to put it. These basic commu-
nal attitudes in using politics for get-
ting justice or for removal of griev-
ances are responsible for these trou-
bles in the country. For that matter
our outlook has to be changed. Cer-
tainly the Government has to take
some action in the matter. And the
duty of the Central Government is
of two types—basically guidance and
secondarily intervention, if necessary.
because, Sir, I am told that the con-
stitutional rights of the States are
very important. I believe in them be-
cause the rights of States are also
equally important and the public order
is the responsibilty of the State. I am
not trying to find an excuse to get
away from my responsibility. At the
same time, therefore, my work is to
energise the State Governments, ad-
vise them without giving them a
feeling that we are trying to dictate
to them anything and, if necessary, to
go to their assistance also, send them
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police force, if necessary, appoint

Commissions, if necessary. That is
exactly what we are doing.

I have to take the responsibility ot
taking a view here in public saying
that it is much better that you apply
the the rule of collective fines. It is
a rather very harsh step to take, but
it helped some State Governments to
take such a step. It is pecessary to
have committees of the leaders and
representatives of the people at all
levels, at village level, at town level,
at district level and at State level, and
they must automatically go into it. It
is not merely because certain +ype of
Government is there that they should
go into it. It is a series of suggestions
which have been prepared to guide
Central-State Governments and I
think some of the State Governments
are making use of it.

SHRI S. M. BANERJEE: What hap-
pens if the Administration takes a
partisan view?

SHRI Y. B. CHAVAN: If the Ad-
ministration takes a partisan view,
and if it is proved, whatever the con-
sequences they have to face, they
should face, And I would not come
here to plead for such Administration
Even if it is my Administration, I will
come and say I have failed in my
duty, I can assure this honourable
House, if in such matters it happens
like that.

I have got very short time, and T
have tried to cover as many points
as I could.

Now, Sir, coming to the other
question of Central-State relations,
my own Dersona] conviction is what
I have mentioned in my last speech—
last speech means the speech I deli-
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vered in the last year’s Demands—
that the relationship that is embodied
in our Constitution today is the best
solution for the Centre-State relations.
That is my view. This relationship
is the result of the lessons that we
have learnt in the history of the last
many centuries in this country. I have
no doubt that the Centre has to be
strong. I have no doubt that the
States also have to be strong and each
other has to help each other to be
strong. In this country, Sir, when-
ever there was a weak Centre, we
exposed ourselves to externa) aggres-
sion and ultimately we allowed our-
selves to be dominated by the for-
eign power,

AN HON. MBMBER: What is hap-
pening now?

SHRI Y. B. CHAVAN: When there-
was over-centralisation, that also did
not last long.

These are the lessons of history and
the founding fathers of our Consti-
tution, with wisdom, with foresight,
laid down the basic principles of rcla-
tionship betweepn the States and the
Centre and I have no doubt that they
shoulg remain. I go not want to sug-
gest thereby that there is no scope for
adjustment ag and when sometimes
some adjustments become necessary.
But for that matter, I have no doubt
that our constitution is flexible
enough, to accommodate just adjust-
ments when they become necessary
like when the problem of backward
State and its development js concern-
ed. 1 think certainly some mechanism
can be found to help them. The
Planning Commission was found to
be the best mechanism to pelp this
process. ‘That is our experience of the
last twenty years. But, Sir, this at-
titude that only Defence, Communica-
tions and. Foreign Policy should be
left to the Centre ang States should
be made masters of everything else
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is a thought which is a dangerous
thought, which will ultimately des-
troy this nation. It js a process which
will ultimately lead to the balkanisa-
tion of this country.

I know, there are some people
whose philosophy is to think that this
country is not a nation, but agmalgam
of many nations. I know this theory
has been many times promulgated by
important national parties. They had
kept it concealed for some time. Now,
I will not be surprised if they come
forward again with this philosophy
when they see that forces of linguism,
regionalism and communalism are
raising their ugly heads and feel that
this is the time to push forward this
theory. So, I will not be surpriseq if
they come forward with this theory.
Sir, this is exactly what the enemies
of this country would want. What is
ultimately the analysis that we can
make of the attitude of Pakistan and
China?

SHRI DHIRESWAR KALITA
(Gauhati): What is the meaning of
linguistic States?

SHRI Y. B. CHAVAN: I will come
tu the problem of language again.
Sir. what is ultimately our analysis
of the attitude of China and Pakistan?
I am not going into the external mat-
ters or the problem of defence in this
matter. But this js a very obvious
thing. The first lesson to be learnt
is that China is keen to become the
leader of the world by first of all
achieving hegemony in the Asian
world and they know that our coun-
try of this size and of this strength
is going to be the basic obstacle in
their way. They would like this
country to be divided, a sort of amal-
gam of many nations. Possibly this
is the psychology of Pakistan also.

So. Sir, when we talk about Cen-
tre-State relationship, let us not talk
in terms of weakening the Centre or
weakening the States also. This is a
well-balanced relationship that our
Constitution has given us, ang any
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further thinking, future thinking and:
future adjustments that are 10 be
done, will have to be done oa the-
basis of the Centre-State relationship
that is laid down in the present Con-
stitution.

The Centre-State relation also poses
the problem of language. We have
discussed this question many times in
this honourable House, and I do not
want to say something again which
might start feelings here or there.
Many times the question of the Act.
and the Resolution is being taken into
corsideration in this honourable
House.

I have no doubt that nobody has.
ever go far suggested that the pas-
sing of the Act was wrong, because
that is, really speaking a basic
achievement. Anq what was that
achievement? The achievement was
that Hindi will not be imposed on non-
Hindi States unless they agree to it
This was the basic thing which the
non-Hindj people wanted in our coun-
try, and this was the basic assurance
that Pandit Jawaharlalji, as Prime
Minister of this country had given. We-
accepted that. Now, some troubleabout
the Resolution, some difference of opi--
nion about the Resolution started.

st oer BT : Afau 7w
sara faar &7

SHRI Y. B. CHAVAN: Somebody
had criticised the gmendments that we
accepted. Whether certain amend-
ments ought to have been accepted or
not is a different matter, and I would
have been happy if I could have done-
without these amendments, But we
have to take the view of the whole
House into consideration, now that this
House has passed the Resolution. What
is the Resolution? The Resolution has
got three or four important points in
it. Let us try to understand 't. When
we say something like ‘suspend the
Resolution’ let us try to understand’
what ig there in the Resolution, The-
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Resolution says that we should ‘take
-steps for the development of all the
languages, including Hindi’. Is jt bad
proposition? No then Sir, the Resolu-
tions says that for the UPSC exami-
nations all the languages should be
the media of examination,’ Does it
need to be Suspended, may I ask? Ex-

cept Shri Frank Anthony nobcdy
wants it?

SHRI FRANK ANTHONY: Multi-
plicity of media will mean destruction
of the Services and every educationist
will agree with this view.

SHRI Y. B. CHAVAN: The third
aspect was that 3t the secondary stage
.three language formula should be
u.n'plemented. This is a recommenda-
tion to the State Governments. And
the most important question
was  about the recruitmeny to
the Central Services. I quite agree,
Sir, that about this restricted matter,
limited problem, there is some differ-
-ence of opinion. There is a feeling of
unequality jn this particular matter,
and we have conceded this on the
floor of the House, I said, yes, there
is unequality of burden at +the stage
of recruitment, because a person
knowing Hindi alone can appear for
the examination for the recruitment
and can pass with a knowledge of only
-one language, while a non-Hindi per-
son will have to learn his own langu-
age and also English, if he takes Eng-
lish, to pass the examination. To that
-extent there is unequality. And this
unequality will have to be removed.
And  we sajg that this can
"be  done by holding  discus-
sions with the different leaders of
the politica] parties. Now whatever
we should do, we should do with
maximum agreement amongst differ-
ent people, because, this is not a party
issue. This is a national issue, and
national issues ghould be decided on
the basis of national consensus. So
our efforts will be in this direction.
As far 3s language is concerned this
‘is our approach. I do not want to go
‘Into the other aspects of the language
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problem. Some Member sajd here that
there should be only Hindi, I was
wondring whether he was joking or
he really meant that no other langu-
age should be there in India. 1 hope
he did not mean it; all the languages
mentioned in the Eighth Schedule are
national languages.

&t qorerer srgT ¢ faR s
FEWRA

SHRI Y. B. CHAVAN: Quite right.
I am merely mentioning it from this
proint of view that these are the na-
tional languages and they have their
place of honour in the life of the
people and in the Constitution, and
we shall have to take all the steps to
see that these languages develop and
prosper.

The only question was about the
official language. We have accepted
for the official language bilingualism.
Let us not Yorget that we have ac-
cepted bilingualism. Naturally, Hindi
will have to make its progress and
we shall have to se that this develop-
ment takes place as quickly as pos-
sible. This is the position about

language.

Now I come to the question of re-
gionalism.

SHRI SURENDRANATH DWI-
VEDY. What is his reaction to Shri
Kamaraj’s statement?

SHRI Y. B. CHAVAN: I am glad
that the hon. Member had reminded
me of that. I was coming to that a
little later. What Shri Kamaraj said
at that time was a voice of wisdom
as far as he was concerned. What
was there to say that he has done
something wrong? Even now, he has
been misquoted out of context ghri
S. Kandappan had said that some
boys had met there and had passed
some resolution. But he only read
out that part of it which suited him.
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Bui in the same news item I see Shri
Kamaraj's speech also. The same
mews item continues as follows:

He (Shri Kamaraj) appealed to
the students to leave the
language issue to elders with-
out being carried away by
the tactics of the DMK Minis-

SHRI S. KANDAPPAN (Mettur):
He knows the point.

SHRI Y. B. CHAVAN: As far ag the
DMK is concerned, let us keep that
point aside. I am not interested in
that.

SHRI S. KANDAPPAN: That was
what ghri Kamaraj was interested in,
mamely a dig at the DMK.

SHRI Y. B. CHAVAN: I am not in-
terested in that. But what I am in-
terested in and what we should all
‘e interested in is this that he has
made an appeal to the students to
leave the language issue to the elders.
that is, to people who are sitting here,
T hope, because he depends upon our
‘wisdom and our balance....

SHRI S. KANDAPPAN: In that
wcase, may I ask the Home Minister
‘what the purpose of Shri Kamaraj
‘was in convening a conference and
blessing them with g resolution ¢f that
type? That is the moot point. He
knows it, and he was behind that con-
ference, and he was accorded a very
‘great reception.

SHRI Y. B. CHAVAN: The pon.
‘Member has made his point. I undcr-
stand what is in hig mind. First ot
all, it is wrong to say that Shri
Kamaraj called a meeting to pass such
a resolution. It js very wrong to say
so. I have not blamed the DMK for
what the students are doing in Coim-
batore. The point is that even though
the students held  different view, he
had the courage to go and advise
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them to go by the. agdvjce.of.the elders

and not be carried ‘“”2{ by other
thmgs RN " RLIER Y o
L LA SR B A

It is a wrong Htifdde’to quest!dn
the bona fides of public men ."1‘.’ S

SHRI SURENDRANA‘-I‘H DWl-
VEDY: In the stdtemnt that ¥ aad
read out, it'is clearly stated by Shri
Kamaraj that he hag taken exception:
to the statement made by the Educa-
tion Minister of Madras that 'gt'loxg
last Hindi will be the official link
language of this country, 1 had iread
out that portion.

SHRI Y. B. CHAVAN: I have no!
seen that.

The major point about the language
issue is this, As I have said it sowme
time ago here in this House, the difS-
culty is that in this country on the
language issue there are five hundred
million opinions; every man has his
own opinions and views about it. ] am
not concerned about what one indi-
vidua] thinks gbout the language, My
majn concern is about what the ap-
proach should be to solve the pro-
blem. That is really speaking that
main issue. Here, Shri Kamaraj says
that by himself he is not going to
solve the problem; his advice is that
let the elders of this country solve
this problem. This is the most im-
portant approach. It is the approach
that matters. Therefore, we should
not try to misrepresent any public man
because jt suits us politically. I would
not like to do that, and I would like
other people also not to do that.

wt iy T ANF OF FI FT
T T qAAT § Ag ?

SHRI Y. B. CHAVAN: I was com-
ing to the regional problems. Some
Members did make a reference to the
problem of Assam. I think it is my
duty to emphasise the importance of
the problem of the East Indja region.
It is a problem that we shall have to
watch ag a nation for some {ime to
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come or perhaps a long time to come.
There are subversive elements active,
there are rebellious organisations
active, not only active by themselves,
but they are in touch with the Chinese
and Pakistanis also, So, we shall have
to watch this. And we shall have to
watch this problem not from the party
point of view, but we ghall have to
look at the problem from the national
point of view. Therefore, let us not
rush to any conclusions saying ‘Do
thig or do not do that’. The question
of Assam reorganisation has to be
carefully considered. We Thave to
make an effort to evolve an agreement
between the two parties there, and it
not, then certainly decide the question
on merits, At the present moment, we
have pot taken any position about this
issue. But there also, I would like to
make an appeal to friends who spoke
here that let them not look at it
merely from the point of view of their
own area or region, but let them
better try to look at it from India’s
point of view.

Regionalism also has thrown up
many problems, the problem of the
‘Senas, which has been discussed here
many times. It sometimes suits poli-
tical parties to make use of these re-
gional feelings or regional organisa-
tions, but sometimes they become
Bhasmasuras and ultimately lead to
the complete ruination of the parties
concerned. This js one thing that I
would like to say about this matter.

I do not want to say that the States
have not got their personalities. The
Stateg have their own personalities
and they should certainly try to make
progress in their own way. But eXx-
clusive regionalism is something which
is very dangerous. Exclusive region-
alism,  communalism and an over-em-
phasis on the linguistic fervour—these
are the things against which our
country will have to be on guard for
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a long time to come if at all we are
to be a strong, sovereign, well-inte-
grated, democratic, secular State.
This is really speaking the task that is
given to us and it will be our duty
and it will be the duty of this Gov-
ernment to see that they try their
best to stand by these principles and
achieve whatever they can under the
present circumstances. This is my
general approach o the problems.

Now, I would like to come *o some
specific problems or issues raised by
different Members. First, I would Like
to mention the issue raised by Shri
A. B, Vajpayee. He did make 1 men-
tion about the investigation of the
murder of Pandit Deen Dayalji. We
were all shocked by the murder of
this great son of India, who has done
the greatest service to this country by
his personal efforts from that date, we
undertook to go into the the
investigation of this. and the
CBI was asked to investigate the
matter. Here, 1 would like to make
one request to you and through you
to the House. Will it be wise for me
to go into the details of investigations
which are not yet complete? The in-
vestigations in not yet complete. But
I would like to make an appeal to
hon. Members and particularly to
Shri A. B. Vajpayee and assur? him
that the investigation is making pro-
gress. Enough clues have been found.
Investigation does not mean that we
try to reach the conclusion which we
want to reach. Ultimately, investiga-
tion is such an objective thing that it
has to grow out of things which are
there and one has to find the truth.
That is the process and that process
has to be proved in a court of law,
So, the investigating officials have to
take full care in regard to what they
are doing. I have no doubt that they
have enough clues on which they are
working. They have put ynder ar-
rest some people. They have recover-
ed all the articles that were with
Pandit Deen Dayaljj at that time.
If anybody has any other information
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or clues and he can give them, cer-
tainly they can also be made use of
by the investigating officials.

One Member asked whether Mr.
Lobo nhas been withdrawn. In order to
help Mr. Lobo who was in charge of
investigations. .....

AN HON. MEMBER: He is refcrring
to Lobo Prabhu?

SHRI Y. B. CHAVAN: Ye to iobo
Ka Prabhu hai; 1 am referring to
Mr. Lobo, Not only does Mr. Lobo
still continue on the investigation
side, but we have asked another DIG,
Mr. M. P. Singh to help him. Even
when he is in charge of it, sometimes,
the work here also brings him back
because he has to attend to some other
things here which he was doing be-
fore. But Mr. Lobo still continues on
it. As far as 1 am concerned, I can
say that the investigation is energeti-
cally being followed, and I hope so%ner
than later they will be in a position
to, go before the court with all the
evidence angd clues that they have.

He raised another point. He said the
CBI should keep its mind open, and
the possibility of political motivation
for this murder should be investigat-
ed fully. Certainly. If there is any
information or clue, that will be
pursued further. But he made gno-
ther hint, that the CBI started with
an ‘accident’ theory. It was not the
theory of CBI that it was an accident.
But when an investigation starts. it
has to take into consideration all the
probabilities and then proceed pn that
basis. It was never the conclusion
of CBI that it was an accident.

. He also mentioned about missionar-
les and tea planters. As regards the
former, as far as possible in the porder
areas, we are following the policy of
Indianisation of missions. But that
will have to be done gradually. We
should not do it in such a way that
we create a suspicion in the minds
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of the minorities, Christians, in this
country. This will have to be done
gradually, because you do not
get all the time all the types of
people that the missions pequire.
Sometimes an expert doctor is requir-
ed; sometimes nurses are required. I
know from my own experience—some
of the Indian missionaries have told
me—] do not know what is wrong
with us—that the zeal with which
some of these people work is not equal-
led by our own people. Take the cas.
of leprosy patients, for example. When
it is eur own people attending to them
and trying to do it, they do not like
to stay there for long. This sort of
difficulties do . arise and one will
have to take a rather humane view
of this matter. Se a gardual policy
of Indianisation will be pursued in
the case of the missions in border
areas. That was one aspect which
Shri Vajpayee emphasised. On the
border areas, we will have to. be &
little stricter. We are not allowing
new missionaries to go. And when-
ever gny doubt about any person con-
cerning the security aspect arises, he
is askeq to leave. We will certainly
proceed with a little more speed as
far as Indianisation is concerned in
the border areas. I gm quite aware of
this problem of missionaries in the
more sensitive security areas on the
borders.

Now comes the problem of Delhi.
Shri Brahm Prakash hag raised this
question. I know his feelings in the
matter. I know the feelings of Shri
Kanwar La]l Gupta on this.

An HON. MEMBER: Not of Shri

Balraj Madhok?

SHRI Y. B. CHAVAN: The general
set-up of Delhi and the administra-
tion of Delhi is one of the difficult
problems in our_ administration as
such. 1 know that people like Shri
Brahty Prakash and other friends do
want a sort of complete statechood for
the Delhi area.
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SHRI FRANK ANTHONY: God
save the Delhi citizens!

SHRI Y. B. CHAVAN: Do not sart
criticising us because we have not
conceded it.

As regards this prodlem,
it is not my view that holt?S
the field; this is also the view of this
House, because this House has cer-
tainly taken a particular view of the
matter. Delhi happens to be the
capital of the Union. It cannot have
two States at the same place: the
Central Government and the Delhi
Government. The term ‘Government’
as a concept which 15 rather an ex-
clusive concept. Two of them cannot
function in the same place; there
cannot be two States in one area. At
the same time, there are problems for
which some sort of autonomous ar-
rangements have to be made; certain
executive responsibilities have to be
transferred, which is being done.
There is the Metropolitan Council.
There is an Executive Council work-
ing with transferred subjects.

There are certain administrative
problems. Unfortunately, there are
certain political problems too—I am
aware of them; I will come to them
a little later. It is creating certain
difficulties and initial frictions. But
I have no doubt, given the willing-
ness to work it and given the co-
operation of all concerned, this can
be worked smoothly. If some adjust-
ments are neessary, if some little
improvements here and there are
called for, they can certainly be
thought of, I am not against that.
But the basic fact remains as far
as this Government is concerned, as
far as his Parliament is concerned—
because it took a view of the matter
-only two or three years ago—that in
this area there cannot be two States.
One will have to concede this position,
one will have to adjust onself to this
basic position.
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SHRI BALRAJ MADHOK . (South
Delhi): Accepting this basic princi-
ple, why should there be a multipli-
city of authorities in the Central Gov-
ernment dealing with various things?
Why not there be one central autho-
rity for these subjects and one sup-
reme authority for the transferred
subjects?

SHRI Y. B. CHAVAN: There are
three or four bodies functioning here.
There is the Delhi Municipal Corpora-
tion; there is the New Delhi Munici-
pal Committee; there is the Canton-
ment Board; there is the Development
Board. The tasks are so different. I
would like the hon. member to rea-
lise one thing, that the NDMC area
has certainly its own different prob-
lems, different from what you fact in
the Delhi Municipal Corporation area.
I am prepared to sit with aim and
convince him, if I can. ..

SHRI D. C. SHARMA (Gurdaspur):
Do not waste your time,

SHRI Y. B. CHAVAN: I know the
wisdom of the solution suggested by
the hon. Member, but this is the only
thing we can do in this country; even
if necessary, waste your time to per-
suade friends,

Take the question of the Canton-
ment Board. This is nothing peculiar
to Delhi. Cantonment Boards func-
tion in major cities of India. They
have their own functions. Possibly
sometimes my hon, colleague, the
Defence Minister, might very ably
explain the functions of cantonment
boards. These are the problems.

Let us go to the problem of jhuggi-
jhonpri. It is a problem, a very sen-
sitive problem. It is there in all lead-
ing cities of India; the same thing is
happening in Delhi also. We all know
that after independence the process
of urbanisation is going on very fast.
A large number, of people from the
rural areas which have no employ-
ment opportunities naturally rush to
the cities to get employment. That
has created a chronic problem, in-
creasing slums. all over India. It is
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more so in Delhi because Dethi in the
last (0 years has expanded five t'o
six times and more. Naturally i} is
a problem here. At the same time,
we have also to see that it does not
become merely a city of slums. We
have to find a solution to it. The prob-
lem has been discussed from time to
time from the time of Pandit Nehru,
because he had applied his mind to it
and left certain ideas behind him.
Ultimately, we reached some decisions.
I had met representatives of Delhi.
A study team was appointed Wwith
which most of the important mem-
bers here were associated. Their re-
port has come. A certain number of
people had to be shifted, I agree that

when people are shifted from one
area to other areas, the minimum
facilities for human beings to live

and function must be provided for
them, That basic thing I accept as
a sort of responsibility on anybody
undertaking this sort of operation.

I personally feel this was taken care
of even when these activities were
undertaken by the Lt. Governor.
There can be two opinions as to whe-
ther the facilities there are enough
or not. Certainly it can be a matter
of opinion. I propose to go and visit
some of these areas to find out what
has really been done. But in this
matter, my position is that of a friend
and guide, if they want guidance and
help. Ultimately, this matter has to
be decided there . . .

«ft quEeR BT et F 9w
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SHRI Y. B. CHAVAN: I was deal-
ing with the jhuggi-jhonpri issue.
Instead of immediately creating more
problems, I had given a view to the
Lt. Governor—I am owning it public-
ly—whether we cannot suspend the
operations for some time, and again
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meet all the friends, those who were
the members of the study team and
even other responsible leaders, and
have some sort of a balanced ap-
proach to this problem and then take
a decision. But some Members did
pot like it. I received a létter from
hon. Member Shri Gupta asking why
it was being done. It is not enough
to have some view on a particular
matter. There is always the possi-
bility of another person having an-
other view. The person who is to
implement a decision has to take all
views into consideration. In this mat-
ter also, party considerations should
not be brought in, Human considera-
tions are the most important. The
removal of slum conditions in Delhi
is also in the interest of those who
live in the slums it is not only meant
for the beautification of Delhi. There
are problems of sanitation, social
hygiene, environmental hygiene, etc.
in slums.

ot ¥ w0 aa (et ae) -
ﬁ%m&'{aﬁ foar & 5 wma

SHRI Y. B. CHAVAN: 1 cannot
stop that completely or permanently.
I requested the Lieut. Governor to
suspend the operation for the present
so that we could meet and discuss the
problem, so that difficult problems-are
not thrown up and agitations are not
launched on this matter ... (Inter-
ruptions).

QT RTT wX°q : 1 gheaa
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SHRI Y. B, CHAVAN: When agi-
tations are launched, law and order
problems are created in the eity.
I concede the right of political parties
to have agitations and demonstra-
tions. But at the same time if some-
thing is doneand the Home Minister
and the police organisation do not
take action, what happens? Here again
there is the question of balancing.
There should be a constructive ap-
proach to this problem to solve it
wisely with the co-operation of each
other. Let us not politicalise the
jhuggi and jhompri question; let us
not think in terms of agitations. If
we did that, I am sure that within a
reasonable time, we shall find a
method to solve this problem. . .

SHRI BAL RAJ MADHOK: Do not
aggravate it by unnecessarily delay-
ing the matters; it needs speedy solu-
tion.

SHRI Y. B. CHAVAN:Shri Madhok
is an experienced politician and he
has some experience of administra-
tion also. When you want to solve a
problem, you must know the size of
the problem and how it is expanding
also. In order to solve such a huge
problem, you should think in terms
of having resources, you have to
think of enough land so that they
could be shifted there; you have to
think of other materials also. These
will be some of the aspects which
shall be taken into consideration
when we all sit down to talk about
it.

Some small things are made im-
portant issues. Shri Kandappan men-
tioned the name of Tamilnad to
illustrate the attitude of the Centre.
I think he knew the developments.
I shall give the facts as they are.
First of all the Chief Minister of
Madras mentioned some other name
for the State. I had occasion to meet
him and discuss with him this
matter. I had indicated to him that
it they vranted to change the name,
we shouli have no objection, They
passed a resolution and the sugges-
tion has come before us. According
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to the Constitution, we had to draft
a Bill and send the draft Bill as such
for the consideration of the Madras
Assembly. It is being done. We are
not against the change of name. If
the people of Madras want a change
in the name of the State, we gladly
accept it; it is our attitude,

SHRI S. KANDAPPAN: What
about Dalmiapuram?
SHRI Y. B. CHAVAN: 1f they

went to change the name of a certain
place, that is one thing. If they want
to change the name of the railway
station, that is another thing. It has
its own history. The previous Gov-
ernment did not accept it. The pre-
sent Government of Madras recom-
mended it. We examined it, This is
a new colony which has come up.
After all, the name is a convenience;
it is not to commemorate somebody.
The Railways say that the railway
station is Dalmianagar. There seems
to be opposition only because the
name happens to be Dalmia. 1 am
not very fond of these names my-
self . . .

SHRI S. KANDAPPAN: Your rep-
ly is completely misleading. The
name of the place is Kallakudi.

SHRI Y. B. CHAVAN: My infor-
mation is that it is a nearby village;
the name of the station is Dalmia-
nagar,

SHRI S. KANDAPPAN: I have
mentioned the case of Chandrapur
when you accept the suggestion of
the Maharashtra Government and
changed Chanda to Chandrapur, what
harm is there in accepting this de-
mand? This is the House of the Peo-
ple; still it is called Lok Sabha.
There is some sentimenta] attachment
to language.

SHRI Y. B. CHAVAN: I under-
stand your sentiments. I do not want
to hurt your sentiments. We shall
take up the matter with the Railway
Ministry again, I am not taking any
rigid attitude. As I said, name is a
convenience and it is a small matter.
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But I wish to explain the change of
Chandrapur; you must understand
the reasoning behind it. It was not
the name of the station that was
changed. The station was in Chanda
town. The name of the town was
changed and therefore the name of
the station was changed. It was not
a change of name of the station alone,
by itself. It was formerly called
Chanda. ! do not know why this
change was accepted. When I was
Chief Minister, I had not made that
recommendation; when it was accept-
ed here, I was not the Home Minister.
There are a number of changes like
that—Varanasi for instance. If you
want to make a change in the name
of any town, you can make any pro-
posal and we shall certainly consider
it on merits. I am not making any
commitment in saying so.

SHRI S, KANDAPPAN: The Motor
Vehicles Act.

SHRI Y. B. CHAVAN: I have not
got details of the matter as it con-
cerns the Transport Ministry. I shall
take it up with them and you should
also take it up with them, Person-
ally, I am not dealing with that mat-
ter

There were speeches by some other
Members. There was no particular
point in Mr. Piloo Mody’s speech; it
was a well-worded speech; that is all
that I can say. I think Dwivedyiji
said one or two things about inter-
state relations. He mentioned Mysore
and Maharashtra borders and Orissa
and Andhra Pradesh. There is a
difference between these two prob-
lems. The problem between Mysore
and Maharashtra is under examina-
tion by the Government and I have
not got anything to say about it at
this stage. One idea is to call all the
political parties and evolve some sort
of a national concensus. I hope some
solution can be found for this matter.
I am not expressing any view in this
matter. Secondly, I come from one
of the States which is a party which
is interested and I may be misunder-
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stood and I do not want it to be so.
It is not merely a question of my be-
ing misunderstood. I do not want to
be unfair to the problem as such and
make a solution difficult. Therefore,
I shall not say anything.

The Orissa~Andhra Pradesh prob-
lem is of a different type. The My-
sore-Maharashtra problem arises out
of the reorganisation of the States.
The first problem, the Orissa-Andhra
problem, is conccerned with going
into the records of both the States
and coming to some conclusions. I
am corresponding with both the Chief
Ministers to agree to something. This
is the way the Home Minister has to
work, He cannot send commands
from here to do this or that but try
to talk to them patiently. I am try-
ing to tackle this matter and I hope
the influence of the hon. Members
will be of some use to me and I hope
I shall have similar help from the
other hon. Members from Andhra
Also, to get these two Chief Ministers
together and to find a solution to a
very minor problem. Sometimes
minor problems become more diffi-
cult and troublesome problems,

17 hrs.

SHRI SURENDRANATH DWI-
VEDY: Not only about Maharashtra
and Mysore, but about all existing
border disputes between States, why
not have some uniform principle for
demarcation of the boundaries

SHRI Y. B. CHAVAN: I do not
have enough time to deal with it now,
but this is certainly a good idea. If
we can evolve some principles, well
and good. Nothing like that.

Mr. Varma from this side raised a
serious matter about what is happen-
ing in Assam. I have dealt with that
question while dealing with the ques-
tions and I do not want to go into the
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details of it now, The most import-
ant thing 1 had to do was to invite
the attention of the House and the
cournitry to the seriousness of the prob-
lem and the implications of what is
happening in that part of the coun-
try, We will have to be very watch-
ful and careful.

There were some other individual
problems mentioned by some hon.
Members. I do not think 1 will have
enough time to deal with them.

SHRI B, SHANKARANAND: What
about scheduled castes?

SHRI Y. B. CHAVAN: The prob-
lem of scheduled castes, particularly
the treatment that is being meted out
to Harijans in some areas, is a very
sensitive matter, It is not for the
sake of formality that I am saying
it. I say it because of my deep
anxiety about this problem. Ultimate-
ly Indian democracy will be judged
by what we do to the scheduled
castes and tribes in our country. That
is my basic feeling. We will have
to do our utmost for them, One in-
cident was discussed in this House
this morning. It is a terribly bad
thing and one feels ashamed of it.
We should give thought to it on a
national level to find out the remedy,
whether we can have any permanent
machinery to look into it or whether
there should be a judicial enquiry
whenever such g thing happens, etc.
1 will go very carefully into it. Ican
assure the hon. member that the
whole House is with them on this
point. It will be the duty of this
country to see that not only justice is
done to them, but they must also feel

that justice is done to them. That
will be the ultimate test.
ot T W ("af) ;o Far s
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SHRI Y. B. CHAVAN: Apart from
reservations, there were certain other
problems also about the services. In
the Home Ministry, we had appoint-
ed a commitiee under the chairman-
ship of Mr. Yardi. They had formu-
lated certain proposals which have
been accepted in the Home Ministry,
but they will have to be taken to the
Cabinet, Then the Government wilk
have to take a flnal view on ‘t.

st oif A WA ("TETE ).
v sqaeqT @I X Qfd, Awer
quTT W )

SHRI Y. B. CHAVAN: I wish I
had a strong pen to do it by one
stroke of the pen. There are certain
susceptibilities and I do not want to
touch on it.

SHRI SHEO NARAIN: Will he as-
sure the House that he will take up
the problem of Harijans in his own
ministry?

SHRI Y. B. CHAVAN: Let us not
think in these terms.- I am sure the
problem is in the able hands of Shri
Ashoka Mehta and he is doing his
utmost. He and I meet together many
times and discuss these problems. It
is not a question whether it is in the
hands of A or B. Ultimately the Gov-
ernment is collectively responsible to
what is happening.

SHRI SAMAR GUHA (Contai):
Yesterday I raised a few questions
about the problems of Indian citizens
in the Indian enclaves in East Pakis-
tan and about reports regarding alleg-
ed documents about Shri Atulya
Ghosh. You were not present here;
Mr, Shukla was present.

SHRI Y. B. CHAVAN: 1
many times explained those things
here. These are problems 1 cannot
answer now. If he comes to me, |
am prepared to discuss it with him.

have
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Sir, 1 thank you and the Housg for
the patient hearing 1 have received.
(Interruptim).

SHRI S. S. KOTHARI (Maindsaur):
Why don’t you deal with the sabo-
teurs firmly?

SHRI Y. B. CHAVAN: When 1
mentioned about the problem of sub-
version, I did say that we will have
to be ruthless with the saboteurs and
save the country. (Interruptions).

SEVERAL HON, MEMBERS rosc—

MR. DEPUTY-SPEAKER: If .here
is anything, you can approach the
Home Minister later on. I will now
put all the cut motions together 'o
the vote of the House.

All the cut motions were put and
negatived,
MR. DEPUTY-SPEAKER: 1 will

now put the demands to the vote of
the House,

s HIEW qm A @ne
o6 AT 1 & wqg F oo A el
qefafrdv faer 1966 F1e a3 @
& NI IR T T | 39 F JvA
228 e dag g fv:

Subject to the provisions of this
Act, the Metropolitan Council shall
have the right to discuss, and make
recommendations with respect to, the
following matters in so far as they
relate to Delhi, namely: —

(a) proposals for undertaking
legislation with respect to any
of the matters eunmerated in
the State List or the Concur-
rent List in the Seventh Sche-
dule to the Constitution in so
far as any such matters is
applicable in relation to Union
territories (here-after refer-
red to as the State List and
the Concurrent List);
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(b) proposals for extension to.
Delhi of any enactment io
a State relatable to any matter-
enumerated in the State List:
or the Concurrent List;

(c) proposals for legislation:
referred to it by the Ad-
ministrator with respect to»
any of the matters enumerat-
ed in the State List or the-
Concurrent List;

(d) the estimated receipts and
expenditure  pertaining 12
Delhi to be credited to and
to be made from, the Conso-
lidated Fund of India; and
notwithstanding anything.
contained in the Delhi Deve-
lopment Act, 1957, the esti-
mated receipts and expendi-
ture of the Delhi Develop-
ment Authority;

The recommendations of the Met-
ropolitan Council, after hav-
ing been duly considered by
the Executive Council, shail,
whehever necessary, be for-
warded by the Administrator
to Central Government with
the views, if any, exprassed
thereon by the Executive-
Council.”

SHRI ATAL BIHARJ] VAJPAYEE:
That has not been done,

it WA q A w1 R
faeeft %7 @t @ ar wwEA g ag dm
fafret #rare & o s 2
feestt 1 dgmifee  weww @
AW AR R o av g
T wedr  Fedews ag wof §
Wi W d w2 fr o
ST W 9T § SR weE axg ®
oAz At smom 1 ¥ wEeT g
ffF & aT@ & W o gwaE
i arm # A3 E §w fafedy &
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[ # 1o )
‘o N sEfw # wwarw
fea n3 § 3 37 dex o¥ ¥ fafi,
AL A FWF T AR g -
a7 ¥ W fagams T N WK 3%
I faw § xa% o7 fadre aqr @ni
qfgadz Fga far sram frarar
gl w1 feRAdnT o9 & T @
T fafredy FY arew a3 Fifewr gan
wfed | W@ mEem ¥ w faet
FaR AP MEfF T ag faoe
e Fefew §  femwaw go
R Igd A oAt W FT 9w
T | TN q@ ¥ IWE g 9A
feasw i 9q I9F a7 S Fewge-
WA AT A AGT & IR W9 AT
ar g 7@ afeT fagiaa smom
F A § ¥ vz § B @ W)
w2 | afFs  fFIFIae &7 wIAY

Suecll

MR. DEPUTY-SPEAKER: Does it
contain any provision that till such
a recommendation is forwarded to the
Home Ministry, the Lok Sabha has no
authority to vote the Demands? Does
it say so anywhere?

SHRI NAMBIAR: Unless that is
included, how can it be passed?

SHRI Y. B. CHAVAN: What is
stated there is that the recommenda-
tions made by the Metropolitan Coun-
cil or the Executive Council will have
to be considered by us. If they make
additional recommendations, certain-
ly they can be considered by way ot
Supplementary Demands for Grants.

SHRI KANWARLAL GUPTA: No.

SHRI Y. B. CHAVAN: Let us not
try to put the cart before the horse.
There ' is no provision, No Act can
restrict the right of this House.
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MR. DEPUTY-SPEAKER: As there
is no binding provision, I cannot en-
tertain the point of order,

ot v fagrdt ot ¢ g A
IRT ¢ 5 7z daraw # w9 0w
U I3 AT W ogg Ay
W FT 5 aRw 2a Q| g
@ f& ddfaew wefew
T fa F7 ¥ AR FaT § 9w
fawfestt & arg 1w @ o o
& s war g fr wfasy & dar
F71 F1 9767 far smoam

MR. DEPUTY-SPEAKER: The

question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1969, in respect of
the heads of demands entered in
the second column thercof against
Demands Nos. 38 to 52, 117 and
118 relating to the Ministry of
Home Affairs.”

The motion was adopted.

[The motion for Demunds for
Grants which were adopted by the
Lok Sabha, are reproduced below-—
Ed.]

DeEmaND No. 38—MINISTRY OF HoMmEe
AFFAIRS

“That a sum not exceeding
Rs. 1,24,05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Ministry of Home Affairs’.”
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Desanp No. 39 CaBINET

“That a sum not exceeding
Rs. :65,88,0000 be granted to the
President to complete the sum
necessary to defray the charges
-which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Cabinet’.”

DEMAND No. 40 ADMINISTRATION OF
JusTicE

“That a sum not exceeding
Rs. 2,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Administration o Justice'.”

Demanp No. 41 Porick

“That a sum not exceeding
Rs. 37,94,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Police’.”

Demanp No. 42 Census

“That a sum not exceeding
Rs. 1,09,58,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Census’.”

Demanp No. 43 SaTisTics

“That a sum not exceeding
Rs. 2,94,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Statistics’.”
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Drmanp No. 44 Privy Puases Amp

ALLOWANCEs OF INDIAN RuLkms

“That a sum not exceeding
Rs. 1,31,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 19869, in respect
of ‘Privy Purses and Allow=nces
of Indian Rulers’.”

DEMAND No. 45—TERRITORIAL AND PoLi-
TICAL PENSIONS

“That a sum not exceeding
Rs. 15,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Territorial and Political Pen-
sions”.”

DemAND No. 46—DELHI

“That a sum not exceeding
Rs. 31,12,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Delhi’.”

DemanD No. 47 CHANDIGARH

“That a sum not exceeding
Rs. 4,98,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1969, in respect
o¢ ‘Chandigarh’.”

DemAND No. 48 ANDAMAN AND NIcOBAR
IsLanNDs

“That a sum not exceeding
Rs. 5,96,87,000 be granted to the
President to complete the sum
necessary to defray the charges

Home Affairs) 600
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[Mr. Deputy-Speaked]

which wil] come in course of pay-
ment during the year ending the
81st day of March, 1969, in respect
of ‘Andaman and Nicobar Is-
lands'.”

DEMAND No. 49 TRIBAL AREAS

“That a sum not exceeding
Rs. 20,56,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
81st day of March, 1969, in respect
of ‘Tribal Areas’.”

DeMAND No. 50 DApRA AND NAGAR
HavELl AREA

“That a sum not exceeding
Rs. 46,93,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Dadra and Nagar Haveli
Area’.”

Demaxp No. 51 Laccapive, MiNicoy
AND AMINDIVI ISLANDS

“That a sum not exceeding
Rs. 89,92,000 be granted 1o the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Laccadive, Minicoy and Amin-
divi Islands'’.”

DEMAND No. 52 OTHER REVENUE EXPEN-
DITURE OF THE MINISTRY oF [{omm
AFFAIRS

“That a sum not exceeding
Rs, 8,95,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Other Revenue Expenditure of
the Ministry of Home Affairs’.”
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DEMAND No. 117—CAPITAL OUTLAAY ON:
UNION TERRITORIES AND TR'BAL AREAS

“That a sum not exceeding
Rs. 10,72,95,000 be granted to the
President to complete the sum
necessary to defray the -harges
which wil]l come in course of pay-
ment during the year ending the
81st day of March, 1969, in respect
of ‘Capital Outlay in Union
Territories and Tribal Areas’.”

DEMAaND No. 118—OTtHER CAPITAL OUT-
LAY OF THE MiNi1sTRY or Home
AFFAIRS

“That a sum not exceeding
Rs. 62,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil]l come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Other Capital Outlay of the
Ministry of Home Affairs'’.”

17.14 hrs.
MINISTRY OF DEFENCE

MR. DEPUTY-SPEAKER: The:
House will now take up discussion and
voting on Demand Nos. 4 to 6 and
104 relating to the Ministry of Defence
for which 6 hours have been allotted.

Hon, Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the serial
numbers of the cut motions they
would like to move.

DeMAaND No. 4—MiINISTRY OF DeFENCE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 173,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
81st day of March, 1969, in respect
of ‘Ministry of Defence’.”
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DemAND No. 5—DiFENCE S&RVICES-
ErrFECTIVE

[ArMy INcLUDING Drrence Propuc-
TION, NAVY AND Am Forcx]

MR. DEPUTY-SPEAKER: Mgction
‘moved:

“That a sum not exceeding
Rs. 7,62,53,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course cf pay-
ment during the year ending the
31st day of March, 1969, in respect
of Defence Services, Effective of
which Rs. 5,90,57,83,000 shall be
for Army including Defence Pro-
duction, Rs. 31,84,67,000 for Navy
and Rs. 1,40,10,83,000 for Alr
Force.”

DEMAND NO. 6—DEFENCE SERVI-
CES—NON-EFFECTIVE

MR. DEPUTY-SPEAKER: Motion
~moved:

“That a sum not exceeding
Rs. 23,54,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of Defence Services—Non-effective.”

!DEMAND NO. 104—DEFENCE CAPI-

TAL OUTLAY
MR. DEPUTY-SPEAKER: Motion
:moved:
“That a sum not exceeding

Rs. 1,08,79,17,000 be granted to the
President to complete the sum neces-
-sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
. March, 1969, in respect of Defence
1Capital Outlay.”

SHRI GIRRAJ SARAN SINGH
“(Mathura): Sir, as usual the Defence
Minister has produced & book which
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he labels as the Report on the Ministry
of Defence ang as usual, apart from
being a little falter, it gives us very
little information,

We are aware of the enormous cost
of our Defence Budget. We are also
aware of the recent promotions in all
ranks of the Armed Forces. It only
requires simple mathematics to work
out that we have added 18 Divisions
to our Army. This may be laudable
in view of the increased Pakistan
potential but what is not so praise-
worthy is the fact that he knows as
well as I do that he has no transport
to move these divisions, no guns for
the new artillery regiments, no tanks
for the new armoured regiments.
Surely, this considerable ex-
penditure could have been avoided
until such time as equipment was
available and also by following the
point suggested by me last year teo
have a small mobile modern army
backed by a huge para military force,

One distressing suggestion made in
this report is that the activities of the
NCC are to be curtailed. We are al-
ready aware of the indiscipline jn the
younger generation and to curtail a
unifying force and its inherent impact
is, I think, wrong. I know, as Motion
said, where there is no hope there is
no fear. Discipline in itself gives hope
and, therefore, I would ask the Minis-
ter to reconsider hig decision in this
regard,

With regard to the Air Force. a ser-
vice for which I have great personal
regard and affection, I have been hor-
rified by the number of accidents that
have taken place lately. This ig sure-
ly due to lack of training of pilots or
of faulty maintenance or more because
our aircraft are obsolete. He says
blindly that we are re-equipping. bu!
when is this transition period to be
over? I do not know. I am sure, he
agrees with me that none of our young
men are keen to become recipients of
posthumous awards for gallantry®
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[Shri Girraj Saran Singh]

The Minister the other day waxed
elogquent on clause § of the Official
Secretg Act with regard to The Untold
Story. 1 charge that he himselt is
guilty of violating this Act. It is well
known that Iran has supplied aero-
planes to Pakistan; yet when their
C-in-C visited this country, he was
shown everything including a trip to
the very sensitive ‘border area of
Nathu-La. I think, in future such
visits should be carefully regulated
and properly screened,

17.18 hrs.
[Sarr G. S. DHILLON in the Chair]

I would like to point out to the De-
fence Minister this is a quotation
whose author, I am afraid, at the
moment ] cannot give—

“Peace is the one thing that the
common man in every country wants,
but at the moment he gets the word
hurled at him from every conceiv-
able direction. Unfortunately, it
happens to be a fact that any politi-
cal fraudulency can secure a hearing
even if it merely breathes the word.
People are so frightened of putting
themselves in the position of not
furthering the cause of peace, that
the most crooked appeal ensures a
hearing and even co-operation.”

What has happened in Kashmir,
Haji Pir and now in Kutch, does the
hon. Minister think that I or the coun-
try will forget? The last thing I want
is that we do so. I want you all to go
back and say that we have bowed our
heads in the interest of peace not only
on this continent but in the world.

I want the hon. Defence Minister,
the Government of India, the leaders
to tell America, Russia and China
that we, the people of India, are not
greedy; we want nothing except what
God gave us. Tell them that we would
like to smell the sweet smell of peace
once for ourselves and for ever for our
children. Tell them that we do not
want: our children and their children’s
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children to walk in the shodow of war.
Tell them we do not want much, only
peace, carefree children playing with-
out want and without wondering
where to go and what tomorrow will
bring.

I have not very much to say. The
Government of the world may not be
mad but they are bund and that
blindless is but one step removed from
insanity. If you can only bring your
people in close contact with your
neighbours, you will discover that
their differences no longer exist and
that they are only inhabitants of the
same world in which we live, that
right, truth, virtue, belonge to them
just as much it is to us.

I would like to finish by saying that
I, once again, plead th2: cause of the
junior officers in the army, for reduc-
ing the stationing in hardship areas. I
woulq again ask the hon. Minister of
Defence to reconsider this point by
rotating them more frequently anrd
providing with housing in cantonment
areas so that schooling facilities for
their children, housing for their wives,
all these difficulties. are removed.

DR. D. S. RAJU (Rajahmundry):
Mr. Chairman, Sir, 1 risce to support
the Demands for Grants of the De-
fence Ministry in toto. While I do
so, I would like to express my deep-
sorrow that we are compelled to spend
so much money for the defence pur-
poses which we can profitably utilise
for the welfare of our penple and for
improving the standard of living of
our people. But it is a tragety, I say,
of the times that we have no other-
alternative because our twv, neigh-
bours, Pakistan on the one side and
China on the other side, have not
ceased to provoke and to create inci--
dents and to do all sorts of things in-
cluding an open aggrassion. Under-
these circumstances, we have no other
alternative but to prepare our coun--
try for defence. ) ‘
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Sir, defence is our sacred duty and
our constitutional responsibility that
we owe to our country. Jt is all the
more tragic because none of s want
war. A vast majority of our people
and a vast majority of our leaders
also do not want war. We want peace.
1 think that is our culture and civili-
sation. For the last 2500 vears; we
have never aggressed, we have never
crossed the frontiers of our country
except, perhaps, during the time of
Emperor Ashoka, when he ruled a bit
of Afghanistan and that too was given
to him as part of a dJowry. That wa«
the only period of our history that our
troops went outside our frontiers.
Now things have changed. [ would
like to quote a saying from Mr.
Romain Rolland with re¢ard to non-
violence and non-cooperation. He said
some decades ago that if the experi-
ment of Mahatma Gandhi fails, there
is no salvation for the humanity and
he said that there will be more vio-
lence and the world and the humanity
will be destroyed. That is & very
prophetic saying and, I am afraid,
things are moving in that direction.
In spite of the technological advance,
in spite of the accumulation of the
most destructive bombs, atom and
hydrogen bombs, the things are not
being settled peacefuily.

So, now our duty i3 olear. We do
not like to be aggressive. 1 hope and
trust that our soldiers will never be
the first to cross over frontiers nor our
tanks and planes will the first to cross
over frontiers. But we have got to
defend ourselves with all the resour-
ces at our disposal. In this connection,
I would like to say we have got the
finest army in the world. Their
loyalty, their patriolism and their
courage has never been questioned. A
fine tradition has been establisned not
only after Independence but several
decades and centuries beforc Indepen-
dence also. Our Generals are also
very brilliant, very toitgh and very
courageous and they have denionstrat-
ed their ability during the last two
campaigns. I am glad that the mantle
of the Deéefence Ministry hies on the
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shoulders of Shri Swarun Silnghji, a
senior colleague, very wel] experienc-
ed, and I am sure the country is safe

in his hands.

Now, I would like to say a few
words about modern technology. 1t
is advancing very rapidly. However
fine the army is, however big it is we
want weapons and we want more
modern weapons and modern techno-
logy and delivery system are also very
important. In this connection, I would
like to emphasise that conservative
and static minds are very dangerous.
We must move with the times. I
would like to urge upon our armed
forces and upon our Ministry to al-
ways continuously review our strategy
and tactics, to keep in touch with
modern advances of the other coun-
tries also and to also improve our
weapons and to give the armed forces
the best weapons we can give and we
can secure. No country can fight a
battle depending upon foreign resour-
ces, and foreign equipment. We must
attain self-sufficiency as quickly as
possible. There must also be some
priorities. Techniques are changing.
In the last war, Britain thought that
a battle ship was sovereign and -sup-
reme and they thought that they could
control the trade, their defences, by
a battle ship alone. What happened
when the submarines came? They
were sulking jn their bases and they
never came out in the open. One
small submarine could destroy a battle
ship which takes five years to be built
and costs several crores of rupees.
The same thing happened in Hawaii
during the last war. 9 midget sub-
marines of the Japanese Navy attack-
ed the whole Pacific fleet of America
and destroyed it and it took two vears
for America to recover from the
attack. There small midget sub-
marines and torpedo boats, are defen-
sive weapons and they cost very little.

Now, our frontiers are very big.
There is a long coastal line and an
equally long land fromtier. As I have
said, defence strategy must be syn-
chronised with our foreign policy and,.
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since we never wish to be aggressive,
‘we must be prepared to develop
defence strategy and 1 am sure we
-can defend our country by defence
strategy. I do agree that we wanta
‘big navy. But that is a long-range
policy. It takes several years to build
it. We should have a big navy both
for the eastern side and the western
‘side. Whereas we are not able to
“build battle ships immediately, we can
“build smaller craft like torpedo boats.
“We have to protect our shores and our
shipping, So, our immediate needs
are torpedo boats and small sub-
marines which can defend our shores.

‘I'come to the air-force now. I hope
-our Defence Minister will take this
important fact into consideration that
air-force is playing a very dominant
rolé. I know we need a well-balanced
air force, of bombers, fighters and
transport planes. But of the three, 1
think, our immediate need is that of
supersonic fighters, We need them
urgently. We have got to develop our
‘HF-24 and MIGs also as quickly as
possible, Our safety lies in numbers.
Our pilots are very good and very
‘brave. What we want is sufficient
numbers., We know that the average
life of a plane is only one week in a
campaign. So, we want sufficient num-
‘bers of supersonic fighters. That is a
defensive weapons and it is less ex-
pensive. If we lose a fighter, we may
lose only one pilot whercas bombers
are offensive weapons and are expen-
sive and if a bomber is lost, naturally,
a considerable amount of money is lost
-and probably, a number of crew are
also lost. So, we should concentrate
-on these fighters which are compara-
tively cheaper.

Then, we are building tanks in our
factories. Here also, the number is
very important. Till such time as we
acquire a big tank force we have got
to buy from outside and that we are,
probably, doing. That is not enough.
Our immediate need is to manufa:ture
anti-tank roekets,. There ara. certain
very good rockets which can destroy
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a tank force, The rockets can pierce
an armour plate, about 12 inches thick
I hope, we are concentrating on the
development of rockets. This is a
defensive weapon, infinitely cheaper
than a tank, and we must be able to
develop thousands and thousands of
these rockets, anti-tank rockets. We
should have anti-tank mines also to be
planted al]l over the vulnerable areas
of our frontiers; we must be able to
sow them like grains at a considerable
depth. ’

Now logistics is also very important,
Victory or failure depends on “how
quickly we can transport our troops
from place to place, unless we have
an adequate number of iroops, milliong
of them, located all over the country.
In other words, logistics supply is very
important, and in the present context,
we can only transport thrcugh planes
and, therefore, we must have enough
of them. If we fail to transport a
battalion to a particular place by a
particular time, then it makes all the
difference between success and failure.

I would also like to emphasize the
research aspect also. Our allotment
for research is very small; it does not
amount to even one per cent. Re-
search is very important 1 would Jike
to say that modern battels are really
fought in defence laboratories. If we
can evolve a better weapon and a bet-
ter delivery system that will greatly
increased our defence capacity. What-
ever we spend on research will not be
wasted. We have very brilliant scien-
tists working in our defence labora-
tories, but they need more incentives,
more encouragement, and better work-
ing conditions. So far as research is
concerned, I would like to mention
one point, and that is about missiles.
We have entered the missile age un-
fortunately. It is rather a long step
for us; it takes a long time for us to
prepare a missile and it is also very
difficult. As you all know, the two
big power Blocs have missiles, inter-
continental missiles, which they can
throw with atomic warheads, 2,000 or
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5,000 miles away. We have not reach-
ed that stage, But missiles can be
developed without atomic warheads
because our policy is not to develop
atomic bombs. But ordinary missiles
can also be developed.

Another point that I would like to
raise it this. As I have already said,
we are heading towards a big crisis.
I do not want to be pessimistic, but
let us not be complacent. We¢ know
the attitude of China; we should not
underestimate their strength; it is a
big nation with a population of 700
million, with one philosophy, one race,
one language and, one ideology. They
are marching forward; they have
developed a missile which can go
about 400 to 600 miles. But I am not
worried about it. What we should
do is that we should at least prepare
our defence system properly, and that
includes civil defence also. I think,
on civil defence, there is a Bill which
is on the anvil or which has already
been passed. We must implement the
provisions of that Civi] Defence Bill.
It is very important. By this, if we
are faced with an attack, we can def-
end our country, we can defend our
cities, and in this connection, work
must start now fitself; otherwise it will
be too late. We must develop shel-
ters. We have got quite a number
of hills in this country, a number of
hills, valleys, mountains, caves and
mines—empty mines and unused
minee,  Al] these can be utilised for
saving or minimising the number of
casualties. America is doing it, Russia
is doing it and even China is doing it;
they are spending billions of dollars
on civil defence. Therefore, every
new house that comes should have a
concrete shelter, 4 to 5 ft. in thickness
which will, except in the case of direct
hit, protect people from blast, flame,
radiation and shock. These are very
important problems and I hope, the
Government will take a serious view
of this.

As I have said, there is one more
precondition for a successfu]l defence
and that is the integrated unity of the
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country. This is very important. If
we are united as one body, I do not
think any country dare attack us. On
the other hand, if there is moral deg-
radation or political corruption or
ecnomic mal-adjustments or weak
leadership either at the Centre or in
the States, it will create a climate for
foreign countries to launch an mggres-
sion on us. So, unity is very impor-
tant. We know, there are gensitive
areas in the North-East. The Home
Minister has just made a statement
that we should be alive to the danger
in North-East, That should be dealt
with firmly. Decisions must be taken
promptly and all these dangers should
be dealt with very seriously because
we cannot aflord to have any instabi-
lity in this part of the region.

Before I conclude, I would like to
emphasize these points. As I have
said, we should constantly review our
strategy and tactics, and reorganize
our armed forces according to the
needs of the times. We have got our
mountain divisions. We should ex-
pand them, if necessary, depending
upon the needs. We should have an
adequate number of transport planes,
civil plans, and some of these Avro 747
can be converted, in times of need,
into transport planes for transporting
troops. This is very important. We
must allot more money for research;
we did some research; some of the
sophisticated equipment were dis-
dicovered in our laboratories; our
young scientists have indeed done
some creditable work, but more could
be done if we could give them oppor-
tunities and incentives; they will rise
to any occasion.

About missiles, we cannot ignore
the development of missiles. We
should concentrate on that. We may
not be able to throw missiles thous-

‘ands of miles away. Still, if we can

develop a missile, we can also develop
an anti-missile missile, so that the

-enemies’ missiles can be caught just

outside .our frontiers and destroyed.
That is the stage we ghould get into.
There is no point in accumulating
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huge armies; there are disadvantages,
there are difficulties in moving these
troops; then you have also to give
them equipment and proper facilities;
logjstics and all those things are also
there.

Then there are a few considerations
about our jawans. They have to be
looked after well. After all, they
make 530 much of sacrifices, they suffer
80 heavily, and they should be rehabi-
litated properly. Some jawans lose
their limbs, some become invalid and
so on. We should properly take care
of their wives and widows of those
people. We should really give them
proper encouragement. Army ig the
greatest integrating force in this coun-
try. Real friendship, real comrade-
ship, real citizenship, develops in the
Army; because they go through very
difficult times in the battle-field, bro-
therhood is fostered there. Every
year we are discharging to civil life
about a lakh of people; they are all
very good citizens and they promote
all the things that they have learnt
in the Army; they develop the civil
consciousness; they are all good assets
for the country. They are good assets
of the country.

In conclusion, I hope that the hon.
Minister of Defence will consider the
few suggestions that I have made.

17.40 Hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: 8ir, I have to report
the following messages received from
the Secretary of Rajya Sabha:

(i) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return- herewith the
Uttar Pradesh Appropriation
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(Vote on Account) Bill, 1968,
which was passed by the Lok
Sabha at its sitting held on
the 26th March, 1968, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill.”
(ii) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules.of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Uttar Pradesh Appropriation
Bill, 1968, which was passed
by the Lok Sabha at its sitting
held on the 26th March, 1968,
and transmitted to the Rajya
Sabha for its recommenda-
toins and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill.”

17.41 HRs.

DEMANDS FOR GRANTS, 1968-69—
contd,

MINISTRY OF DEFENCE—conid.

SHRI BRIJ RAJ SINGH—KOTAH
(Jhalwar): It is a surprising thing that
on such an important debate like
defence, very few Members have turn-
ed up even to lend their ears. That
just shows the lamentable lack of in-
terest in defence.

In defence, requirements are geared
to meet one’s potential enemies, and
when the enemies happen to be ad-
joining neighbours, the threat is much
more aggravated and heightened.
Weapons parity is a ‘must’ even in
the case of friendly neighbours, not
to speak of neighbourly enemies.

The Asian balance of power cam
only be kept on an even keel if India
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does not accept a status inferior to
that of China in any sense of the
word. Any other Status would upset
this delicate balance and endanger the
entire strategic advantage that nature
gives to India.

So long as China has massive
strength and capacity in conventional
ways to wage war and display hos-
tility towards India as she is going
at present, no responsible leadership
or Government in this country can
afford to cast away India’s defence
on mere presuppositions and hunches
pre-conceived that China will not
attack us. Ag you know, China is
the most unpredictable country that
one could ever face. Indian forces
should not only be sufficient to repel
and roll back any aggression from
China but should also be adequate
enough to repel aggression either
from Pakistan or from China or from
both acting in collusion. A strong
India is a safe India and a weak India
is for anybody to take. We have re-
cently seen what is happening in the
certain outlying islands, and most re-
cently in the little island between this
country and another neighbourly
island State in the Indian Ocean.

To add to all this, China has now
gone ahead with nuclear arms. Till
1954, we were told that we were
abreast of China in respect of nuclear
technology, know-how and everything
else that went with it. But now we
find that not only has China gone
ahead by at least ten years but we
have not even started yet. And yet
our leaders from time to time keep on
chanting the mantra of nuclear
brhamacharya as if that is the only
solution! A major vital concern for
us in the foreseeable future is not a
first and second strike by China with
its nuclear attack on us but the evil
threat which rises angd is rearing its
ugly head, namely Nuclear Blackmail.
Between peace and power there s a
vast realm of threats, humiliation,
ulimatums and compromises. It is true
that the nuclear weapons pay a
bully-boy with the added leverage to
twist another State’s arm.
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The special feature of nuclear arms
is not their actual yse but that their
possession gives the State a special
status. In a few years, China will be
posing this nuclear threat to not only
the countries surrounding it but even
to the USA and the USSR as has
been said in various papers and talks
relating to defence matters, and re-
cently by Mr. MacNamara, the US
Defence Secretary.

Suppose at that stage, she chooses
to play the same old game which she
did with this country in 1965, and
suppose she threatens our cities, our
industrial complexes and even the
capital itself with a nuclear attack in
return, for example, for our agreeing
to settle the Kashmir problem
“justly” with Pakistan at our expense?
What would this Government do?
What is the road open to us? What
would our answer be? It would be
wise for Government to throw aside
certain pet irrelevancies, as, for ex-
ample that China will never dare do
so, or for example that if she did so,
Russia and USA will put pressure of
nuclear attack on her. It would be
an irresponsible government which
will act on such presuppositions and
assumptions. Again, it would be a
folly to imagine that if China thretens
San Francisco or Vladivestok she her-
helf would be obliterated So, what
is most pertinent in such matters is
that neither Russia nor the USA
would like to have a tangle or risk a
war with China on a question like
Kashmir or Aksai Chin, for in their
strategic merit list the thing that
count more are perhaps Berlin or the
defence of Siberia or some such tracts
rather than our own local geo-politi-
cal problems. It would, therefore, be
stupid to think that these two super-
powers would take up cudgels on our
behalf.

What is serious js that this black-
mail would be taken advantage of by
other powers to force a solution on
us, say something which would have
the shades of Munich.

Therefore, any answer to Chinese
threats of nuclear arms will have to
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emergt from within our own selves.
We must have a god military, politi-
cal and diplomatic deterrent to resist
and we must not yield for there is no
other alternative before this country.

It is this very fact that makes a
mockery of the belief that people
attach to the so-called credible
guarantee given to India by the
nuclear powers. There can be
no such thing as a credible
guarantee as perhaps there js no such
thing as perfect love or ghosts! No
State can give such a guarantee to
another State to use nuclear weapons
which could be automatic, and hence
no guarantee can be credible. No
nuclear nation would risk to be at
war with somebody else’s hand on the
trigger. In other words, in interna-
tiona] politics, nobody is going to pull
one’s chestnuts out of the fire except
for one self. India, therefore, would
be well advised not to put any faith
in such guarantees, and it would be a
bad day for us, a black day for us if
we did so, for it would be misdirected
and misplaced. We hope and presume
that Government when they speak of
such credible guarantees are only
eéxercising in the art of diplomacy.

Vig-a-vis our Chinese neighbour,
there are and can only be two alter-
natives when we think on it. One is
that we renounce the nuclear weapons
and reap the maximum benefit that
goes with it, and follow and put our
trust and faith in the future. The
other alternative is that we should
keep and reserve our option to make
nuclear weapons, and if nothng is
done soon to curb and control China,
to take a firm decision to go ahead
with the manufacture of nuclear wea-
pons. This would be the hard line
and bitter line, but it ultimately is
the soundest line that India could
follow. But to give up our right to
have the bomb and to renounce
nuclear weapons merely because of
some generalised guarantees given
either from one of the super-powers
singly or jointly or by both or by the
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rest of the nuclear powers under the
auspices of the UN, would be a poliey
which would be as short-sighted as
the tip of our nose. It would be un-
justified, unethical, unrealistic, igno-
ble and suicidal,

Whatever the decision, it must come
from within our inner self and should
be in keeping with our self-respect;
for not only to the teeming millions
of our own countrymen do we owe it
but we owe it glso perhaps to the
other millions that surround this
country.

India must play her just role fit
enough for her dignity and size, as
the guardian of freedom of free Asia,
a right which the nations of Asia
have a right to demand of us.

1 have only two or three minutes
left. So I would like to add that
when going through these Demands,
I find a lamentable lack of expendi-
ture marked for the Research and
Development Wing. India today
maintains the fourth largest armed
forces in the world, after USA, Russia
and China. We come seventh in
aggregate defence expenditure, after
USA, Russia, UK, China, France and
West Germany. We spend avproxi-
mately 3.2 per cent of our GNP on
defence, and yet the R and D is the
most neglected branch in this whole
system. Tt does not even come to 13
per cent of the total defence budget.
If you count the percentage, that this
represents of the GNP, it is 03,
whereas China is spending 2 per cent
of its GNP on R and D, and other
countries, developed countries, are
spending upto 5-8 per cent for the
last ten years. This present growth
is most unsatisfactory for the future
needs of our country. I would urge
upon the hon. Minister to give greater
allocation to R and D so that we be-
come self-sufficient and self-reliant
and our scientists and men make the
best out of this.

When we break down the budget
figures, it is apparent that not enough
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is being spent on the Air Force or
on the Navy. I would have elucidat-
-ed and elaborated on this, but keep-
ing myself to the confines of my time-
limit, I will only say this, that the
role of the Air Force for this country
js still wery big and it has got to be
expanded. ' We have to allocate more
than what has been done in previous
years, upto two times that figure.

Coming to the Navy, considering
the vast role that it has to play in
the Indian Ocean in safeguarding our
sea lanes, keeping open this Ocean
and not letting it become a cesspoocl
of international intrigue, I would
urge upon the Minister to sees that
the Navy is also put on a bigger foot-
ing by allocating larger funds.

With these words, I conclude my
speech. 1 would like to add that in
future the Report of the Ministry
should contain something on Grand
Strategy and on nuclear weapons,
about which, to my horror and dis-
may I do not ind a single word
written in this ctherwise meticulous
booklet, which is better than any so
far produced, but which is still woe-
fully lacking in this as there is so
much to be done in this respect.

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): I rise to support
the Demands for Grants of the Minis-
try of Defence.

SHR] NAMBIAR (Tiruchirappalli):
I thought he should have spoken on
the Home Ministry Demands. That
is his proper subject.

SHRI KRISHNA KUMAR CHAT-
TERJI: Defence should be the proper
subject for every free citizen of India.
The defences of the country have
assumed great importance because of
the danger of external aggression
facing us. We have experience of
such aggression only in the recent
past, when the Chinese aggression
came and the country had no suffi-
cient preparedness. We had to fight
with obsolete arms. Even then, be-
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cause of the national fervour and the
wave of patriotism that surged through
the country and united it as one man
and swept off all our differences in
the social, economic and political
fields, we could stand gs one solid
rock and meet the aggressors, with
the result that they had to fall back
and retreat.

At that time, the question of pre-
paredness in the matter of defence
became a very important issue. After
that, the allocations made for aug-
menting our defence forces seemed to
be adequate. But I would ask: Is it
possible to defend a country like India
with arms and weapons which are
not fully modern? We had not been
able to raise the required number of
army men even. But in recent times,
because of the withdrawal of the
emergency, some of the emergency
commissioned officers had also been
released. I consider this not a wise
step. These emergency commission-
ed officers should not have been re-
leased. We have to remember that the
emergency in the real sense is not
yet over because the Chinese aggres-
sion is not yet vacated and Pakistan
is stepping up her preparedness to
wage a war against India with Ameri-
can aid and Chinese guerilla tactics.

In recent times, we have learnt
some lessons gbout our inadequacy
in some respects. In the borders of
West Bengal, we had some intelli-
gent service of our own. Our 1aili-
tary intelligence services are not
properly equipped. In those davs
when Chinese aggress:
military intelligen-e wasnotup ¢...
mark in their efficiency of perform-
ance. But even after that, we see
that no attempt has been made to
make our military intelligence ser-
vice more efficient.

I find in the Report that disband-
ment of the NCC is contemplated. I
feel that compulsory military train-
ing should be given to all our youth.
Instead of continuing to build uyp the
existing NCC units and expand them
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in different educational institutions,
any attempt to certail this very im-
portant activity would harm our
country.

Then [ have to say that we have to
revise our policy with regard to

arms. We know that China
is becoming a nuclear power
soon. Pakistan is helped by
US.A. and China, and at 1wy

time she may depend upon the nuclear
powers. On the other hand, we do
not’ belong to any military bloc and
we cannot depend on any of the
nuclear powers at the time of an
emergency when there is danger to
our country. So I feel that Govern-
ment policy in this regard should be
revised. We should also go in for
nuclear arms for the defence of our
country. I would request the hon.
Minister to take up this matter with
the Cabinet and see that the Cabinet
revises its decision with regard to
nuclear arms.

Another point. China has been
constructing a road through Tibet
right up to our border posing a danger
to us. Even in the face of this, we
have not been very strong in organis-
ing our army in the border regions
in a way sufficient {0 meet the chal-
lenge posed by China. I feel that
unless we can organise our defence
forces in a proper way to meet the
challenge of China, she may be temp-
ted to launch another attack on us.

Then again, we know that even
now there are people in our goil who
are pot only chanting slogans like
Mao Tse tung zindabag but are also
organising in a way go that they can
maintain contact with China and
Pakistan. Unless we are vigilant and
nip the activities of these saboteurs in
the bud, it is not possible for us to
think of a3 well-equipped defence when
the occasion comes because of a
threat from Pakistan or from China.
In the matter of research also, we
are algging behind. The real mili-
tary strergth is in the research labo-
ratories on thay depends modern war-
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fare. Unfortunately, we have not
been able to allocate funds for this
purpose. Unfortunately We have not
made serious attempts to organise
talented anq technical men to do re-
search so that India can one day be-
come a power with a strong army.

18 hrs.

Navy plays a very importani role
in our defence. Unfortunately the
Navy is not organised in that way
and we have not been gble to allocate
funds for that purpose. We should
train up young men to strengthen our
Navy in the proper way and orovide
the Navy with modern equipment so
that we can utilise the Navy at the
time of danger.

Coming to the Air Force, it is not
also sufficient to meet our require-
ments if there is a real emergency in
the near future. Taking all these
things into consideration, we feel that
the Defence Demands are inadequate.
At one stage I was thinking of the cut
motions which had been moved by
my hon. friends. We should remem-
ber that our country is facing aggres-
sion, not only from one country but
also from our immediate neighbour,
Pakistan. We ghould always think in
terms of strengthening our defence
services and give them proper, effec-
tive, modern equipment. Unfortu-
nately, that point is lost sight of and
we are motivated by political con-
siderations. There are political part-
ies in the country which would be
only too glad to establish their con-
nections with external forces. We
should, therefore, be more vigilant
and alert and depend upon our armed
forces. Their fighting edge is next to
none in the world. We are sure that
our Army will come up with flying
colours when challenged. But we
have to equip them properly for dis-
charging their duties. Their morale
should be kept high by the provision
of those facilities.

There seems to be gome discontent
among the junior commissioned offi-
cers. Some of them feel that ‘he
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present emoluments and gmenities are
not adequate and they were unsable
to educate their children properly.
This should be looked into. On this
point, I should emphasise that the
education of the children of our mili-
tary personnel is a very important
matter which should be paid the
attention it deserves by our Defence
Minister. Often complaints are heard
about inadequate provision for their
education. This should be looked
into.

With these words, I support the
Demands and request the hon. Mem-
bers on the other side to withdraw
all their cut motions.

MR. CHAIRMAN: Hon. Members
may now move the cut metions to
Demands for Grants relating to the
Ministry of Defence, subject to their
being otherwise admissible.

SHRI LOBO PRABHU (Udipi): I
beg to move:

“That the Demand under the
Head Ministry of Defence he
reduced to Re. 1.”,

{Failure to fill up the vacuam in the
Indian Ocean caused by the exit of
the British forces. (1)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

INeed to re-orient our defence

policy. (3)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

{Increased budget allocation for de-
fence which is not proportionatzs
with our operation efficiency, (4)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

‘CHAITRA 8, 1890 (SAKA)

Defence) 624
[Wastage of money and material in
Embarkation Headquarters. (5)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Losses in the working of military
farms. (6)].

“That the Demand under the

Head Ministry of Defence be
reduced by Rs. 100.”.

[Heavy Payment for land requisition.
M1l

“That the Demand under the

Head Ministry of Defence be
reduced by Rs. 100.”.
[Excessive provision for aircraft

spares without prompt ccurt of en-
quiry proceedings. (8)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.’.

[Inefficient and expensive production
in ordnance factories, (9)].

“That the Demand under t{he
Head Defence Services, Effective
reduced by Rs. 100.”.

[Increase in aircraft accidents. (10)1.

“That the Demand under the
Head Defence Services, Effective
reduced by Rs. 100.”.

{(Bad storage of spares involving
damage costing 0.62 lakhs for over-
hauling two aero-engines. (11)].

SHRI K. M. ABRAHAM
yam): I beg to move:

(Kotta-

“That the Demand under the
Head Ministry of Defence be
reduced to Re. 1.”,

[Anti-labour policy pursued by Bharat
Electronics  Limited, Bangalore.
(23)1.
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“That the Demand under the
Head Ministry of Defence be
reduced to Re. 1.”,

[Anti-labour policy pursued by Bharat
Earth Movers Limited, Bangalore.
(24) 1.

“That the Demand under the
Head Ministry of Defence be
reduced to Re, 1.”,

[Dependence on foreign countries for
the supply of army equipment.
(25)1.

“That the Demand under the
Head Ministry of Defepce be
reduced to Re. 1.”,

[Payment of inadequate salaries to
Jawans and undue increase in emo-
luments of high army officiuls.
(26)].

“That the Demand under the
Head Ministry of Defence bc
reduced to Re. 1.”,

[Anti-labour policy pursued by Hin-
dustan Aeronautics Limited. (27)].

“That the Demand wunder the
Head Ministry of Defence be
reduced to Re, 1.”,

[Anti-labour policy pursued by the
management of Goa Shipyard Limi-
ted. (28)1].

“That the Demand under the
Head Ministry of Defence be
reduced to Re, 1.”,

[Top heavy administration in Kaksha
Bhawan. (29)].

“That the Demand under the
Head Ministry of Defence be
reduced to Re, 1.”,

[Non--publication of Henderson Com-
mittee’s Report despite serious alle-
gations by former Lt. General Kaul
in his book “Untold Story”. (30)].

MARCH 28, 1968

Defence 626

“That the Demand under the
Head Ministry of Defence be
reduced to Re. 1.”,

[Anti-labour policy pursued by the
management of Mazagon Dock Ltd.
3113

“That the Demand under the
Head Ministry of Defence be
reduced to Re. 1.”.

[Anti-labour policy pursued by the
management of Praga Tools Ltd.
(32)1.

SHRI FRANK ANTHONY (Nomi-
nated Anglo-Indians): I beg to move:

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.".

[Urgent need for the appointment cf
a Committee, including suitably
qualified members of Parliament, to
go into the question of the reorgu-
nisation of the Armed Forces, with
a view to improving combat effect-
iveness and the saving of unneces-
sary expenditure. (33)].

SHRI K. M. ABRAHAM:
move:

I beg to

“That the Demand under the
Head Defence Services, Effective
be reduced to Re. 1.”.

[Non-restoration of Permanent Nego-
tiating Machinery for Defence em-
ployees. (34)].

“That the Demand under the
Head Defence Services, Effective,
be reduced to Re. 1.”.

[Failure to keep secrets of Defence
Research from the U.S. Govern-
ment. (35)1.

“That the Demand under the
Head Defence Services, Effective,
be reduced to Re. 1.”.

[Links of high ranking army officials
with CIA agents. (36)].
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“That the Demand under the
Head Defence Services, Effective,
be reduced to Re. 1.”.

[Use of army personnel during strikes
and lockouts. (37)].

“That the Demand under the
Head Defence Capital Outlay be
reduced to Re. 1.”.

[Collaboration agreement with certain
U.S. and U.K. firms in the matter of
defence production, (38)].

“That the Demand under the
Head Defence Capital Outlay be
reduced to Re. 1.”.

[Withdrawal of concessions to MES
civilian employees resulting in
hunger  strike at Udhampur
(Jammu) on March 11, 1968. (39)].

SHRI S. M. BANERJEE (Kanpur):
I beg to move:

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Failure to set up a Defence Produc-
tion Board. (46)].

“That the Demand under the
Head Ministry of Defence Le
reduced by Rs. 100.”.

[Failure to treat the Canteen employ-
ees in Defence establishments as
government employees. (47)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Failure to remove discrimination in
the matter of service conditions bet-
ween the non-industrial and indus-
trial employees in Defence. (48)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Failure to absorb, nearly 6,000 trade

apprentices in Ordnance factories.
(49)1.
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“That the Demand under the

Head Ministry of Defence be
reduced by Rs. 100.”.

[Failure to restore permanent nego-.
tiating machinery for the civilicn.
employees in Defence. (50)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.".

[Failure to stop retrenchment with-
out giving equivalent altemative-
jobs to civilian employees in De-
fence. (51)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.".

[Failure to appoint ¢ Wage Board for-

the civilian Defence employees..
(52)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Failure to stop retrenchment in De-
fence establishments. (53)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Failure to restore compensatory al-
lowance to M.E.S, workers in
Jammu and Kashmir area. (54)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Recent instructions issued regarding
reclassification of M.E.S. workers
restricting age for promotion to 25
years, (55)1.

“That the Demand under the
Head Ministry of Defence be
reduced to Re, 1.”,

[Failure to appoint a Wage Board for
the civilian employees in Defence.
(84)].
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[Shri S. M. Banerjee]

“That the Demand under the
Head Ministry of Defence be

reduced to Re. 1.”,
‘[Failure to stop retrenchment. (95)].

“That the Demand under the
Head Ministry of Defence be
reduced to Re. 1.”.

' {Giving jobs to private sector ut the
cost of Ordnance factories. (96)].

“That the Demand under the
Head Ministry of Defence be
reduced to Re. 1.”.

‘[Failure to absorb trade apprentices
in ordnance factories. (97)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

"{Failure to abolish contract system
in M.E.S. (102)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Failure to revise the piece work
rates in ordnance factories. (103)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.".

{Failure to grant protection of pay
to piece workers in ordnance fac-
tories. (104)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Failure to have more quarters for
the civilian employees in Defence
establishments. (105)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.".

-[Failure to reinstate employees dis-
missed or discharged for trade union
activities. (106) 1.
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“That the Demand under the
Head Ministry of Defence be

reduced by Rs. 100.”.

[No work problem in clothing factor-
ies. (107)1].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Production of AVRO-748 in H.A.L.
Kanpur. (108)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Non-recognition of unions in De-
fence establishments. (109)].

“That the Demand under the
Head Ministry of Defence be
reduced by Rs. 100.”.

[Restrictions imposed by government
in matters of registration of trade
unions in Assam area. (110)].

MR. CHAIRMAN: The Cut Motions
are also before the House.

SHRI NAMBIAR (Tiruchirappalli):
many Members wanted to visit the
Exhibition,

MR. CHAIRMAN: The programme
is upto 7. The House will go on till
7 pm. Shri S. N. Shukla absent—.
Rao Gajraj Singh—absent. Shri Vir-
bhadra Singh—absent. These Members,
whose names I have called, will iose
their chance. It is a very awkward
situation, Can Mr. Nambiar come to
my rescue? :

SHRI NAMBIAR: I can come to
your rescue but my party’s time
should not be lost. That is the only
point. Otherwise, I am ready.

MR. CHAIRMAN: That will be
treated as your individual time—I am
advised otherwise but I shall ind a
way out. ,
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—SHRI NAMBIAR: I have gone
through the Demands of the Defence
Ministry and I find that we are spend-
:ing more on our defence. It does not
mean that we do rot want to improve
our Defence Forces. It only means
that our defence expenditure should
‘be proportionate to our national
income. We are a poor and back-
‘ward country and our total Revenue
.earnings are around Rs. 3,000 crores
a year. We spend more than a
‘thounsand crores on defence; still we
.are unable to satisfy fully our defence
needs. Ours is a country of fifty
<rores of people and it is oue of the
important countries of the world; we
‘must have proper defence prepared-
ness, not for war purposes but for
defending our borders.

AN HON. MEMBER: Offence is

‘the best form of defence.

SHRI NAMBIAR: We do not ac-
cept thatt We are a peace-loving
‘nation and we want to maintain
peace. We try to help bringing peace
‘to other countries as well. Take the
case of Korea. Or, take the case of
Indo-China. We are unable to dis-
.charge our duties in Viet-Nam be-
cause of so many reasons. We are a
peace-loving nation, that does not
‘mean we should not be prepared for
war; we should be prepared to resist
war. With our limited finances, we
cannot sustain a very big army. In
these days it is not the military force
which counts. What counts is cur
purpose and motivation. We want to
create friendly relations with all
nations in the world. Are we doing
so? Take, for instance, our relations
with China and Pakistan. Whether
the Chinese are friendly or unfriend-
ly to us is a different point. From
our point of view, we want to main-
‘tain peaceful relations with China and
Pakistan.

18.10 Hrs,

[MR. DEPUTY-SPEARER in the Chair]

SHRI ATAL BIHARI VAJPAYEE
(Balrampur): Unilaterally?
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SHRI NAMBIAR: No. Our party’s
stand has been expressed here ciear-
ly. We want the problem with China
to be settled across the table and not
militarily. The border issue with
China cannot be solved on the battle-
fleld. We may have enough strength
to defend our borders against any
powerful attack, but that does not
mean we should resort to a military
solution. We have to seek a political
solution.

The question is, are we going to
settle the problem with China by
negotiation. If so, the problem is
that of sitting round the table and
discussing it. Whether the Chinese
would come to the table is a point
which the Government should decide.
Our Government repeatedly stated
that unless and until . the Colombo
proposals are accepted in toto by the
Chinese, we should not have any ne-
gotiations with them. That is a stand
which we should reconsider. After
all, we can go to the negotiating table
without any pre-condition, Colombo
proposals have been formally accept-
ed by the Chinese. It is a different
matter whether all the terms have
been accepted and implemented. ARter
all, the Colombo proposals-are not of
the Chinese; they have been evolved
by neutral countries who gathered in
Colombo. We and China have agreed
to it in principle, That does not mean
we should tell the Chinese that till
you accept every word of it, we will
not negotiate. Why should you have
a pre-condition?

SHRI ATAL BIHARI VAJPAYEE:
Because they are the aggressors; let
them vacate the aggression.

SHRI NAMBIAR: Of course, you
may raise that also while we sit down
to negotiate that they must vacate
whatever parts left. But what we
say now is that unless the Colombo
proposals are implemented by China
to our satisfaction, we would not sit
round the table.
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Are you
not reserving anything for the Exter-
na]l Affairs debate?

This
cannot

MR. DEPUTY-SPEAKER:
topic is overlapping. You
absolutely keep away from it.

SHRI NAMBIAR: The main theme
of the opposition speeches here is that
we should acquire nuclear weapons
because China has got nuclear bombs.
Earlier, speaking on a private mem-
ber’s resolution whether India should
enter the nuclear club or not, I said,
I am not for banning production of
atom bombs in India completely for
all time to come. But today are we
in a position to do it? I had occasion
to visit the Trombay reactor the other

day. We are producing plutonium
there under an agreement with
Canada, which provides that the

plutonium produced there should not
be used for military purposes. Even
if we overlook it, the plutonium we
produce there is just enough to pro-
duce 3 or 4 crude atom bombs per
year. With this, if we enter the
nuclear club, we should see the dan-
ger ghead of us. You become a
member of the club and you tell the
world that you are also equally equip-
ped while you do not have it really.

DR, MAITREYEE BASU (Darjeel-
ing): You want India to be comp-
letely unprepared,

SHRI NAMBIAR: 1 am on the
question whether we are in a position
to produce atom bombs, That is a

point on which the Minister should
enlighten us.

SHRI CHENGALRAYA NAIDU
(Chittoor): We have the capacity,

put our people are not willing to do
it.

SHR1 NAMBIAR: 1 have the de-
sire to be the ruler not only of India
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but of the whole world, but I will be
a'mad cap if I say so. Similarly, you
cannot have the desire to have atomic
weapons because you do not have the
capacity to do it. It is not a secret.
As I said, you can produce only 3 or
4 crude bombs with the plutonium.
produced at Trombay. For more
bombs, you should have more reac-
tors. It is not that we do not want
it, but we cannot have it. There is
no meaning in other opposition par-
ties pressurising the Government to-
manufacture atom bombs. We must
know where we stand and not find
fault with the Government on that
account.

As 1 said, we have to think in terms
of a political solution of the problems
with our neighbours. Thereby we-
can remove the great stress on mili-
tary expenditure and to the extent
we are able to reduce military expen-
diture, that money can be channelised
for developmental purposes, internal
reconstruction and raising the stan-
dard of living of the people. At the
same time, our defence personnel de-
serve congratulations at the hands of
Parliament for all their good services
and courageous activities, With these
words, I urge that the Government
must think of a political solution of
the problems with our neighbours.

ft wify yEw AT (@A) ¢
JUTEE  WERW, W gAY W Y
TF AOTEAEE TG 947 § AT Iaa
fog W # ¥ A TG FAT A,
foraaT Aaga @ I, AT FH Y
T ¥ #7 faee AR gEd W™
e &1 ¥ AU i aree g @
§ S ¥ grafrga I FT OSEETr
afes ¥ wfgs @@ § §, ™% &
ARG F g T qd & g e
ag I &7 Teen & 5o g
F T F TN FE@W T I E,
Az gart sg @ § )
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oft wew fagrt adt : gTA
T wT FT ¥ ?

st wfw wuor aoay st T
JA | I8 F e Sy A o 3o
I3 W F & aw F AT I
TN JAT 39 suTqTfat ¥ @A gy,
S ez & dfawt ¥ o qATEr AT
e § 1| SR F AT F7 4g AT
fir a3 wow wAl AT A
F grrg N FTHY g OF wraeE g1
T

qifedT™ ¥ §9 I 9T S gwan
fF =g faw arfre 71 &Y g A
a7 afes sad fAd7 R awdwr N
qrfgm o AR = A7 o agrar 6 )
¥ 9w a5 g0 ¥ 97 ) 99 99w #
a9 H Fra: EAfawT AR AEger
qifFeTT FT WEE FT WY | A7 F 3@
T ) g 5 @ wk fawE
faw fafa=r wanidy @ & s
gaqg  waEew W § 1 faw
F IA AT H qriRET FY agd a« faar
“fe g 3w & agrge A § ey
farg, qaemm T $ard wfe @@ e
3 qifFETT F ST &1 qETEEr
fFaT | Tegw g AT AgET B wE
A wwar g ? gfar F % aF dfw
HeTEAl AWM AR AT | A IS
¥, ot £a & 3z grak W ¥ wEA
Ffagoofream ¥ aF  gars s
*1 frear 1 9w T fgg, qEemm,
fog A< F9TE w9 qEg F A W2
AT I ghvar w1 fear faar ff feg-
& fradt e AW ) a9 gEEe
&9 9X EHAT TG § T a0 AL TH
& AT @ 1 I aE IH U F whe
NG AT § I AR W AT A
UF g FT @AT Y | N AT qw
Foronifor e ¥ ot g€ & & @A AT
21wl w1 oft Fasie wE § o

CHAITRA 8§, 1890 (SAKA)

Defence) 636

AT 9 a9 #Y § R gy
JT ¥ I TF WK B A WK
fawfaa feam o | s guTe AW AW
¥ fmifom & Tome Wawe, e
Wadlz, fag Wz, o Wk,
T e 97 A Wiz wf §
R A ww A e o e
# T@EY & we o g ¥
e g S faeet § 0 Afe
T AW § T W 9 AT AR
w R qF g a fmiw
frar o & awear § 5 gay @
T ¥ aw §F AR W gfe i 1| A
|9 FRT SR 3 STETC 9T B A Wl g
A ITH OF T A AT F faardy Y
N waaT Y T & FwAT § 7 AR
Fea AdY & fF qaeaees ARl &
WA AR TG AT AT AT ALY
I ¥ AT AR

7 3w ¥ gfe o sfaamey
TN § 93 aFar § Afew wwaE &
g FgT R AT R @ dm ¥ gfow
1 oY AW A AT F g AT q
g FY W wTAT A

st wew fagdy awadr o
Y
THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH): That is
wrong.

st wfy wew ol AR g
WA F g ¥ AT g ogd
Freg ¥ T HAw ¥ & A |-
sage AT § o {70 e ag @
o o gardy v Wordiew a1 gfew &
I e aafg T Tl @
TFx &1 s e Wz ¥ wrf Ffom
Feaar grar g Y ag T & v E—

qg AKAT A1 FEC g1 aHAT &, A
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= i e FrIdA
AHFRIFA IR § 1 Wl IS gu
ag Svra AWedz § faardy A @ 'y
¢, AHATE THA § | TT T K AR
O wfgg 5 o sgg @, ¥ &
ams faa dgg @, sea faud &
®9 & ol gfvew § wd @i #1 afuw
CAlll

R TS W § agwr sfeartadi
¥ gfre o, AT oo A & 1 feamn
ot 9T gFaT § AR g W 9% wFar
3 g F s owx gl
A qF &% Ao4C A9 A oar
2 A AR &, T F E AR E
afFw o offem F oy TR T @
Y, 39 I gfwmn & gfomi 7 agf
qHT AT & B 9 Ag e
¥ ot frar s, Sfee ST T
i foeli 1 7 A AR gaww
¥ Z% F19 F g §, yr3a7 AW e
F®TH FTH FT @ & | AfwT IR
qIE B A A4S A w1 g s
forerar wrfew

5 T q¥FTT A AT H Arafeaq
I &1 EIEIw fRar g S
TFIX AT § WA T TE &Y 9
o Tfed w wd anfy qur ey
Fam qx W ar gfve 7@ G
wrfen 1 1 g 7 § % v o
w1 g% e § 1 g5 ax d9 we,
Az T AT METJT FTAS T7-
| & % feafs 50 & W&
w9 % aw ¥ faugdEw W@
qare g fFar s d, @@ aw ag
;9 7 gifeeaT & 9@ o9 a9
2w ge faoedare &1 aw-
ifas oform aweEe AT 2,
FERETE T8 s ¥ER faedETe
F armfos qfeoms 3w H gz A%
arerfaEar §at &1 a8 fAoedee
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FRUE AL fTFant § 7aq ¥
TWE | N @ TN I T
= & o oA ded woge §, I
gfomi AR sifeafadi &1 3w & feg
I FTAEFR N T | W
N T ¥ wf R O e &
Sl el

sferean darem § (sfcen Janw)
e g (s wo AT faw) ;A
THTAE @ & |

ot oif T e wET §
I A 919 T FATT & | AT Qv
HATa & e wiga § fF are Wi
H #rE ghom g T8 @rasrd

T AT A QA Far w |

ot wew fagrdt awday . A
ghom faart 7 aw awar @ ?

=i mifw qw ATy A AT
& wfFw oz e # ag)

ot wea fagry awRgy : sz -
He w1 a9 A8t &1 Y ag g fF qar
g zfeom faurdr a= awar @ ar ag

syeusta fig o (e )
stz Wadie § 1 T W A 9T
qHATE |

MR. DEPUTY-SPEAKER: May I
just point out one thing? These names
have some historical background. He
has just now made his point. So, let
him not go deep into it, because a dis-
cussion on composition of the regi-
ment and other factors would not be
helpful.

SHRI SWARAN SINGH: I would
like to dispel one worng impression.
There is no bar to the harijans or
the members of any community en-
tering the fighting force or units.
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=t W A AW aaE SR G
FI g a1 & s =wgn fF g
T T F gfomaw @ ez
¥ fandy gt aa &1
SHRI SWARAN SINGH: There are
scores of such units where they can
join and fight. They have gone there

and they are amongst the fighting
seldiers of our country.

ot i s avedd : 3w Wadew
F A gqr fy o

it e fag o qT & omar 30

SHRI SWARAN SINGH: There are
a large number of them. I think his
information on this point is not cor-
rect. So, take it from me, there is no
bar on harijans or members of any pa-
rticular community joining as soldiers
in fighting units.

SHRI RANJIT SINGH: In the Sikh
Light Infantry all are harijans.
MR. DEPUTY-SPEAKER: 1 think

this sort of discussion would not be
helpful.

ot oiflr qEor AR AT
aeea 4 fam wmgr AT @1 fow
fFar &1 e gfamm 71 #1E efom
frg gt I A Ay I ¥ fow
qATET AR F ST AEAT

Stam By s d wwoas @
@ e 1 frar sl SR e A
¢ A& g FaT A g fr oo
T WEW WL R JH sl F Ay
gfe mfs 78 @ afer) s 39
wmg @ AR AT RN
FH T R & N faw ¥ I fog
AT & A A 72 gfee awd
T [T O FAD T B
v e oy fmagfs
TRAIWMAL
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g TF GATA AT F AETET
AT §, 9g IGT AT Y| TG IH
T A G FT §aAT™ §, qE AgT
TRl & Wy WA g1 oGl AF I9E
FWH o aw avel wifE w7 FEE
L oW AP g e
T AT faw o 4 Y s
I I IpaE TR
ag T Y o8 g Y Ifed, AT &
TIE A o Fong fFoww gl
& & fag F1 Fedel ave g
3w ® oW oS e oS
#3ifE gAT S # qreAT R, qfe
Z whaH AW W AR
733 & foag s st 7@t AR @ @
g 373 fAg aga 9% A1 e AR
T AT FT A Fiefer QwR A|w
7 wfas g @) FFAT § WR I
fag g5 agT geg) FAE wATEr
AREG {F N § T TAEAT A
g W ww gy Ak dar § A A
A AR ITF @& wgA
F1 &1 awdt 1 g avg WAL q@Er
29 a9 I Y 5 A9T O gH AT
FIFHAI AT AT 91 T4 § W TGIEL
dfaF agiamy A § | Ag g
g femten § 7 g0 A R
g & & wigsfar A AT H
gy F1 qETRATE T g fF ag @@
[TV IIE AT § |

o FAGY @y (ITTSOHET)
IJUTETET AEIEY, Tg UF M ¥ Fgrad
g fF ‘T wamy wE dAY gEET
aray fF et xSt
&t 22 A A a e A ag S
fme A FEET g

‘T A R e
Beraler bhagye shike chhenre

64C>
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[Dr. Maitreyee Basu]

"Today I have got this opportunity to
speak because there is a dearth of
speakers.

MR. DEPUTY-SPEAKER: That is
not true. Hon. lady Member should
know that I would like to hear your
views particularly from your angle
and a medical woman gt that.

DR. MAITREYEE BASU: More-
over—so many timeg I have said it
and I say it again—independent Mem-
bers are taken to be B class patlia-
mentarians. Now, as an indepandent
Member I thank you for giving me
‘this opportunity.

I have no connection with Defence
workers for the last ten years. If 1
had the close connection, as I had
Dbefore, 1 could have made points on
their behalf; but what I remeber now
might have been corrected to
some extent. But at that time
the Defence workers had a three-tier
negotiating machinery which was
*smashed by the Defence Ministry and
mnow it is not functioning. It was
“Panditji himself who talked to us—
at least, he talked to me twice, once
for 55 minutes—and set up this three-
tler negotiating machinery. Now it
is not functioning properly. This
much I xnow; more than that I do not
know. 1 pointedly draw the attention
of the Minister of Defence to this
particular  fact that unless there is
proper negotiation with the workers
things cannot go on smoothly. That
is all T know about Defence workers.

Apart from that, Defence industries
are supposed to be in the public sec-
tor hut many units of it are in the
public gector onlv in name because so
many contractors are employed under
the veneer of public sector that it
really becomes the private sector and
worse than the private sector. It is
not even a corporate sector: it is the
contractor sector.

All the inquiries made by the Gov-
ernment Juring the three Plan pe-
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riods, especially the first plan decade,
showed quite conclusively that the
contractors had made the most money;
they were the richest people jn the
country comparatively. The plans
had given them the opportunity to
earn more monye than they could ever
hope to earn. This is happening in
the Defence industry specially in the
Military Engineering Service. You
cannot deny it. 5

Many claims are made where no
road has been constructed; nothing has
been done but money has been claim-
ed. Thig is perhaps an old story;
perhaps, our present Defence Min-
ister has corrected it.

As I have said, I have very little
connecting with the civilian Defence
worker now for the last ten years but
that is not why I wanted to speak. I
wanted to speak to draw the attention
of the Defence Minister to certain
things. First of all, I do not at all
oppose the Defence Budget or the
Demands for Grants, I fully support
it. However pathetic it might be,
however heartrending it might be, we
must have an enhanced Defence
Budget. That is a fact; that is an
actuality of life and it has to be done.
Even taking away money from the
Education Budget ang from other
Demands this has o be done unfort-
unately. Therefore I support it.

But, at the same time, I would like
to draw the attention of the Defence
Minister, who is a very sympathetic
person—and I am quite sure he will
understand my point—that it is not
by regiments alone, by Army alone,
by Navy alone or by Air Force alone
that you can defend a country; you
have to defend the country through
other means and these Demandg for
Grants cannot be utilised for such
things, I know, but still T have at
least the opportunity to bring this
matter to the forefront by this speech.
There are hardly five people to listen
to me, but that does not matter; it will
go on record.
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SHRI SWARAN SINGH: The whole
country is listening.

DR. MAITREYEE BASU: I hope,
the whole country is listening to me.

1 only speak of such places and
such things which I know personally.
I want to draw the attention of the
Defence Minister to the northern
border of West Bengal. I come from
West Beng: and I have the honour
to represent a border constituency. I
know every inch of that border con-
stitwency; not only that, I know my
sistey constituencies as well. It 15 the
Bhutan border; It is the Sikkim
border; it is the Nepal border. These
are either not foreign countries at all
or they are very friendly countries.
Still, they give passage to such coun-
tries, who are not friendly and who
are likely to be our enemies at a
moment’s notice.

I want to draw special attention to
the fact that Bhutan is a big bastion
of mountain on our side but it slopes
gradually towards Tibet gand, therc-

fore, communication between Tibet
and Bhutan is natural, nor-
mal and it is almost 3 highway,

Culturally they are the same and they
speak almost the same language.
Their language belongs to the Tibeto-
Burman group and that is what they
speak., Their culture ig the same;
their dress is the same; their origin is
the same. Therefore, eommunications
are going on between Bhutan and
Tibet and it cannot be stopped, that
is natural. I have seen people -oming
from Tibet to India through Bhutan
after the Tibeto-Indian border was
completely sealed off so to say. 1 have
met them. It is no story.

I do not say that Tibetans are our
enemies. ‘They are not; they are
friendly people. They have some
cultural links also with us and very
strong cultural links at that.
But in spite of that they
are now occupied by some forces
who may be considered friend-
ly by some of our colleagues here but
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I do not consider them to be friendly.
I have got very good relationship with
Shri Nambiar; I sit and talk and joke
with him. When ne was gpeaking 1
said in joke that offence is the best
form of defence. Somebody, ghri
Kalita I believe, remarked that that
was said by Hitler or that that was
what Hitler believed in. Not at all.

SHRI RANJIT SINGH:
been said by Mao.

That has

DR. MAITREYEE BASU: No, I re-
peated it from a book written by an
American in which he quotes that
during the Seconq World War when
the allies were all fighting together
one of the Russian Generals said it.

SHRI RANJIT SINGH: It was said
long ago.

DR. MAITREYEE BASU: That is
very true. If I want to frighten g
person, as a medical woman 1 would
say, “Your son has got cancer” and
then I shall say, “No, no; it is not
cancer; it is just a boil coming up.”
That is what is done in this world.
‘That is what I menat by that which
was jokingly said. I qo not at all know
what Hitler said on this particular
subject though I had seen Hitler face
to face ag I was studying in Germany
at that time. But I do not know what
he said.

Any how our borders are very sen-
sitive borders and we have got such
placés as called forest villages, little
clearings in the forests on Bhutan-
India border and these forest villagers
are left to themselves without any
supervision whatsoever. There are a
small number of families, say, 15
families, in a little clearing. These
people are Government employees.
But, unfortunately, there is no medi-
cine for them, no educational facility
for them, nothing not even drinking
water. And they are the out-posts’of
our defence though they are not kept
for defence. They are not looked
after at.all. They are not there for
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defence; they are for looking after our
forests. Even begar; is taken from
them; they are not paid fully for their
job. If it is enquired into properly,
you will see I am telling the truth.

It is not only that. There are many
things on the border. Naxalbari be-
came a word, flying from lip to lip,
from mouth to mouth as if Naxalbari
was something special. It is not that.

It is the whole border. Naxalbari is
‘waOnly one place which was pinpointed,
most friendly place, because that
the border of Nepal and Nepal is
Ariendly country. These people
i,the movement in Naxalbari
# to Nepal through some path
hich I am familiar. Their huts
are #bandoned; their fields are unreap-
ed and the part of it is reaped which
has not been thrashed. They gre now
in Nepf]. They can come back at any
time. We are living on a valcano. We
do not know it. We go on delivering
speeches here. It is to pay attention
to these backward areas, to these tri-
bals, to these Adivasis of local origin,
to the Adivasis who were taken by
the British planters, hundred years
ago, from Lohardaga to these particu-
lar borders. They have to be looked
after; they have to be given facilities;
they have to be made healthy; they
have to be given education they have
to be given drinking water. This is
the best form of defence that we can
have, A part of defence expenses can
be spent on that side. I draw the
pointed of the House and the hon. De-
fence Minister to this particular sub-
ject.

Sir, had you given me the time, I
would have gone on for 8 hours. 1
know 8¢ many details; it is so im-

_ portant. But, unfortunately, you are
-pot going to give me another 8
~3pinutes or 8 seconds. Therefore, 1
«"thank you for this opportunity to
speak on this subject which is very
dear to me. I could not have taken
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this opportunity had I not stepped in,
after a cup of coffee, so that I could
spenq a peaceful time sitting here.

18.44 hrs.

STATEMENT RE. STRIKE OF FILM
PRODUCERS

THE MINISTER IF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): Mr. Deputy Speaker, Sir,
there is the notice of a Short Notice
Question for tomorrow about the situ-
ation arising out of the decision of the
producers not to continue to produce
films after 31st March. The negotia-
tions were going on for two days. I
cannot stop them from appearing in
the newspapers. I would like to in-
form the House about the settlement
that has been arrived at. If you like,
1 lay it on the Table of the House.

MR. DEPUTY SPEAKER: You lay
it on the Table of the House,

SHRI K. K. SHAH: I am very happy
to inform the House that the settle-
ment has been arrived at. I jay it on
the Table of the House.

'SOME HON. MEMBERS: Let him
read it.

Mr. DEPUTY SPEAKER: The Mem-
bers desire that you read it.

SHRI K. K. SHAH: 1. The three
sides resolve that in future before tak-
ing unilateral action, they would use
channels of bilateral discussion and, if
necessary, use the offices of the Gov-
ernment to bring about a fair agree-
ment beneficia] to all concerned. All
resolutions will stand withdrawn and
no party will be penalised.

2. It was agreed that while nego-
tiating the sale and distribution ot a
film, the choice of the pattern and
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method e.g. minimum guarantee or
advance or outright sale will be left
to the parties to the transaction.
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3. In so far as sale on advance basis
is concerned, there would be no res-
triction as to the ceiling.

4. In so far as a transaction uynder
Minimum Guarantee System is con-
cerned, the genera] principle would be
to spread the risk evenly between
the two parties, viz.,, Producers and
Distributors  subject to the follow-
ing ceilings:

(a) In case of a colour picture,
the ceiling would be Rs. 7.5
lakhs net Minimum Guarantee
plus Rs. 0.75 lakhs for pub-
licity.

The regulation of commission or
overflow will be settled by negotiation
between the two parties.

(b) For black and white picture,
the ceiling will be Rs. 2.25
lakhs net Minimum Guarantee
plus Rs. 0.75 lakhs for pub-
licity in all three lakhs.

5. In so far as the regulation of
pattern of exhibition of films is con-
cerned, it was felt that a more detail-
ed discussion was necessary. But Shri
C. V. Desai gave an assurance on
behalf of Exhibitors that the rentals
will be readjusted in a manner that
they are fair to the Producers as
well. Any modification in rentals will,
however, be applicable from 12th
April, 1968. The decision will be an-
nounced before 30th April, 1968 by
Shri C. V. Desai and Roshan Lal
Malhotra. In case of difference
Mr. K. K. Shah will decide.

1 am very happy to say that the
Film Sena is disbanded.

SHRI NAMBIAR: Madras vs. Bom-
bay controversy will be over.

MR. DEPUTY-SPEAKER:  Let.us
hope so.

1880 (SAKA) D. G. (Min. of

Defence)

SHRI NAMBIAR: We might discuss
that also.

648

1848 hrs,

DEMANDS FOR GRANTS, 1968-69—
Contd.

MINISTRY OF DEFENCE—Contd,

SHRI G. S. DHILLON (Taran
Taran): Mr. Deputy-Speaker, Sir, I
am another  Member folowing

Dr Maitreyee Basu who has the pri-
vilege of living in a border constitu-
ency. My constituency runs around
Pakistan borders and it is a privilege
or a matter of great pride for me
that during the last Indo-Pakistan war
a major part of the brunt was borne
by our people, the people of the dis-
trict of Amritsar. All the three
fronts, Vagah front, Khem Karan
front and Burki front, are situated in
my constituency. So, you can very
well imagine the concern, naturally,
a little more than other Members, for
the people who live near the demar-
cation lines of both the countries.

During the last war, we realise that
in order to be very effective, besides
having very powerful striking air
force, some other factors also do
count and one was the experience we
had on the canal known as Ichogil
Canal. Thjs Canal was built by Pakis-
tan some years before and the whole
Canal was duy by Pakistan under
the pretext of some settlement
of canal water dispute and our
country was, throughout, under the
impression that this canal taken out
from Ravi running along the border
was just a water channel and we
were very complacent, our forces wele
very complacent, that thig being only
a irrigation water channel was not
very much material in the defence
system for both the countries. It was

g,"lﬂy when we had to attack from our
“#ide that we found that this was a
basic defence system. Rather, Pakis-
* tan had spent g lot of money on the
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construction of this cana] introducing
many devices for finding their tanks
and also building up very strong
bunkers. It was just at the time when
our -forces were face to face with
their forces that we were confronted
suddenly with this idea that this was
not a canal only, but a big defence
system. So, there was a demand im-
mediately after the ceasefire that, on
our side, we too should have some-
thing like an Ichogil, Canal or other
raore efficient and better constructed
slevices of this type. We started build-
ing up a paralle] civil defence on our
gside, put Pakistan, from the defence
point of view, is also not very silent
on this issue. I would request the
hon. Defence Minister that he must
have gome sort of a wing in the Army
which should always keep studying
their movements not only during the
day but also during the night under
camouflage, under hidden devices, so
that if at all we are confronted at
any time jn the future, we may not
have to face a similar surprising situ-
ation all of a sudden facing us. I do
not think that there is anything to
hide about it because what I have seen
on the border is that whatever be the
professions of peace-lovers, there is
one community which is always pray-
ing for peace on both sides so that
such defence arrangements may not
come in their way, and that is the
brotherhood of smugglers on both
the sides. These smugglers have a
lot of money, and a number of times
they have organized propaganda. I
was surprised that, when we started
our operations of building up our de-
fences on the similar pattern as Pakis-
tan; or perhaps on even a better
pattern, some opposition starteq com-
ing suddenly from certain sections,
and through a very subtle probe we
had, we found that this brotherhood
was against building up of such def-
2nces. We were shockeq at that. They
are the only lovers of peace.

I must congratulate the Defence
Minister on this. Within a short pe-
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riod—I need not mention the details—
we have done perhaps much more
than what Pakistan could have done
in ten years; I gm very certain about
it. Some members visited my district
and I have invited a number of others
also to come and visit our borders. I
told them that we would take them to
have a glimpse of both the sides and
they would be satisfied that, after all,
whatever be the criticism, so much is
being done on our side also. But
certain difficulties have arisen and
naturally people who live on the
border have to face greater hardship.
It was my impression during the way,
and even after the war we felt it,
that the war was confined only to the
borders of Kashmir and Punjab, and
the rest of the country was living in
a very indifferent and normal mood,
perhaps unaware of the difficulties and
hardships that we faced. We were
under the impression that after the
war was over the whole country,
specially the people in the Govern-
ment of India. will realise the extent
of destruction and suffering that the
people at the border had to go through.
I have already been in contact with
the Ministry of Rehabilitation. My
hon. friend is sitting very near me.
They have. in their own way, done
so much for the rehabilitation of those
persons. But my only request ig this.
It you want to take back the people
who have had the experience of war
and to create a sense of confidence
amongst them, it is a good thing that
we spend so much on their rehabili-
tation. we give them so much as com-
pensation for the loss of property.
livestock and other materials that
the shopkeepers and farmers may
have suffered. The Defence De-
partment should also come out with
certain proposals and schemes which
must create a sort of confidence in
them that, if such situations again
develops in future, even if the military
takes a little time to reach the spot,
those people on their own can face
the situation for a short time. The
only way is that the strip that has



651 D. G. (Min. of CHAITRA 8, 1890 (SAKA) Defence) 652

been left from the other side of the The House stands adjourned to
defence drains—if my hon. friends in  meet again tomorrow at 11 a.m.

this House happen to visit......
19 hrs.
MR. DEPUTY-SPEAKER: The hon. The Lok Sabha then adjourned till

Member may continue his speech to- Eleven of the Clock on Friday, March
morrow. 29, 1967/Chaitra 9, 1890 (Saka).

(iMGIPND—LS I1—S87(Al) LSD— 10-9-68—1010. T
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